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3979 
LOK SABHA 

Tuesdall, December 6, 1960/ 
Agrahallana 15, 1882 (Saka) 

The Lok Sabha met at Eleven 01 the 
Clock. 

[MR. SP!:AKI:R in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Heart Disease in india 

{ 
Shri S. M. Banerjee: 

-719. Shri D. C. Sharma: 
Shri P. K. Deo: 

Will the Minister of Health be 
pleased to state: 

(a) w0ether any research has been 
made into the causes of growing heart 
cllsease in India; 

(b) whether opinion of some foreign 
heart specialists has ·been sought in 
this connection; and 

(c) the steps taken by Government 
to check this disease? 

The Minister of Health (Shrt Kar-
markar): (a). Surveys are being 
c: :Tied out under the auspices of the 
Indian Council of Medical Research. 

(b). No, Sir. 

(c). Attempts are being made ron-
tinurlUsly both in India and elsewhere 
to find out the various factors res-
ponsible for heart attacks. 

Shri S. M. Banerjee: May I know 
Whether it is a fact that during the 
recent years the cases of heart 
diseases, both dilatiOn of heart and 
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thrombosis have increased; and, if so, 
what positive steps haVe been taken 
by Government to see as to what ani 
the reasons for it? 

Shri Karmarkar: It is the opinion 
of some people in the field that there 
is a small rise in the incidence of 
heart disease, especially in the urban 
areas, due to the stress and strain 
and similar other factors consequent 
upon large-scale urbanisation. There 
is nothing to be alarmed about it. And 
the reason, as I said, could be varied. 
One of the reasons in the western 
countries, I am told, is the eating of 
too much fat, which anyway does not 
seem to be relevant in our country 
where there is too little fat. Regard-
ing other matters, mental strain and 
stre... going through rather a quick 
life, keeping awake till late at night 
and things like that which make for 
any extraordinary strain on the bodv, 
all these contribute to this; and also, 
rising quicker than the reply comes in, 
that also might be a reason. Therefore, 
all ~hese reasons ending in stress and 
strain are likely to aggravate heart 
disease. 

Mr. Speaker: Next question. 

Shri Braj Raj Slngll: Sir, it is • 
very important question. And one of 
the Members, Shri Feroze Gandhi, 
died of heart disease. 

Mr. Speaker: What question dOEll 
he want to ask? 

Shrt Braj Raj Singh: What are the 
steps being taken? 

Mr. Speaker: What are the stepIJ 
being taken by the Government? 

Shri Karmarkar: The steps are, put-
ting up curative services.. .. 
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8hri Tyagi: May I know if it is not 
a contagious disease! 

Shri Karmarkar: Happily, it is not 
contagious. 

Mr. Speaker: He means to ask, is it 
a hereditary disease? That is what he 
wants to know. 

8hri Karmarkar: No, Sir. What he 
is asking is whether it is a contagious 
disease, which is difterent from 
hereditary disease. 

But, you, Sir, suggested a question, 
as to what steps Government are tak-
ing about this. The only step we can 
put up is to have pi"opel" health edu· 
eation, which we are trying to do, and 
also to increase our curative services. 
As urbanisation grows and when 
PeOPle who are wed to live in a small 
place with a large accommodation go 
to a city and have to liVe in a con-
gested place, all the bad effects of ur-
banisation do contribute to this disease. 

Mr. Speaker: Next question. 

8hri Nath Pal: Sir, Members have 
shown 1Jhemselves prone to this 
disease. So please allow a ff!W sup-
plementaries. 

Is it a fact that the general at-
mosphere of anxiety and uncertainty 
and insecurity which prevails in the 
country, coupled with the consum-
ption of Dalda had led to the growing 
incidence of this disease? 

Mr. Speaker: With all respect, I am 
not going to allow this question. 

Shri Karmark.u: Dalda has not 
erea ted any insecuri ty! 

Mr. Speaker: There is no meaning 
in taking advantage of this question 
and saying something aDout the eco· 
nomic situation. What can the hon. 
Minister of Health do with regard to 
the economic conditions? There is no 
meaning trying to put in every mat-
ter into a particular question. So far 
as the steps that are taken are con-
c"rned, I have asked him about it, and 
he has said it is only preventive, and 
there are ho~pitals for curative ser-
rice. 'lIhat is all that can be asked. 

Let us proceed to the next question_ 
There are sixty questions. 

~ f ... f.t>ffiT<'tq, ~~T 
(~) 

·\9~O. IJft ~ ~'f ro 
~ W H. qfJ"f;f ~~:r,o .. 
'I'an:t:>rn JI"~;r ~ t 0 ~ ~ .. ~ 

.. ~" ~ lit iffir orcrR ""'" ~ m fiI; : 

(ifi) ~ (~) ~~ 
f .... fit>ffi i <'til ~ f.!1!fat if ~ ~ <m "!Itrf(f 
It t; 

(~) w f .... f~<:'Qi<'t1l if ~ 
~~~,.".~~; 

(If) ~ ~ f.!1!fat on: ~: 
mm ~ oq-q- i{11TT; ~ 

(If) f.!1!fat-'fiTlf ~ a'Ii iU ~ 
~ mm t? 
~~~ (1Jft ~) : 

(ifi) SI'ACr: ~ ~~ ~ ~ 
~ ~ 'liT ~ 1fT ~ ~ ron-
'flIT t ~ ~ ~ ~"lfq.f 'liT 
f.!1!fat ~ 'liT f.r.m: ~ I ~ \;~ 
(qf.pr J~) m 'R fe:li ~ ~ 
~ ~ <'fI;fi f.rI:rTvr ~ ~ 
~ (F>if<'tf'1 .. <l ~) tim 
~ ~ ~ I 

(l9) ~ ~ if '(00 ~ 

""'~~I 
(If) ~ (If) • ri 'liT mmr 
~m~ iifT~~~w 
~ ~ ~ ~ 'I>"r fl:!fffif fdf'f 
(flf 'f@ ,.". ~ ~ I Perhaps I might 
read the answer in English also. 

(a). The proposal to start the Out-
patient department in the first inst-
ance has since been dropped and it is 
now proposed to construct the entire 
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Ho9pital building. The working draw-
ings have been preparec:t and the 
preliminary estimates are being work-
ed out by the Central Public Works 
Department. 

(b) There will ;be provision tor 400 
beds. 

(c) aIld (d). The details of the cost 
are being worked out and a target 
date for the c:mpletion of the project 
has not been fixed. 

IIIT~m: -m ~~ ~ 
..n- ~ ~ if ~ ~~ R; 
~ m: ~ 'liT iR ~ gt:! lit, ~ 
~ 'l1: ~ ~ ~ ~ ~~ ~ 
~ ~ ~,~ o.rlfiT~,oo 
lIT.~ IiIl'fT ~ ~ I ~~ 
if ~ 'lmT R; ~ lI"f1f.t lfiT ~ ~ ~ 
~~WT'lIT~~? lflIT~~ 
~ ~ ~ ~ f.ruilf ~ f.:nrr ;;rrifrrr I 

IIIT~: trif>~~~ 
~~I 

lIlT ~ m : 'flIT ~ 1l1fi ..n-
lIT o.r ~ ~ lfiT ~ ~ 'liT '«IT 
~ ~ R; fu;<;IT if ~ ~ Cf1if ~ ~
fu<t; ~~~if ~~~~ 
.m: ~.~ ~ ~ U1T ~T ~ ~ 
f ? 'flIT W m if 'fiT{ w-r ifTif ~ qt 
t ? 
1IIT~:~ffi~~'lIT 

~R;~ U1T~~~lmliT 
fw;ft if w ~ ~ ~ ~ ~, 
~~~~~11l 
qrnr~~R; ~~~~ 
~ ;;rrifrrr I 

Dr. Samantsinhar: How many beds 
will be provided in this hospital? 

Shri Karmarkar: Four hundred I 
I18id. ' 

8mi D. C. Sharma: May I know if 
this hospital will be an all-India hos-

pital or a hospital meant only for 
the Delhi area; and, if so. is it not a 
fact that it will not be sufficient to 
accommodate all the mental patients? 

Shri Karmarkar: I do not know 
what the hon. Member means by 'all 
the mental patients' by waving his 
hand. But so far as this hospital is 
concerned it will be a hospital situat-
ed in Delhi; and I should like to in-
form the House that whenever any 
good service is put up in Delhi it does 
attract patients from far distant 
places. But primarily tthis will be for 
Delhi and the surrounding area . 

Dr. Samantslnhar: Is there any plan 
to expand the hospital after these beds 
are provided? 

Shri Karmarkar: Firstly it is to 
start this hospi ial and then, if neces-
sary, doubtless they will consider ex-
panding it. But I am hoping that 
things will not be as bad as to require 
expansion of the hospital. 

Shri B. K. Galkwad: May I know 
the number of such patients who were 
recommended to be admitted in other 
mental hospitab outside the Delhi 
area? 

Shri Karmarkar: Judging from 
those that came to our notice, the 
number does not sP{'m to be too large. 
The number of those who have ap-
proached our Minhtry, for instance, 
for admission has not exceeded a 
dozen during t...'le last three or four 
years. 

lIlT ~1'If'.I' fuR : 'mftf~ ~ 
lit l~ Wf;R 'lit ~ if ~ ~ 
f I ~ 'lITiRT ~ ~ f.f; 'flIT ~ij" ~ 
1{ ~"T~ ~11: 'fT; lit ~"i ~ 7 

~. ~,lfi"~ : ~."'4T <f. en ~ 
,f~if.<'T t. ~~ fu: ;;ft-1:';~f'1f~c;;r ~ 
'fTi 'rn;<:" ~iT if pr 'fi ~ 1;ifTC1C ~'i 
rii[ I if~(;f ~~ <IT? q- 'fi"{ ~
-iuft 'iffl" r.rr~ ~h: ~ mr ~ 
~ f.f; ~f~ .mf~!TT q ~t Q'fi' 

~TQ:.<n~ I 
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o.:il' ~o~oarm.:~~~~~ 
~~~ f.!; ~~~tromrr 
~ f.!; ;nrOO ~ II; ~iff ~ 
'Ilf mr.r ~ ~ m 1l ~ 
~ ~ f.!; 'I'IIT ~ ror ~ <i;;rr;r iI; 
~~m'lit~Tfmr ~ 
~? 

u..4- u...'4- 4<!! ..,.....::.L.. )0/;, ~] 
& ~ ~,.; 4 ~ .!. ~f is ~ 
1 .. ;\"" ~ ....,,.t,...., ~ ,£ ....,,.;~ ~~ 

w,4- ~~ cr--- ~ ~4 4.S y-r., 
,£ y~~J.~ "r ~~,.:;f loS & 1ft'" 
~~ .;Ill" ...s+! .JJ ,£ ....".t,...., olo.l 

[.~...stS, 

...rt -q<lT~~:: ~~ 'fiT 
morr ~ ~ f.!; ~lfllfT ~ 
~ it '!lot l[1crT ~ I 

Shri Chintamoni Panigrahi: Is it be· 
cause the incidence of men tal disease 
Is higher in Delhi that Government 
are thinking of having a hospital 
here, or is there any policy with re-
gard to this? 

Shri Karmarkar: No; SO far as I am 
aware, we do not see too many of 
mentally ill patients in Delhi. Tthe 
health of Delhi is fairly good. 

Mr. Speaker: He wants to kn~ 

on what grounds this hospital is being 
established here, especially when 
ther" is one at Agra already. 

Shri Karmarkar: There was a keen 
anxiety expressed outside and inside 
this House to have a mental hospital 
in Delhi. There are patients from 
Delhi; there is no escape from that 
fact. Every place worth the name 
ought to have a hospital in the new 
dispensation. 

~~q":IRT~~~ 
~ if ~ ~ ~ f.!; ~ ~ fu:<;it 
if ~ ~ f\1ft l~ ~ ~ 'fiT ~ it! 
~~'I'1:rorr~~~~iI; 

~~~~~~~t 
m ~ ~ ifl!:~' ~ ~ t f:fi' 
if f.!; ~ i!iT{ ~, ffi;r eN -.rlf ~ 
~~iIi~ w lfi'\"{~ ~1IT lIit 
GIl ~ ~ f.!; ~ ~ ~ f\1ft f 
~ 'fiT ~it'f~~~~~ 
~~~~~~? 

toft ~: ;ofi~, ~~~ 
;{ ifC!'OI1lIT q"lfi ~ 'lit ;af;rcr ~ 
~ii@~~~~li'mm~~ 
f.!;~~ ~~~~~it 
lIT ;;rNlfT ~ ~ <:)flpft iii ~ 
~ iii ~ iffiiT"~ ~ ~,<rnr.r 
iR~ I 

All 1ndla Super-Grid for Electrical 
Power 

{
. Shr.l Ram Krishan Gup:a: 

'722. Shri D, C. Sharma: 
Shri Rami Reddy: 

Will the Minist"r of Irrigation and 
Power be pleased to refer to the reply 
given to Starred Questiun No. 553 on 
1>he 19th August, 1960 and state the 
nature of further progress made so tar 
for establishing an All-India super-
grid for g€:1eration and distribution of 
electricity? 

The DepBty MiDister of IrrIgation 
and Power (Shri Bathi): The Statea 
of Andhra Pradesh, Kerala, Madras, 
and Mysore have completed the Net-
work Analyzer studies of their res-
pective systems individually. and 
necessary reports ai'e being prepared 
by them. A combined Network 
Analyzer study for the Southern Re-
gion as a whole, is proposed to be 
taken up early next year. 
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Shri Bam KrislIan Gupta: In reply 
to a previous question, the hon. l4in.is-
ter lltatecl: 

"It is proposed to undertake 
similar studies tor other regions 
also." 

May I know whether any progress 
bas been made SO tar in this regard? 

Shrl HaW: No, first, we are starting 
with the southern zone only. 

Shri Harish Chandra Mathur: May 
know whether it is an All-India 

Super-grid or it is an inter-State 
super-grid? May I also Imow how 
the administration and management of 
the grid will be done? I think it refers 
to inter-State super-grid, though the 
heading of the question appears lIS 
"All-India Super-grid. 

Shrl HaW: This is a regional grid. 
Subsequently, there will be an all-
India sUpeI"-grid. 

Shrl Ramanathan Chettiar: When 
will this southern grid start function-
ing? 

Shrl Hath!: I cannot give a definite 
date, becaUSe the preliminary studies 
in respect of voltage etc. are still being 
carried on. 

Shrl D. C. Sharma: May I know the 
advantages of establishing this «rid 
sy'Stem in t>he SOll!the.-n States, and 
how the southern system will be link-
ed up with the central and other 
systems? 

8hrl llathl: The advantages will be 
many. I cannot recapitulate all of 
them during the Question Hour. but 
ORe main advantage would be that no 
stand-by tor each particular station 
will be required, because all the sta-
tions will be connec.ed; it anyone 
station tails, the others can maintain 
the supply; individual stations which 
are now having stand~bys will not 
requi!"e them, because there will be 
one continuous conn.ection which will 

always maintain the supply. That is 
the main advanta,e. 

Shri VidYa CIIaran Shukla: Is it a 
fact that the Central Water Power 
'::ommission have laid down certain 
criteria in re,ard to the .tartin, of 
new generating stations and the eon-
ne...-ting of new grids? May I Imow 
it these fundamental principles laid 
down by the Central Water Power 
Commission have been violated while 
establishing the super-thermal power 
station at Mirzapur in UP, and it so, 
why that ha.s happeneii? 

Shrl HaW: As I have .aid, we are 
yet si.arting this regional grid in the 
southern zone only. Tllere is no ques-
tion of the northern zone at presenlt. 
I do not think any rule or any princi-
ple is being violated in the .etting up 
of new thermal plants. 

Mr. Speaker: Shri Th.irumala Rao. 

Shrl Vidya Charan Shukla: I want 
to know not only about distribution 
but alsG about generation. 

Mr. Speaker: I shall allow only one 
supplementary question to be put by 
the hon. Member. I have called Sllrl 
Thirumala Rao already. 

Shri ThirnmaIa RaG: In view of the 
tact !.bat a blue-print has already been 
prepared tor the southern region, may 
I know whether provision is being 
made to settle any possible differences 
of opinion among the States that may 
arise just as they have arisen with 
I"ega;d to distribution of water re-
sources lind river valley projects? 

Shrl Hathl: The question at esta-
blishing this southern regional grill 
was discussed at the seminar and also 
at the meeting of the Board consist-
ing of the Ministers' and there was no 
difference. Everybedy agreed that it 
was necessan' and desirable that there 
sholtld be one grid. 

Shrl 'I'aItpmuI: May I now WM-
ther the establishment at this super-
grid tor the souh!lern zone will com-
mence from the beginning ot the Third 
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Plan? May I also know whether this 
and the other points were discussed at 

· the recent meeting of the Central 
Wa~er Power Commission? 

Smi Hathi: It may not commence 
· from the beginning of the Third Plan, 
but during· the course of the Third 
Plan, we shall be able to start it. 

Shri T. B. Vittal. Rao: May I know 
· where this super-grid will be located, 
and what its capacity will be? 

Shri Hatbi: There is no question of 
locating the ·super-gnd. To have a 
super-grid means cOlU1ecting all the 
stations by. transmission lines. It is 
not that one particular grid is to be 
located atone place. All the stations 
will be connected by a' certain voltage 
.tra:mmis3icn line. . . . 

Smi Narasimhan: l4ay know 
whether this regional or zonal grid will 
have any bearing on' the rates of 
electricity charges? 

Shri Batbi: Well, it will have an 
effect in this sense that all the genera-
tion costs will be pooled together, and 
the. tariff will be fixed accordingly. 

Shri Harish Chandra Mathur: May 
I know whether all the Stjlte Gov-
ernments have accepted this principle 
of . super-grid and whether there is 
any possibility of Rajasthan and 
Madhya Pradesh coming together for 
the pUI1lose? 

.8mi Hathl: We can make a distinc-
tion between the super-grid and the 
inter-linking of ihese States. So far 
as Rajastt.'l.an and Madhya Pradesh are 
concerned, there is already an inter-
link from the Chambal project. So 
far as the sap".: -;;rid is concerned, it 
wDl b~ in addition to the inter-link-
ing. 

1!'t-i T. B. Vittal Rao: May I kno", 
whether there wi1l be no necessity to 
have a super-therm~1 power· station, 
when this grid comes into operation? 

':Shri Hathl: Nil, there would not be 
neces ,ity of any super-thermal plant; 
t.'lere might be dilIerent plants hydel 
or thermal, and all ~f' them w'm be 
COlU1ected. 

8hri Anthony P1l1ai: When the 
super-grid starts functioning, will each 
one of the State Electricity Boards 
be abolished, and one regional electl'1-
city board be created? 

8hri Hathi: No, it would not be 
nect!SS3ry to abolish the electricity 
boards, because the internal distriDu-
tion will again re5t with the State 
Electricity Boards. 

8hri Tyagi: May 1 know wcether 
the reaction of the northern States 
like UP, Punjab and others was col-
lected, and whether they have agreed 
to fall in line in the organisation of 
the super-grid? 

8hri Hatbi: When the question was 
discussed at the seminar, thet"e were 
engineers and Ministers from the 
northern States also. 

8hri Tyagi: What was their reaction? 

Shri Hathi: They were fenerally 
agreeable to thia ;propoai·ti.aD. 

NatiOnal Library for Medical Studies 

·723. Pandit D. N. Tiwari: Will the 
Minister of Health be pleased to state: 

(a) whether the proposal for set-
ting up a National Library for Medi-
cal Studies has since been finalised; 

(b) if so, the details of the same; 
and 

(c) when and where the Library 
will be set up? 

The MInister of Health (lIhri 
Karmarkarl: (a) Not yet. 

(b) and (c). Do not arise. 

I should like to add that it is really 
not a new thing to establish a Na-
tional Medical Library; we have got 
a good n'lcieus in the Library attached 
to the Dir .. ctcra:e-General of Health 
Services. What is sought to be done 
is to expand it, and expand its tunc-
t:l'M hy making the services avail-
able to the whole of the country, in-
stead of only to Delhi. 

PlIJldit D. N. TIwari: May I know 
whether as a result of the expansion 
of the Library, it will contain abe 
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books in Ayurvedic and other systems, 
or it will contain books only on allo-
pathy? 

Shri Karmarkar: Yes. Last year, 
we have equipped the Library with 
almost a full set of available Ayur-
vedic books. The idea is to have 
AYurvedic books also in this Library 
and to expand the Ayurvedic section 
as well. 

'" "0 mo ~n: -q ;;rTififT ~ 
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t , W'ro ;;ITo ~o ~o ~ ~ 
~~ ~ it ~ 'FJlI" -.r.r w t " 
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~ it ~ iI!1iffl , 

Family PlaJmin&" 

+ f Shrl Vidya CharaD Shukla: 
~724 Shrl D, C, Sharma: 

'1 Shtrl Rameshwar 'l'aDtIa: 
. L Shrl Ajlt Smp SarhadI: 

Will the Minister 01 Health be 
'Pleased to refer to the reply given to 
:Unstarred Question No, 1847 on the 
31st August, 1960 and state: 

(a) how many of the recommenda-
tions of the Family Planning Third 
Five Year Plan Committee have been 
accepted and how l1l&Jly have not 
been accepted; and 

. (b) progress achieved so far under 
the scheme? 

The Minis'er of Health (SIIrl 
Karmarkar): (a) and (b), A state-
ment containing the required informa-
.tion Is laid on the Table of the Lok 
Sabha. [See Appendiz n. annexure 
No. 84.] 

8hrl VJdya CharaD Shukla: The 
statement says that the research in 

medical aspect of family plannin, 
should be contmued. May I know thll 
plans of Government for further re-
search in matters of family planning? 

Shri Karmarkar: Firstly, at the 
scientific level, researches are hem; 
conducted in the Indian Cancer Re-
search Centre at Bombay to study the 
various problems connected with re-
production. Secondly, an important 
aspect of our research work is the 
efficacy of oral pills. Good work 
has been done in Calcutta under the 
auspices of Dr. Sanyal, and for .the 
last three years, an oral pill has been 
under test. We are trying to see how 
far it will be efficacious. I am happy 
to tell the House that the results are 
fairly encouraging. 

Shri Vidya Charan Shukla: One of 
the recommend.ations of this commit-
tee was that Rs. 100 crores should be 
allotted for family planning work in 
the Third Plan, but tentatively Gov-
ernment have allotted only Rs. 25 
crores for this purpose, May I know 
whether further thought has been 
given to this matter, and the allot-
ment is being increased? 

Shri Karmarkar: Thought has been 
given to this matter. If we are able 
to evolve a programme which will 
cost us nearabout Rs. 25 crares ill 
five . years, we have no doubt that 
sufficient resources will he found by 
the Government of India for this pur-
pose. But We are not in a hurry to 
.pend money where it is not neceS-
sary. We want this work to stabilise 
on a sound and solid basis. 

Shri Th1rumala RaG: In view at the 
fact that a number of oral pills are 
being put by foreign countries like 
America and England in the market, 
is there any provision made in the re-
search la bora tories in India to test 
their efficacy and suitability under 
Indian comlitions? 

8hri Karmarkar: Yes. Our Expert 
Committee and the research centre 
went .carefully into those questions 
and they came to the conclusion afie!.' 
careful consideration that the time is 
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not yet ripe to make usa of those pills 
that are available in other countries, 
in the United States and UK, for 
family planning purposes; but on a 
limited scale f&r certain diseases con-
nected with menstruation, they have 
advised under the proper guidance of 
doctors, their limited use, and limited 
.import!!. 

~3"~f~:~lffi~ ~ 
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Shri Tyagi: But do not overdo it. 

Shri Hem Ba.rua: May I know whe-
ther Government propose to llberalise 
the provision Of contraceptives and 
make them available to all income 
groups free of cost during the Third 
Plan period? Also do they propose to 
come to an understanding with State 
Governments to make sterilisation 
facilities available to all people free 
of aost in the Third Plan period? 

Shri Karmarkar: Regarding contra-
t.eptives, during the Second Plan also, 
Llese are freely given for persons be-
longing to a particular low income 
,roup, subject to correction, those 
who are drawing upto Rs. 250 a month. 

An Hon. Member: Upto Rs. 300. 

Shri Karmarkar: In villages, they 
are liven on a more liberal scale. 

Regarding operations, like vesectomy 
and sterilisation, I am happy to tell 

the House that we have made pro-
vision; in the first instance, in. diltrict 
hospi tals we have triei to Ubcra:ly 
provide Burgeons and ancillary per-
sonnel. I am happy to say that some 
States are makin, liberal Use of theae 
facHi ties. 

Mr. ipeaker: He wanted to know 
whether it would be free. 

Shri Karmarkar: Yes, except in the 
Punjab. In Bombay and Madra!, for 
instance, not only operations are done 
free, but some money is also given ao 
that the man may not be put to any 
inconvenience in the matter of ex-
penditure etc. In the Punj ab alone, I 
understood people above a certain 
,income are charged. I personally 
spoke to the Minbter there to make 
these operations free to everyone who 
comes for it. I am hoping that they 
will fall in line; I also hope that other 
States which have not fallen in line, 
will do aD. 

Shrt D. C. Sharma: It i. stated in 
the statement that honorary family 
planning education leaders have been 
appointed. May I know what are the 
qualifications for these officers! 

Shri Karmarkar: The qualifications 
for different posts are different. For 
medical personnel, it is MBBS; for 
social education and those doing the 
work of health visitors, the minimum 
qualification required is not always a 
medical qualification. But I have not 
at the moment details about the quali-
fications required for the varleus 
categories. 

Some Bon. "embers r06e-

Mr. Speaker: I have allowed a num-
ber of questions. Hon. Members will 
consult doctors. 

Nan~al Fertillzer Factory 

·725. Shri Harish Chandra Mathe: 
Will the Minister of Irrtgatiea .... 
Power be pleased to state: 

(a) how much power Nangal ferti-
lizers will consume this year; and 
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(b) whether Punjab Electricity 
Board have challenged tht' basis on 
which rates for the supply have been 
based and concession rate secured? 

'!'be Deputy MiDJster of Irriptioa 
ed Power (Shri Bathl): (a) Upto 
about 10,000 KW. 

(b) No, Sir. But the Punjab State 
Electricity Board has represented that 
in view of the increased cart of 
leneration tha rate may be revised. 

Shrt Barish ClaaDclra Mathur: May I 
know what is the rate at which power 
eupply will be made and the basis on 
which it has baen worked out? 

Shri Rathi: The revised rate will 
actually aepend on the cost "f gene-
ration that is being calculated now. 
I· cannot &lve a definite figure at pre-
sent. 

Shri Bar:l9h Chandra Mathur: May J 
know what was the original rate 
which was fixed for the power supply 
and what has occasioned the revision 
of the rate? 

Shri BaW: The original rate was 
2.6 pies per k.w.h. Now, after calcu-
lation of the divisien of cost between 
Irrigation and power and other in-
lIreases in the cost, it appears that the 
cost of generation of power will bP. 
slightly Increased. On that basis, the 
cost of supply to the fertilizer plant 
will proportionately increase. 

Shri Barish Chandra Mathur: Wlll 
power be made available to the pro-
posed Rajasthan Fertiliser Factory 
and other industrial enterprises on the 
same basis and on the same rate? 

Shri Bathi: It will depend on the 
negotiations. But so far a. the Raja.q -

than Government is concerned, it will 
have its due shat:e. 

Shrl Barish Chandra Mathur: May J 
know whether there Is any intention 
to give preferential treatment for the 
Fertiliser Factory or whether there 
would be a uniform rate for alI fac-
tories til be served from this source 
of nnw'A.r' 

Shri Bathi: GeneralIy, the tarifts are 
decided on the load factor minimum 
In respect of each particular factory. 

Some Bell. Member. Tose-

Mr. Speaker: J am going to allow 
Shri Harish Chandra Mathur to con-
tinue asking questions. Let me see 
how many quellions he will ask. 

Shri Barish Chandra Mathur: May 1 
know whether any tarift has bep.n 
worked our for power suppiy from 
this source? If so, what are the 
details? 

Shri Bathi: The tari!! is worked out 
tor domestic use, small industries. 
large industries etc. I can read it out. 
but it wilJ take some time. 

Shri Barish Chandra Mathur: The 
broad details only may be given. 

Shri Bathi: For the Load Grou~ 

under Domestic purposes, it is as 
tolIows: 

1 to 1000 wans 
first IS units pcr month 
next:15 do 
above 40 do 

1001 to 3000 watts: 
first:1, do 
next <40 
above 65 

do 
do 

Above 3000 wans ........ . 

30 nP par unit 
IS 
8 

Mr. Speaker: No, no. He need not 
read alI that. 

Shrl Bathi: That was what I su~ 
mitted. 

Mr. Speaker He may place it on the 
Table. 

'"~~:~~it~ 
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Shri Hathi: I do not think we can 

Jtop the supply of power to Delhi or 
other areas. 

Shri B. K. Gaikwad: By consuming 
10,000 kw. per year, how much ferti-
liser will the fertiliser plant produce? 

Shri Hathi: I do not know how 
much fertiliser will be produced. 

Electric Loeomotives at ChittaraDjaD 

+ 
"726 f Shr!D. C. Sharma: . L Shri T. B. Vittal Rao: 

Will the Minister of Railways be 
pleased to refer to the reply given to 
Starred Question No. 315 on the 10th 
August, 1960 and state the' furt~er 
progress made in making arrange-
ments for the manufacture of electric 
locomotives at Chittaranjan? 

The Deputy Minister of Railways 
.(fihri Shalmawu Khan): Manufacture 
of the first 1500V D.C. electrict loco-
motive is progressing at Chittaranjan 
Locomotive Works. Aboilt 30 per 
cent. of the mechanical parts have 
been manufactured at C.L. W. Some 
of the electrical parts are ready for 
shipment ex. U.K. The first Electric 
Locomotive is expected to be ready by 
the middle of 1961. 

Shri D. C. Sharma: How much of 
the' components of these electric loco-
motives will be indigenous and what 
percentage will be imported from 
.abroad, and from which country? 

Mr. Speaker: He said 30 per cent. 

Shri Sha1uulwa2 Khan: I did not say 
that. 

The mechanical port:on of the loco-
motives will be manufact1U'(·d at the 
Chittaranjan Locomotive Works. The 
eleatrical components will be imp,,;t-
·ed. 

Shri D. C. Sharma: When this fac-
tory is in full operation, what will be 
the target of production of these elec-
tr'c locomotives? 

8Jui Shahnawu Khan: During the 
'ftIrcI Plan, we are makin, arrange-

ments to manufacture 4 electric loco-
motives per month Th.at is the 
ta!'get. 

Shri Sadh.an Gupta: May I know 
whether there is any proposal til 
manufacture AC locomotives also; and 
if so, what is the target? 

Shri Shalmawaz Khan: Yes, Sir; we 
have a plan to manufacture AC loc~ 
motives at Chittaranjan also. In fact, 
we have invited global tenders; the 
ter.dE'rs have come and the matter is 
under consideration. We hope by the 
middle of 1963 we shall be in a posi-
tion to manufacture AC locomotivee. 

Shri T. B. Vitial Rao: May I know 
on what basis the hon. Minister say. 
that the first electric locomotive will 
roli out on the rails from Chittaran.-
ja'! by 1961 in view of the fact that 
WE have yet' to receive componenb 
from the foreign countries? May I 
also know what will be the percentage 
of the cost of this to the total cost 01. 
the locomotive? 

Shri Shalmawu Khan: As I said, 
progress on the mechanical parts is 
30 per cent. So far as the mechani-
. ca! portion is concerned. there is no 
di.iliculty. The electrical components 
are already under shipment. In fact, 
from the company which is sending 
these components, we had obtained 
some locomotives earlier. 

Mr. Speaker: The hon. Member 
w~nts to know in terms of price the 
co\t of the indigenously manufactur-
ed Olle to the imported one. What 
Is the percentage of the price of the 
imported material to the total cost? 

Shri Shahnawu Khan: It is more or 
less 50-60; more or less half. 

Shr.I N. R, MUDlilwamy: May I 
knuw what would be the estimated 
co~t of this locomotive? . 

Mr. Speaker: As a whole. 

Shri Shalmawu Khan: The esti-
mated cost, in the beginning, will be 
about Rs. 10 lakhs per locomotive. 

Shri Rachlmath SIDch: What is the 
reQuirement of electric locomotives 
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tor India and when will India be selt-
irufficient in the production of ~he 
e:ectric locomchives? 

Mr. Speaker: It is too early (In-
terruptions) . 

Shri Nath Pal: It may take some 
time; but they should tell us the esti-
nlated requirement. . 

.. Shri Shalmawu Khan: I can tell 
that. The requirement during the 
a'!:ird Five Year Plan-of electric 
locomotives-would be 255 additional 
locomotives. 

Shri Vidya Charan Shukla: We 
have been told that the electrical com-
ponents of the locomotives would be 
imported. May I know whether they 
have made inquiries to find out whe-
ther the Bhopal Heavy Electric Works 
can make these components or not? 

Shri Shahnawaz Khan: It will take 
some time for the Bhopal Heavy Elec-
tricals ·to supply these electrical 
components (lnte1T1Lption) . we are 
manufacturing 10 DC locomotives at 
Chi:taranjan and the electrical com-
ponents will be imported. We have 
called for tenders for 42 more AC 
brake-type locomotives and the elec-
trical ecmponents will also be L'Ilport-
ed. But,thereafter, we hope the 
Bhopal Heavy Electricals will be in a 
position to supply us the electrical 
components and we will not import 
any more. 

Shrl T. B. VittaJ Rao: May I know 
the reason for manufacturing the DC 
electric looommives in view of the 
fact that DC has completely gO"" out 
of date and AC is the only thing that 
is being used now? 

Shri Shahnawaz Khan: ~'.,,': DC 
locomotives are, as the h}' \'1"mbcr 
knows, already working or. certain 
sections of our Railways. And, it is 
to replace those electric be )motives 
that we have done this. 

Shri Tangamani: May I know how 
long it will take for these 10 DC loco-
mmlves to come into operation? 

Mr. Speaker: The hon. Minister said 
1961. 

Shri Shalmawaz Khan: I said 1961. 

Shri Tangamani: He said that the 
first one will be by the middle t)f 
1&61. They have already started work 
at Chittaranjan. 

Mr. Speaker: Very well; he will 
h,ve the date of the last one. 

Shri Shahnawaz Khan: Sir, the fir8t 
one will be by the middle of 1961 and 
the last one will be by the beginning 
of 1962. 

Shri S. M. Banerjee: The hon. 
'Minister stated that the price will be 
about Rs. 10 lakhs. I want to know 
how It compares with the imported 
p""ict:' 

Mr. Speaker: Of the full locomotive 
of the same type. 

Shri Shahnawu Khan: It is more 'or 
less the same. The last consignment 
01 110 locomotives that We receive,! 
wer .. more or less of the same price~ 
Hs. 10 lakhs each. 

Shri T. B. Vlttal Bao: May I know 
whether we are going to manufactu-e 
tre diesel locomotives also lD Chitta-
ranjan; if not, where are we going to 
manufacture them? 

Shrj Shahnawaz Khan: No decision 
c as yet been taken as to where it i.; 
going to be manufactured. In fact, 
lhe matter is under consideratio!l yet. 

LaDd Acquisition in Delhi 

+ r Shrj Radha Raman: 
·U7. -{ Shri Rameshwar TIUltia: 

l Shri Shree Narayu. DaII: 

Will the Minister of Health be 
pleased to refer to the reply given to 
Starred Question No. 659 on the 7th 
March, 1960 and state: 

(a) whether it is a fact that Gov-
ernment have decided to release only 
2500 acres for development as con-
struction sites by Delhi Development 
Authority out of 3.,070 acres of urban 
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and suburban land frozen in Delhi by 
tnem; 

(b> the criteria for allotment of 
developed land to houae-builders; 
I<'ld 

(c) how the priority will be fixed 
for the co-operatIve societies of hous~
bui:ders? 

Tbe MiDister of Health (Sllri 
Karmarkar): <a> No decision hal been 
taken as yet. The matter is under 
~oL~ideration. 

(b) and (e). Do not arise. 

Shri Radha Kaman: In view of the 
fact that this notification was made 
more than a year ago, may I know 
how long more will Government take 
to come to certain decisions about 
these vital matters? 

Shri Karmarkar: An inter-depart-
mental committee under the Chair-
manship of the Home Minister has 
recently finalised the basic considera-
tions which should lovern the deci-
sions of allotment of this land. Still 
It is diftI(lult to say the exact time. 
It will be a few montiu before it 
comes into operation. 

Shri Radlla Raman: The han. Minis-
ter just now said that the committee 
has taken some basic decisions. What 
is the nature of these basic decisions? 

Shri Karmarkar: It is too early for 
me to say. I shall consider the matter 
because it is not exactly the question 
cf the Hea lih Ministry only. But, if 
the han. Member tables a question I 
ehall be happy to Ihare with the 
House those matters which are rele-
nnt. 

Shri Radha Raman: In view of the 
acute shortage of houses in Delhi and 
of the freezing of such 8 big junk of 
land in Delhi, will Government not 
think that early ateps ought to be 
taken to ftnalise their decision with 
regard to thil land which is under 
notification of acquisition? 

Shri Karmarkar: I entirely agree 
with the han. Member. 

Shrl Shree Narayan Du: May I 
know whether any long-range pro-
gramme hali been made by the Deve-
lopment Authority for such develop-
ment? 

Shri Karmarkar: The Developmen' 
Authority has under eonsideration-I 
forget the number of hundreds of 
acres--about 1,200 acres I think; they 
have taken steps to notify and they 
hope to develop it, I am told, withiD 
one year from now so as to make it 
available for the public for anyone 
who wants to buy. 
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~~ott~<m~ 

t,mit;~ ~mr'IT~~1 
'WR ~ ~ ;fT~ ~iT en 1l 
o.r 'fiT ~<fi ~ ~ ~,l1T I 
Shri 8. K. Gaikwad: Whatever lane! 

Government may have decided to 
release for Delhi development, may I 
know whether this will be sold by 
public auction or will be given at 
some concessional rates te those who 
live in Delhi slum areas, and parti-
cularly SchedUled Castel and Sche-
duled Tribes people? 

Shri Kannarkar: So far as I CIiD 
anticipate, broadly, there is an idea 
of making land available to the lower 
income groups at somethin! of a con-
cl!ssional rate. Regardinc Cooperath'e 
House-Building Socie<ties it has beeD 
decided that priority should be given 
to Buch schemes. Regarding Schedul-
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ed Castes and Scheduled Tribes, 10 
tar as the purchase and sale of the 
land under this schem" is concerned, 
I am afraid, there will be no con-
cession. But there will be other 
sources where concessions are givt!n 
by way of loans and the rest in order 
to help the Scheduled Castes popula-
tion-our brotliers--towards havin, 
their houses. 

Shrt Thlrumala Rao: The hon. 
Minister now said that these plots 
will be made available to the lower 
income group people. May I know 
whether the attention of the Govern-
ment in the Ministry of Health has 
been drawn to a recent advertisempnt 
made by a sister Ministry, the Minis-
try of Works, Housing and Supply, 
that plots will be auctioned and will 
be given only to the highest bidders 
making them available only to very 
rich men? 

Shrt Karmarkar: I think, Sir, there 
is some meaning in that. Unless ~here 
are some high bidders we shall 'lot be 
able to give some concessions to the· 
lower income groups. So far as t'"tis 
land is concerned and so far as I can 
anticipate the idea is to charge the 
richer a little more and charge the 
less fortunate people a little leIS. 

Shri Yadav Narayan Jadhav: Mav I 
know the break-up of allotment for 
different purposes! 

Shrt Karmarkar: Nothing has l:Jeen 
yet allotted out of this land. The land 
Is to be developed. Recently a d(!c!-
sion has been taken about the basic 
considerations that will gow!rn the 
allotment. Therefore, it is too <!ar!y 
to say what will be the break-up of 
these 34,070 acres. 

Shrl Yadav Narayan Jadhav: How 
long will it take to finalise this? 

Shrl Ansar Harvanl: In view of the 
fact that Government has been receiv-
ing complaints about the coloniser~, 

has the Government come to any 
decision that in future this land will 
not be allotted to professional colon-

i.sers and will be allotte. only te 
Ilousm, co-operative societies! 

8hri ltarmarkar: Everybody coI'!':~" 

as a non-professional, but we are try-
ing to see that no professional land 
developer is encouraged. It is difficult 
to find what is what. 

Sbrl B. K. Galkwad: The bon. 
Minister ha~ said that no land Will 
be given on concession to Scheduled 
Castes, Scheduled Tribes and other 
Backward Classes. I want to say, Sir, 
that lakhs and lakhs of people are 
living in slum areas in Delhi. If this 
land is sold by public auction, will It 
be possible for these poor people to 
get any land? May I know what 
arrangements the Government propC5e 
to take to provide them with land? 

Mr. Speaker: He wants to know if 
any portion of this land is reserved 
for lower income group people, Darti-
cularly the Scheduled Castes· and 
Scheduled Tribes. 

Shrl Karmarkar: Till now there hu 
been no consideration or reserving a!ly 
space to be given free or at conces-
sional rates to any particular clasL 
What is sought to be attempted is to 
put the lower income group p~ople 

together, and the idea is that WI'! might 
charge the richer people. people who 
want a larger amount of land, a little 
more and in the case of those who 
want small plots of 200 squarl'! yards 
a little less than what otherwise they 
might have to pay. Regarding con-
cessiona! rates we havl'! dl'!cided to 
I'!xtend such concessions to co-oOl'!ra-
tive societies and it would be good for 
all cla'5es to form thl'!mselves into co-
operatives and derive the benefit. 

Mr. Speaker: He wants to know 
whethl'!r any special arrangeml'!nts are 
being madl'! to house Scheduled Caste, 
St'heduled Tribes and other Backward 
Classes people who do not have much 
of an income. 

Shrt Kannarkar: Not under tim 
Icheme. Ther., are other schemes 
where concessions are given. There 
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are schemes under which loans can 
be given, free land can be given and 
things like that, but that is not part 
of this scheme. 

Shri Radh& Raman: The hon. Minis-
ter, if I have understood him ~orrect
ly, said that out of 34,070 acres of 
land which is under notification a 
portion thereof will be taken in hand 
for development. May I know whe-
ther the Government has thought of 
providing sufficient amount which will 
be required for expeditious develop-
ment of this land which is under con-
sideration? 

Shri Karmarkar: So far as the land 
to be purchased is concerned-it was 
notified, I think by this time that 
matter must have been finalised by 
the Delhi Development Authority-
provision has already been made. 
Regarding further lands to be acquired 
and developed, so far as we can anti-
cipa te an amount of Rs. 5 crores will 
be available during the Third Five 
Year Plan as a revolving fund-that 
is to say, it will be utilised on land, 
lands will be sold and things like that. 

Japanese Method of Paddy Cultivation 

..... 

r Shrimatl Da Palchoudhurl: 
Dr. Ram SubhaC SinCh: 
Shri Goray: 
Sbri Ajit Singh Sarhadl: 

I Shri P. K. Deo: 
*'228. -{ Shri Ram Krishan Gupta: 

\ Sh~ Auro~indo Ghosa): 
I Rl,t'l RamI Reddy: 
I Shri Achar: i Dr. Samantsinhar: 
l Shri N. M. Deb: 

Will the Minister of Food aDd AgrI-
eulture . be pleased to state: 

(a) whether it is a fact that a 
'scheme for setting uP demonstration-
cum·training farms in the rice-pro-
ducing States in India with the assist-
ance of Japanese technicians is uncler 
the consideration of the Government 
of India; 

(b) if so, the details thereof; and 

(c) when it is likely to be finalised? 

The Deputy Minister of ·AgricnIture 
(Shri M. V. Krishnappa): (a) A 
scheme is being considered in consul-
tation with the State Governments to 
demonstrate under Indian conditions 
the increase of rice yields by the use 
of improved farm implements, prac-
tices and techniques of Japanese 
farmers. 

(b) and (c). It is too early to give 
any definite idea about these det'1ils. 
When the discussions reach a conclu-
sive stage it will be possible to llive 
this information. 

Shrimati Da PaIchoudhurl: Th~ 

true method of Japanese cultivation 
has not been implemented yet al-
though we have had a lot of propa-
ganda about it. May I know whether 
we intend to have mechanised units, 
the implements, the fertiliser and a:so 
the transplanting of seedlings? 

Shri M. V. Krishnappa: The 
Japanese method of paddy cultiva-
tion was started in this country some 
four or five years back. That is being 
followed in many places, every year 
our targets are going up, the acreage 
under this cultivation is going up and 
many farmers are taking to it. There 
are three Japanese farmers who have 
come to Saharanpur. We have given 
them 3i acres of land. They have 
bro'Jght their own implements from 
Ja;pan. With only one bullock im· 
proved implements they are growing 
two to three times what our farmers 
are able to do. In the first crop they 
raised 40 to 50 maunds of paddy per 
acre. In the second crop they raised 
60 to 70 maunds per acre. We wanl 
to introduce this system in our 
demonstrative and training centres. 

Shri Thlrumala Rao: What is the 
ratio of investment and production? 

Shri M. V. Krishnappa: It was 
stated that it would cost roughly 
Rs. 300 per acre. If they spend R'l. 300 
per acre and raise 50 maund~ 01 
paddy it comes to Rs. 5 or Rs. 6 per 
maund. It is quite cheaper compared 
to what our farmers are able to do 



4007 Oral AtI81Der, AGRAHAYANA 15,1882 (SAKA) Oral Answers 

Certainly it is a very good way ot 
Increasing our yields. 

Pandit MlIIllshwar Dutt Upadhyay: 
What is the approximate area under 
.Japanese method of cultivation up 
un now? 

Shri M. V. KrIsImappa: That is a 
4i1Jerent question. I am prepart'd to 
live the figure if the hon. Member 
tables a separate question. It rum 
Into millions of acres. 

Pandit MlIIllshwar Dutt Upadhyay: 
May I know the number of Japanese 
technicians who are already here? 

Shri M. V. Krishnappa: There are 
three Japanese fanners who are here. 
They are cultivating a plot of 3t acres 
at Saharanpur, on the way to Dehra 
Dun where the road branches to 
Saharanpur and after Roorkee. You 
can see that farm. 

Dr. Bam Subhag Singh: May 
know whether the efficacy of the 
Japanese agricultural implements have 
been tested; if so, whether the Gov-
ernment propose to import them or 
get them maunfactured here? 

Shri M. V. Krlshnappa: The 
Japanese implements are very "lory 
simple implements. They can bl' 
manufactured in our country by our 
ordinary smiths or our lohars in the 
villages. A number of these Japal!ese 
implements are being maunfactured in 
the country already. 

Dr. M. S. Aney: How many crops 
have the Japanese fanners raised SO 
far! 

Shri M. V. Krishnappa: In t.he 
course of one year they have taken 
three crops in the same plot of land 
at Saharanpur. Our colleague Shri 
Shahnawaz Khan has also a farm 
nearby, but he could raise only one 
crop whereas these farmers have 
taken three crops. 

Shri Bangs: Is it not a fact that 
most of our fanners who are raising 
paddy crops are not able to find even 

Rs. 100 per acre as investment where-
as these people are supposed to have 
provided Rs. 300 per acre? 

Shri M. V. Krishnappa: If a great 
majority of our farmers cannot invest, 
that is a di1ferent question. A 
Japanese farmer is well known in the 
world. He is the best intensive culti .. 
vator in the world. The per acre yield 
in Japan can be compared to the yield 
per acre in America or any other pro-
gressive agricultural country in the 
world. They get two times the yield 
per acre compared to other countries. 
They are intensive cultivators. We 
want to learn from them. They 
plough with one bullock. That is a 
big saving. Instead of feeding twO' 
bullocks a farmer need feed onlv one 
bullock. With one bullock they ara 
getting more. 

Shri Tyagi: Have the Government 
tried the Indian method of cultivation 
with as much heavy investment as 
Rs. 300 per acre and then compared 
as to whether the yield by that 
method per acre also comes anywhere 
near the yield by the Japanese method 
of production with a heavy invest-
ment of Rs. 300 per acre? 

Shri M. V. Krishnappa: I certainly 
agree with Tyagiji. I am :lIso a 
farmer. If we invest more we can 
reach these standards. But there are 
techniques. As I said, the Japanese 
use only one bullock and certain 
improved implements. Here if you 
give more money it is invested on tht 
same implements. The Japanese use 
improved implements. They use only 
one bullock. If you give more money 
Our farmers will purchase two more 
bullocks. 

Shri Bangs: There is no shortage of 
bullocks in India. 

Mr. Speaker: Nobody forces hon. 
Members to adopt the Japanese 
method. Hon. Members are free to 
adopt it or not adopt it. 

Shri Tyagi: It is a question ('of 
Rs. 300 per acre. 
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SJart M. V. IrlsImaPlla: That I; a 
rough fi«nre. The final ligures have 
not yet come. It was expected that 
the inyestment would be about Rs. 300 
per acre in our fann in Suratgarh, 
we are investing Rs. 225 per acre 
«rowing halt of what they are grow-
ine. 

Hr. Speaker: Nobody compel! the 
~e of Japanese method. 

Shrt Ranga: First you will have to 
provide the necessary credit to our 
fanners. Does not my hon. friend 
himself know that the paddy growers 
in Chittoor District are just as hard 
working as the Japanese fanners' 

Shrt M. V. Krisbnappa: Certainly. 
The hon. Member had come to my 
village when I was a boy '1nd I 
remember he saw my tann. My farm 
was better than th.. Japanese farms. 
But I cannot say all the farmers in 
India are of the same type. 

,,~ 'liT l'l1i 'Wft 'liT :;mn 

*"il o. '1ft \:Ifl~ ~ mort: 'NI 
~ ¢iT ~ orcrR <tt FIT ~ ~ : 

(<j;) 'NI ~ ~ ~ ~ ~ iii 
~ iii ornur ~ iIi;ro:r 'Wft 
iii m if 'Wft 'liT ~ ~ ~ ~ 1f1n 
~; 

('if) ~ ~. at 'NI ~ 'liT ornur 
~ 'liT w:wf f.t;'lfT 1f1n ~; ~ 

(l'J') 'NI ~ .rnT <r.mr ~ ~ 
~~~~ iIi~iIi m if 
~~wmr~~1 

~~~ .Ut ('lti ~) 
(~) ;;fi ~ I 

('if) ~ ~ ~ '3O('fT I 

(l'J') tf~ ~ ~ ~ iii 
;ro:r 'Wft iii ~ ~ \lR 'liT ~ ~ 
~<j;,i~~1 

'1ft ~ .m mf'!IIT : ~ if <it 
~ tm' 'Wft 'liT mer ~ ~ if ~ ~ 
~ ~~oo~m;;:rrn~ 

am- mU ifoiRr ~ ~ W 'SI"I'i'l<: iii Wfr 
~~m~~ Iw~;;wr~i 
~~~~<j;TcrlJ~ ~m 
iii ft;lf ~ ~ ~ 'IITltiff~ ~ 
lR: ~? 

'lti ~"" : ~ if ~ ~ ~ 
~'li't~miff;;rl!l1'~ Ilf;q;m 
~~~~~if~~c:r<rtiT I 

'1ft ~~~ ~ : ~ 1tU ;;wr-
'IirtT if ~ f.!; ~ ~ <tt $ ~ 

<r.mr~~~~if~ ~ 
~~~f~'ifl~ Ilf~ 
~ ~ tfOfl'f ~ <tt ~
'{fu ~ ~ if ~5 ~ 'NI ~ 
~ ~ iii f~ ~ ~ f.r<rtfuT 
~ fif; tfOfl'f ~ ~ ~ <f'!>" III 

aT~~~~~ 
~~f'1'K:~~~~ 
qq;f~if~~? 

'Ift~:fmm~ ~if 
~mmifm~~ I ~omf;rr~ 
~ ~ ~ ~ m if ~ f.'IiP«I' 
'liT ~ ifl!:T ~ I ~ at tfOfl'f ,;>;<rn ~ 
~ ~ ~'l"l ",.ft.~ ';3if 'liT ~ m 
~mmlWl':~~ ~ 
~<rtaT ~m~'1T~ ~ 
;;i't~tit~~~~<rtiT I 

~ ~ ~ if ~ ~ f.!; tfOfl'f ~ 
wmif~~~~1 

Shrt Raghnnath Singh: The main 
point is whether the water bas been 
examined and analysed. 

Shrt Karmarkar: Yes, Sir; it. has 
been analysed. Some Ruslian experu 
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were here some years ago and it was 
one of the three springs which tile 
State Government were requested to 
take up for development. It has got 
useful properties and therefore we 
have taken an interest in the I.utter. 
H the Punjab Government requires 
any technical aid, we shall be happy 
to help them. 

Shri Hem Raj: May I know wne-
ther there are any hot water springs 
Manikaran in Kulu valley and wne-
ther any investigation has been made 
about the medicinal properties of 
those waters? 

Shri Karmarkar: I am aware of the 
fact that there are hot water springs 
round about thl'! area from which my 
hon. friend comes and Manikaran ill 
one of them. I read the other day In 
the papers that thl'! Punjab Govern-
men t has been taking an interest in 
the mattl'!r. 

~~: Wm:;m:W~;tt 

~m '1ft ~~f.f;wqr.ft'IiT 
;;m:r ~ t" ~ ~ 1f;T ~ 
fiI;lrr ~ <rTf'!; ;;ftlr ~ 1f;T ~ ~ 
;;m:r ~ ri 'f f'f; m ~ rn ~ 
~ri a1mf'f;~rn~? 

~~: ;Jft~~W3RiR 
it;mo~~';3"f~~'IiT~ 
;;m:r ~ t" ~ il;m ~ ~ 
~I ~;fwt"m~~ 
~ f'q;Rft ;tt ~ I 

~twmor: ~~ ~ ~ 
~ ~ 'mit If; ~ 'liT ~ ;r.n;rr 
~ ~~~t"m~~ 
<m~ ~? 

"r~lI~: ~~~t I 
(Interruption). Even that is useful. If 
they require any technical aid, 
we will give it. It does not 
require so much money to deve-
lop these things. For instance, 
SOhna will require only Rs. 1 lath or 
1491 (Ai) LSD.-2. 

as. 2 lakhs. It is a question of pump-
Ing out the water and bringing it to 
the bath-room. If we thought it was 
a serious question of money, we would 
have helped them gladly. What is 
needed is a little more self-speed. 

Shrl S. M. Banerjee: Since many 
patients suffering from sciatica and 
gout have been cured in Sahasradara 
in Debra Dun and Rajgiri, where there 
are springs, I want to know whether 
those springs are going to be control-
led scientifically by either the Central 
or State Health Ministry to give per-
manent relief to the sufferers? 

Shri Karmarkar: I have a desire to 
control them if that was possible. I 
have got the Constitution examined 
and unhappily for me, I cannot exer-
cise any control over those springs. 
Therefore it is that I am unable to 
do anything in the matter. 

Shrl S. M. Banerjee: I was myself 
cured, Sir. 

Mr. Speaker: The hon. Minister say. 
he has no control over the springs. 

'itT Sf~~~ ~m": w li ;;n;r 
~ ~ f'f; W ~ t" tror qr.ft it; 
mo'IiT~~~iA:t"~lt 
~rnt"m m ~ 
;f WRT ~ ~;f 1f;T ~ Rzrr 
'fl ? l:lft ~, ciT ';3"f t" ~ ~ ;;m:r 
~'Ift ~ itm:;m:w ~ ~ 
W~ ? 

~T~: .n~~~ 
~~~~'PT1.iT~ I ~;f~'IiT 
m, 'limT '1ft m.: ~ t" ~ mlH 
~ I ~;f 'f ';3"f ~.rnrlfFrrm.:'f~ 
~lIit~~ IWit~;ttifgQ~ 
lft~~ I ~~~1ft~ 
~ it iIi1Imr rn ciT .q 1ft ';3"f i!iT ~ 
~ ;;mIT m.: <mr ~ <mr ~ ~ 
~~wmolliT~~~ I 

11ft ~m : ~ if'Jft i;ft ;l 
~ f.I; ~ ~ 3RiR lIit ~ t" ~ 
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~~~~~~ 11l';;n;r.rr~ 
~fit;~~~ ~If>t~ qrqft-
~~~mfim~~~,~ 
~ ~ W'fifi ~ ~ it; ~'Ift 
lIi'tt ~ iRlf ~ ? 

'!Ii~: ~~~ 

;r ~ tit 1{ ~ fit; IlI'R ~ ~ ~ 
IIiT ~ ~ '!It cr;:q; ;r ~ 'II<: IlI'R 
~ '1ft cr;:q; '1ft W tit ~,~ qrnr.r 
~ ~_~ I . 

""W ~: ~ lPfi ~If>t ~ 
~~fit;~if~~ 
it; ~ ffirT 'fT;ft ;:n1f ~ ~ ~~ ~ 
m~'fT;ft~~~~"U<T~ 

tt<t; ~ ~ iIf<;;f; ~ ~ "U<T '1ft ~ 
~~,~\m~~~it~ 
*iT ;;ft ~ f<r",l<if(l'1 ~ ~ ~ ? 

'!Ii~:~~~,1l' Tf 
~ WI\T I 

'!Ii w 4~ : ~ ~ f.v-m: ffirT 

'fT;ft ~ ~ ~ ~ ~ '1ft ~ '" 
m<'Ift~~m.,.m~ I 

~~)~: m-~it 
~~m~1 

'!Ii~ :~W~~'fT;ft 

~~~~~~I~;ror 
'fT;ft ~ m ~ "" it ~ ~ it ~ 
'SIl"'liR ~ ~ 1m<"" ~ ~ m <i't1rr-
ro:rttt<t;~~ I ~""m'~~ 
~~~I 

'!Ii qlQ' icr : ~ ~ ~ 'fT;ft t 
~ ~ it; qmcrr ~it; ~ '1ft 
~~I 

Mr. Speaker: Does it relate to Sohna? 
No. There are a number of springs 
both in the north and the south. Shall 
I allow all the springs to be broueht 
up here? Next question. 

Rajasthan Canal 

1+ .'31. J Dr. Ram Subbag SiDch: 
l Shri p. K. Deo: 

Will the Minister of Irrigation and 
Power be pleased to state: 

(a) whether the Rajasthan Canal 
h8ll been partially opened; 

(b) if so, how; 

(c) the progress made so far in the 
construction of the canal; 

(d) when it will be completed and 
how much land will be ultimately 
Irrigated; 

(e) acreage of land to be irrigated 
this year; and 

(f) the steps taken to check wastage 
of water through seepage? 

The Deputy Minister of Irription 
and Power (Shri Batbi): (a) No, Sir. 

(b) Does not arise. 

(cl to (f). A statement giving th~ 
information is laid on the Table of 
the House. [See Appendix II, annex-
ure No. 85]. 

Dr. Ram Subhar Singh: It is men-
tioned in the statement that the pro-
Ject is phased in two stages and the 
/irst stage is expected to be completed 
by 1968-69. May I know the acreage 
of land which will be brought under 
irrigation by 1968·69? 

Shri Batbi: About 20 lakhs of acres. 

Dr. Ram Subbag Singh: May I know 
whether the construction of Rajasthan 
Canal is going to be affected by the 
recent Canal Water Treaty with Pakis-
tan? 

Sbrl HaW: No. 

IItI ll'ml'in:~,ft : ~ iF 
~ ;;it ~ 'fT;ft ~ ('IT t ~ 
mit ~<m1f~ ~it~ t 
,f!.;.~ ~ ~ ;fit "'i(f f~ iJ'I> 
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qr;ft~nr.r~l ~~~ 
• fit; am ~ ~ ~ 1 ~fqt, at ~ 
'lfu if; fi!'!( lIT ~ ~ lI'lfffl' ~ ~ 
t? 
8hrl RaW: That ia not correct 

Information. 

"" ~: ~ ~ l!iT q'\;f 
ifi1f ~ 'lFif ~ I am 1l ~if ~ 
i fl!; ~ ifi1f ~ ;;it ~ ~'R ~ a;r~ 
~ iii ~ ~ ililf ~ ~,~ (tit cmft 
Ififr.f it .... lQ: '(it ifIft ~? 

, 8hrl Rathi: Priority will be Riven 
to the people displaced from that 
area. 

Bombay-Arra Road 

·732. Shrl YadaY NaraY&ll Jadhav: 
Will the Minister of Transport &lid 
Communications be pleased to state: 

(a) whether it is a fact that the 
work of broadening the Bombay-Agra 
Road has been taken up; 

(b) if so, what is the progress that 
bas been attained at the various sec-
tions; and 

(c) what will be the increa.ed 
width against the present one? 

The Minister of State in the Minis. 
try of Transport &lid Communications 
(Shrl Raj Bahadur): (a) and (c). Yes, 
Sir. The work of widening carriage-
way from 12ft. to 22 ft. has been taken 
up in convenient stages depending 
upon the availability of funds. 

(b) One work for widening carriage-
way from 12 ft. to 22 f1. for a length 
of 18 miles in Madhya Pradesh has 
been completed. Further works 01 
widening 59 miles in Madhya Pradesh 
and 11 miles in Maharashtra are in 
progress. 

'8hrt Yadav NaraY&II JadhaY: May 
[know whether It Is a fact that the 
breadth of the road Is not sufficient 
tor the modem heavy traffic? If so, 
will the work be expedited? 

8hri Raj Bahatiur: It all dependa 
upon the finances available . 

8hri T. B. Vlttal Bao: May I know 
whether for determining the width of 
a national highway there is no .;:rite-
rlon? Should its width not at least 
be 12 feet with 3 feet berms on both 
sides? 

Shrl Raj Bahadur: We have got to 
manage everything within the finances 
available. We always Ly to increase 
the width when the density or conges-
tion of traffic demands that. 

Mr. Speaker: What the hon. Mem-
ber wants to know is whether any 
dimension has been fixed for a national 
highway that it should be at least this 
much wide. Is there any such crite-
rion? 

8hrl Raj Bahadur: We go by the 
vol um. of traffic in any partiCUlar 
lector. In fact, specifications are o!onsi-
dered and fixed by a body of engineers, 
the Indian Road Congress, from time 
to time. We have got to rest content 
with single lanes because of lack of 
finance. Where the volume of traffic 
is low, one lane is sufficient and 
double lanes or more are provided in 
case of sectors with congested tnffic 
depending on the availability of the 
ftnances. 

WRITI'EN ANSWERS TO QUES-
TIONS 

Purchase of Aircraftll 

·721. Shri P. G. Deb: Will the Minis-
ter of Transport and Communications 
be pleased to refer to the reply given 
to Unstarred Question No. 2109 on the 
5th September, 1960 and state: 

(a) whether any decision has &ince 
been taken regarding the number and 
type of aircrafts to be purchased 
during the third Five Year Plan 
period; and 

(b) if so, the details of the same! 

The Deputy MInister of Civil AvIa-
t10Il (Shri Mohluddin): (a) No, Sir. 

(b) Does not arise. 
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"'7%9. Shri Ajit Singh Sarhadi: Will 
the Minister of Health be pleased to 
atate: 

(a) whether any experiments have 
been carried out to assess how far the 
use of Rubber Soles and Nylon are 
responsible for contact dermatitis; and 

(b) whether any opinion has been 
Bought from British Medical Council, 
where use of Nylon and Rubber I, 
much in vogue? 

The Minister of Health (Shrl 
Karmarkar): (a) Over a hundred 
cases of contacts dermatitis have beell. 
studied in the Irwin Hospital. Patch 
tests have been conducted with the 
luspected agents. Various processes 
in the manufacture of Rubber Chap-
pals (Hawai) have been studied i1l. 
detail and the chemicals used by the 
industry have been obtained for fur-
ther patch testings to find eut the 
exact cause. 

(b) No Sir. 

PL. 4,80 Agreement 

(Shri Rami Redd,.: 
~ Shri N. R. Muniswam,.: 

I Shri Ajit Singh Sarhadi: 
l Shri D. C. Sharma: 

Will the Minister of Food and Acri-
eulture be pleased to refer to the 
reply given to Starred Question No. 
59 on the 2nd August, 1960 and state: 

(a) whether any import of wheat 
from America under P.L.-480 Agree-
ment dated the 4th May, 1960 hu 
been made so far; 

(b) if so, the quantity imported; and 

(e) whether any phased progral'!lIml 
has been prepared for importing food-
grains under this Agreement? 

The Deputy Minister of Food .. 4 
~cnlture (Shrl A. M. Tbomu): 
<a) Yes, Sir. 

(b) Up to the 15th November, 1_ 
about 792 thousand tons of wheat and 

about 64 thousand tona of rice have 
been shipped. Of these, about 216 
thousand tons of wheat and about 1_ 
thousand tons of rice have arrived In 
India by that date. 

(c) Yes, Sir. 

MarIne Oftlcers 

''7340. Shrl Indrajit Gupta: Will the 
Mimster of Transport and Comm1lJl1-
eatlons be pleased to Itate: 

< a) whether the report of the Com-
mittee on service conditions of Marine 
Officers of the Calcutta Port hu be. 
submitted; and 

(b) if so, the action taken 011. the 
Committee's recommendations? 

The Minister of State In the MInta-
try of Transport and Communlcatlo. 
(Shrl Raj Bahadur): (a) No, Sir. 

(b) Does not arise. 

Yogic Practlcell 

-"735 f Shri A. M. Tariq: 
. L Shrl Ram Krishan Gapta: 

Will the Minister of Health be 
pleased to refer to the reply given te 
Starred Question No. 1194 on the SUI. 
September, 1960 and state the result 
of more studies conducted to deter-
mine the exact significance of physio-
logical changes produced in the body 
u a result of yogic practices? 

The Minister of Health (SJdI 
Karmarkar): Further study is still fa 
progress and it is too early to come to 
any conclusion. 

t&I'~mllfiT ~m 

0,,~~. ~o ~q ~ ~: 
~~<NT~¢ft~~ 
~ F1T ~q f.t;: 

('Ii) If1n ~ fl ~ f.t; \I.t1(V"ifl" 
~ ~ ~1f it ~ if lfrn'r ~ 
!liT m- eN ij; 1f6ll' ~ mit mRPff 
~ ~ if <;(it ..... ~ f«r t ; 
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Import or Rice From Burma 

r Shrimatl Renuka Ray: 
I Dr. Ram Snbhae SiJagh: 

.737 1 Shri D. C. Sharma: 
. I Shri Raehunath Sineh : 
I Shri Ram Krlshan Gupta; 
L Shri Bishwanatb Roy: 

Will the Minister of Food anll Acrl-
etitare be pleased to state: 

(a) whether the proposed agreement 
with Burma for the import of rice 
from that country has been finalised; 
and 

(b) if so, the quantity of rice t.o be 
imported and the terms and conditioIlll 
ef the agreement? 

The Deputy Minister of Food tnll 
.&p-iculture (Shri A. M. Thomas): (a) 
and (b). While a formal con~ract has 
yet to be signed an agreement has 
been reached for the purchase of :I 
1akh tons of rice in 1961 from Burma. 
It would not be in the public interest 
to (isclose the price. 

Sleeping Ooach ill DeDai-KaIlI:a 
MaU 

..,38. Shri S. M. Banerjee: Will the 
Minister of BallwaYII be pleued to 
1IDte: 

Ca) whether a sleeping ill-CIa" 
epach, ill likely to b. provided in 1 

UP and 2 Dawn Delhi-Kalka Mail 
from Delhi to Howarh and vice versa 
with e1fect from 1st April, 111151; and 

(b) if not, from what date It is 
likely to be introduced? 

The Deputy Minister of RaIlwaYI' 
(Shri S. V. Ramaswamy): (a) A ill-
class 3-tier sleeping coach of the new 
design has since been introduced on 
1 UP and 2 Down Howrah-Kalka 
Yail between Delhi and Howrah with 
e1fect from 1st November, 1980. Its 
extension between Delhi and ltalka 
is being examined. 

(b) Does not arise. 
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BeorrullatiOD of Central Water 
aDd Power ComalssiOD 

-740. {S~ Ram KrishaD Gupta: 
Shri D. C. Sharma: 

Will the Minister of IrrIgatioD aDd 
Power be pleased to refer to the 
reply given to Unstarred Question 
No. 1298 on the 23rd August, 1960 
and state: 

(a) whether the scheme of reorgani-
sation of the Central Water and 
Power Commission has since been 
finalised; and 

(b) if so, the nature of the scheme 
finalised? 

The Deputy MiDister of Irrigation 
aDd Power (Shri Bathi): (a) and (b). 
The Central Water and Power Com-
mission Reorganisation Committee 
had made certain recommendations 
about the future organisation of the 
Commission. A statement contain-
ing the decisions taken by Govern 
ment the various recommendations 
made by the Committee is laid 
on the Table of the 
House. [See Appendix n, annexure 
No. 86.] 

Postal Services 

-741. Shrl Barish ChaDdra Mathur: 
Will the Minister of Transport an' 
CommDDieations be pleased to state: 

(a) whether Government have re-
ceived a number of complaints that 
there is no timely delivery of mails; 

(b) whether Government have any 
scheme under consideration to ensure 
timely delivery of mail and telegrams; 
and 

(c) the nature of the scheme and 
when it will came into effect? 

The Minister of Transport and Com. 
muuications (Dr. P. Subbarayan): <a) 
Complaints are occasionally received 
regarding delay in delivery of mails. 

(b) As regards mails, there is no 
particular scheme under consideration 
for delivery of mails but the mail 
and delivery arrangements of Post 
OI!lc:el are constantly under renew. 
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Some schemel are under considera-
tion to expedite delivery of telegrama. 

(c) The scheme un de consideration, 
provides for belter facility to deliver 
telegrams by telephone, to have Zonal 
delivery offices covering Smaller areas 
and to have mechanised delivery 
beyond Ii miles. The proposed 
measures will be progressively intro-
duced. 

South African Horse Disease 

*742. Dr. Ram Subhag Singh: Will 
the Minis er of Food and AcricuUure 
be pleased to state: 

(a) whether any vaccine for treat-
ing the South African Horse sickness 
has been prepared by the Indian 
Veterinary Research Institute, Izatna-
gar; and 

(b) how was it used to fi&ht thiJ 
disease during recent months? 

The Deputy Minister of A¢culture 
(Shri M. V. KrishDappa): (a) Yes. 
The Indian Veterinary Research Ins-
titute, started manufacturin& the 
South African Horse Sickness vaccine 
in September, 1960 alter obtaining the 
seed virus from South Africa. So far 
21,876 doses vaccines have been 
prepared at the Institute from the 
brain of mice. 

(b) The vaccine has been and is 
being issued to State Government. 
and the Remount Veterinary Corps 
against demands placed by them. A 
complete list of the recipients is laid 
on the Table of the Lok Sabha. [See 
Appendix II, annexure No. 87.] 
According to repo"ts received so far 
almost all the State Government. 
etc. actually used the vaccine for 
in8Culating their horses against thllI 
disease. 

Mec:haDlsed Farms 

) 
Shrl Ram Krishan Gupta: 
Shri Rami Reddy: 
Shrt Ajit Singh Sarhadi: 
Shrt Supakar: 

*743. ~1 i~:;;~I' 
Shrl S. A Mehdi: 
Shri P. G. Deb: 

Wil the Minister of Food and A&rl-
culture be pleased to refer to the 
reply given to Starred Ques'ion No. 
540 on the 19th August, 1960 and 
state: 

(a) whether Government have 
since considered the question of set-
ting up of more mechanised farms on 
the lines of Suratgarh mechanised 
farm in Rajasthan; and 

(b) if so, the result thereof? 

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) and 
(b). The question is still under con-
sideration. 

Family Planning in Punjab 

1331. Shri D. C. Sharma: Will the 
Minister of Health be pleased to state 
whe~her the amount allotted to Pun-
jab Government for Family Planning 
Programme for 1959-60 hal been 
fully utilised! 

The Minister of Health (Shrt 
Karmarkar): Information regarding 
the amount actually utili'ed on family 
planning in Punjab during 1959-60 is 
not available. The Government of 
Punjab sanctioned the expenditure of 
Rs. 1'92 lakhs on family plannin& 
programme in the State during 1959-
60. 

Butler Stock of Foodgralns In Punjab 

133%. Shrl D. C. Sharma: Will the 
Minister of Pood and Agriculture be 
pleased to state: 

(a) whether any bu1! .. r stock of 
foodgrains h.. been built In Punjab 
this year; 
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(b) what is the quantity of food-
grains so stocked; and 

(c) where they are located? 

The Deputy Minister of Food ad 
Agriculture (Shrl A. M. Thomas): 
(a) to (c). The Punjab Government 
hold a stock of about 1 '9 lakhs metric 
tons of wheat and 15,000 metric tons 
.t rice on their own account and 
another about 6,000 metric tona of 
rice on account of the Government 
et India. These stocks are stored in 
about 120 storage centres in different 
parts at the State. 

Replacement of Rail Trackll 

1333. Shri D. C. Sharma: Will the 
~ter of RaIlways be pleased to 
~te: 

(a) the sections of rail tracks on 
Nor:hern Railway which were laid 
before 1910 and have not yet been 
Hplaced by new rails; and 

(b) the stage at which proposall 
for such replacements of overage rail 
iracks stand at present? 

The Deputy Minister of RailwayB 
(Smi S. V. Ramaswamy): (a) and 
(b). The details are given in the 
sta~ement laid on the Table. [See 
Appendix II, Annexure No. 88]. 

Minor Irrigation Schemes In Bim~ 
Pradesh 

1334. Shri D. C. Sharma: Will the 
lLinister of FoOd and Agriculture be 
pleased to state: 

(a) the total amount spent on minor 
irrigation works in Himachal Pradesh 
during the years 1958-59 and 1959-
80; 

(b) the total amount budgeted and 
IIIlIlctioned for the same purpose and 
d.'¢ni the same period; and 

(c) the location of works done and 
their progress Division-wise? 

TIle Deputy MiDister of AgrIeuitw. 
(Shri M. V. KrlshDappa): (a) Ra.8~1112 

lakhs in 1958-59 and Ra. 11:843 lakha 
in 1959-60. 

(b) Rs. 8'736 lakhs in 1958-59 and 
Rs. 12'1WJ lakhs in 1959-60. 

(c) A ata temen t is laid on the 
Table. [See Appendix II, Annexure 
No. 89]. 

Flour Mills In Madhya Prades,h 

1335. Shri Pangarkar: Will the 
Minister of Food and Agriculture be 
pleased to state: 

<a) the quentity ot wheat that a 
annually supplied to the flour mills 
in Madhya Pradesh by the Centre; 
and 

(b) the price at whlch it is suppli-
ed? 

Tl!.e Deputy MinJster of FOOd and 
Agriculture (Shri A. M. Thomas): 
(a) Now hea t is being supplied to the 
flour mills in Madhya Pradesh trom 
Central Stocks. The mills obtain 
their requirements of wheat from the 
open market. 

(b) Does not arbl!. 

Forest Development In ASIIaID 

1336. Smi Panprkar: Will the 
l\Un.ister of Food and Agrleulture be 
pleased to state the amount allotted 
to Assam State during the ,year 
1960-61 SO far tor torest development? 

The Minister ot Agriculture (Dr. 
P. S. Deshmukh): In addition to a 
centrally sponsored scheme for 
RI. 4'20 lakhs, an amount of RI. 20 
lakhs was allocated to Assam for 
torest development schemes tor 1960-
61. 

Export of F~ from ~. 

133'7. ihri P~kar: WW the 
Minister of FOOd and Acrl~1P'~ be 
plea.sed to state: 

(a) the actual quantity of rice and 
wheat exported from Madhya Praum 
during the year 1960 10 far; and 
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(b) the names ot the State. and 
tht quantity exported to each State? 

The Deputy Minlster of FOOd ud 
~riculture (Shrl A. M. Thomas): 
(a) and (b). The approximate quanti-
ties of rice, paddy and wheat export-
ed from Madhya Pradesh to varioUlJ 
~tates during the year 1~0 up to 
about the end of October or early 
November are as follows:-

QUlntitie.i exported in 
·000 Metric tons. 

Name of State 

Rice Paddy Wheat 

Composite Bom-
bay State 13· 

Maharashtra lOS 20 

Gu;arat II 

West Bengal 2J3 

Mysore 13 

Koral. II 

TOTAL 369 38 37 

·The brell:-up of these figures, se-
paratdy for Maharashtra and Gu;arat States 
h not available. 

~ Condition of Railway Stati_ 

1338. Shrl M. )[. Kumaran: Will 
the Minister of Bailwars be pleased 
to state: 

(a) whether it is a tact that the 
llailway stations at Kottarkara, 
Kadakavor, Chirayinkil and Trivan-
drum Pettah on the Shencottah-
Trivandrum .ection of the Southern 
Railway have been in a very dilapi-
daled conditiOn since long; 

(b) the reason why it has not been 
)Klssible to reconstruct them; and 

(c) whether any steps 
~ to imprOVe them? 

The Deput,. MiDlster of 
(81!E4 S~1t"U 1Dwl): 

Sir, 

are beiDa 

RaUwaya 
(a) No, 

(b and (e). The existing station 
buildings at Kottarakara. Chirayinkil 
and Trivandrum Pettah are in good 
condition and there are no proposaia 
at present to remodel these stations. 
As regards Kadakavur. the existing 
builciling, although in fairly good con-
dition, is found to be too small for 
the traffic dealt with at present and 
is proposed to be reconstructed. It 
is proposed to take up this work dur-
ing next year subject to availability 
of funds. 

Fruit CUltivation In Rajasthan 

1339. Shrl Karni Singhjl: Will the 
Minister of FOOd and Agrieulture be 
pleased to state: 

(a) whether any financial aid by 
way of either loans and grants has 
been allotted by the Central Govern-
ment during the years 1956-57 to 19511-
80 to promote the cause of fruit cul-
th·ation in Rajasthan; and 

(b) if 50, the amount sanctioned? 

TIle Minister of ~eulture (Dr. 
P. S. Deshmukh): (a) and (b). Yes; 
the following amounts by way of loana 
and grants were sanctioned from 1957-
58 to 1959-60. 

1957-58 . 

1958-59. 

195'-6c· 

Year 

TOTAL 

Loan Grant 

1,80,000 20,500 

2,80,coo 29,000 

3,00,000 

Rsw 7,60,oco 

Wagon(s Owned by N. F. Bailwar 

1340. Shrlmatl Maftda Ahmed: Will 
the Minister of Bailways be pleued 
to state: 

(a) the number of wagons owned b7 
the N.F. Railway at present; 

(b) the number of wagons con-
demned and withdrawn from service 
during 1959-lOi and 
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(c) how many of these have been 
sent to scrap yard? 

The Deputy MinJster of RailwaYi 
(Sbri Shabnawaz Khan): <a> M.G. 
12237; N. G. 537. 

(b) and (c). Information is hem. 
collected and will be laid on the Table 
of the House. 

Conversion of Narrow Gauge Llnftl 

1341. Sbri Bem Raj: Will the Minis-
ter of RailwaY3 be pleased to state: 

(a) the total mileage of narrow 
gauge lines of the Indian Railways in 
the different zones both of Govern-
Olent and those of private companiFJ 
as it exists in 1960 Zone-wise, with 
the names of the lines; 

(b) whether the Government pro-
pose to convert anyone of the narrow 
~auge lines to the metre gauge or 
broad gauge zones zone-wise with the 
names of the lines; and 

(c) the estimated costs of convertin, 
.a narrow gauge line into the metre 
~auge or broad gauge per mile? 

The Deputy Minister of RaUwaYi 
(Shrl S. V. RamaswIUllJ") <a) A state-
ment furnishing the information is 

laid on the Table. [See Appendix n, 
annexure No. 90]. 

eb) There is no such proposal.t 
present. 

ec) The cost very much depends oD. 
the topography of the area to be tra-
\Oersed. The cost of conversion will 
have to be worked out in each cue 
as it depends on many variahle 
factors. 

passencer Amenltiee 

134Zo Shrl D. C. Sharma: Will the 
Minister of Railway. be pleased to 
Itate: 

(a) whether any suggestions have 
been received regarding provision of 
,oods sheds, drinking water facilities, 
parcel godowns, enlargement of third 
clus waiting halls and covering sheda 
on the peuen,er pladorms OIl the 

Amritsar-Pathankot line of the Nor-
thern Railway during 1958, 1959 and 
1960 departmentally; 

(b) if so, which of them hIVe been 
accepted; and 

(c) the action taken thereon? 

The Deputy Minister of Railwaya 
eShrl Shalmawaz Khan): (a) Yes, 
Sir. Suggestions to enlarge the goods 
shed and to provide cover over the 
platform at Batala only were receiv-
ed. 

I 0) Both the proposals refprred to 
in part (a) have been accepted. 

. (c) The goods shed has sinre been 
extended. Cover over the platform 
will be provided as soon 8~ funds are 
available. 

Lepros,. In Punjab 

J34~ Shri D. C. Sharma: Will tne 
~nnister of Bealth be pleased to re-
fer to the reply given to Unstanpd 
Question No. 936 on the 10th March. 
1960 and state the allocation made to 
Punjab during 1960-61 under the 
Leprosy Control Scheme? 

The MInIster of Bealth (Shrl Kar-
markar): The scheme for the control 
of Leprosy is a Centrally aided 
scheme. To meet the Central share 
of expenditure for all such schemes 
a sum of Rs. 33.00 lakhs has been pro-
visionall,. allocated to the Punjab 
Government for 1960-61. Out of this 
amount the Punjab Government pro-
pose to utilise a lum of Rs. 18,284 on 
this scheme. 

Death due to Car Aoolileub In 
Bm-hal Pradesh 

13". Shri D. C. Sharma: Will the 
Minister of Transport and Communl-
eations be plpased to state: 

(a) the average number of persons 
who c1ied in motor car accidents dur-
ing last six months. mont.':t by month. 
III the Union Territory of Himachat 
Pradesh; and 

(b) the number of e:rcllsts amonllt 
tho.e who cIied. Ia Illch acc:1dentlT 
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The Minister of State In the MiDJs.. 
try of Transport and CommunicaLioDS 
(Shri Raj Bahadnr): (a) None so far 
as motor car accidents are concerned. 

(b) Does not arise. 

Agricnltural CoUeles In Pnnjab 

1345. Shri D. C. Sharma: Will the 
Minister of Food and A&,ricnItnre be 
pleased to state the amount of grant 
given by Central Government to the 
various agricultural colleges in Punjab, 
college-wise, during 1959-60 and 1960-
61 SO far? 

The Minister of A&'ricultnre, (Dr. 
p. S. Deshmnkh): No grants are 
sanctioned for individual colleges as 
8uch but grants are given to the State 
Governments for development under 
certain Heads. The Government of 
Punjab has been asked to supply in-
formation as to the Central grants 
availed of by their College out of sanc-
tioned funds. The information when 
received will be laid on the Table of 
the House. 

Primary Health Centres In Andhra 
Pradesh 

1346. Shri M. V. Krishna Rao: Will 
the Minister of Health be pleased to 
state: 

(a) the places where primary health 
centres have been opened during the 
Second FIVe Year Plan period so far 
in Andhra l'radesh; and 

(b) the assistance given to the cen-
tres during the same period? 

The Minister of Health (Shrl Kar-
markar): (a) and (b). The required 
information is being collected and will 
be laid on the Table of the Sabha in 
dUe course. 

Flood Control In Orlssa 

134'7. Shrl Chintamoni Panirrahi: 
Will the Minister of Irrip(ion aDd 
Power be pleased to state: 

(a) whether it is a fact that the 
Orissa Government submitted as one 
of its major flood control works dur-
ing the Second Plan period the cona-

truction of embankment on both sides 
of the Kusabhadra River from Pata-
pur to Alanda; 

(b) whether it is a fact that the 
Government of India had approved thu 
scheme and had advanced Rs. 12 lakhs 
for this work; and 

(c) if so, why this construction of 
the embankment on both sides up to 
Alanda is not being completed caus-
ing much damage to crops and people 
in this area? 

The Depnty Minister of Irri&,ation 
and Power (Shrl Hathi): (a) to (c). 
The work relating to the construction 
of embankments on both sides of the 
Kusabhadra River from Patpur to 
Alanda has been taken up by the Gov-
ernment of Orissa, charging the cost 
to the sub-head "Drainage and Pro-
tective Works of Delta Irrigation 
Scheme". So far double embank-
ment has been constructed from Pat-
pur to the outfall of the Dhanua on 
the right bank, for a length of 10 miles, 
and on the left bank up to 
Netpur for a length of 8 
miles, ~ut of the total distance of 17 
miles from Patpur to Alanda. The 
State Government contempJate ex-
tending the double embankments to 
Alanda, after the reach already 
double-embanked has adjusted itself 
to carry the high flood discharge with-
out causing any breach. As this work 
has been taken up by the Govern-
ment of Orissa under the Delta Irriga-
tion Scheme, the question of approv-
ing it under the flood control pro-
gramme Or of advancing any amount 
by the Centre separately for thu 
work, does not arise. 

Mata:Ua Project 
1348. Shrl S. M. Banerjee: Will the 

Minister of Irription aDd Power be 
pleased to state: 

(a) whether work regarding cons-
truction of Matatila Project near 
Jhansi has since started; 

(b) if not, the reason for this de-
lay; and 

(e) the reasOIll fOr Including thia 
project within the core of the Plan? 
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fte DePUt7 MlnJster 01 Irrtptle 
IUId Power (Shri Bathi): (a) Yea. 

(b) Does not arise. 

(c) This is a 'non-core' project. 
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Purchase of Foodgrains 

l35O..r Shri Shree Narayan Das: 
L Shri Radha Raman: 

Will the Minister of Food and Agri-
eulture be pleased to state: 

(a) the prices at which various 
State Governments have been purc-
hasing important foodgrains in their 
respective areas during the year 1960-
61 so far; and 

(b) the prices at which they have 
sold such foodgrains? 

The Deputy Minister of Food aDd 
Arricul:ure (Shrl A. M. Thomas): 
(a) and (b). A statement showing 
the present procurement and issue 
price. of paddy, rice and wheat in 
difIerent States is laid on the Table. 
[See Appendix II, annexure No. 91]. 

steamers Chartered b7 Indio Ship-
owners 

1351. Shrimati Da Palchoudhurl: 
Will the Minister of Transport and 
CommuDicatious be pleased to refer to 
the reply given to Unstarred Quea-
tion No. 2108 on the 5th Septembet', 
1960 and state: 

(a) whether information has since 
been collected regarding stearoen 
chartered by Indian Shipowners; and 

(b) if so, t.he details thereof? 

The Minister or State in the MiDIs-
try of Transport and CommunicatiOllS 
(Shrl Raj Balladur): (a) and (b). Yee 
Sir. A Statement giving the required 
infonnation is laid on the Table. [See 
Appendix n, annexure No. 92]. 
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Travel Agents In Julllllldor Division 

1352.J Shri. P. G. Deb: L 8hri S. A. Mehdi: 

Will the Minister of Transport aDd 
Communications be pleased to state: 

(a) whether Government "has given 
instructions to 'Punjab Government to 
prepare the history sheet of Travel 
Agents in Jullundur Division; and 

(b) if so, the reasons therefor? 

The MlnistPr of State In the MInJa-
:try of Transport and Communleatlou 
iShri Raj Bahadur): (a) No, Sir. 

(b) Does not arise. 

Bridge on river K.harsua 

1353. Shrl Chintamoni Panlgrahi: 
Will the Minister of Transport aDd 
Communications be pleased to state: 

(a) whether the Government or 
Orissa has sent any plan and estimate 
for the construction of a bridge on the 
river Kharsua in Orissa; and 

(b) if so, whether the plan and esti-
mate have been approved by now? 

The Mnister of state In the MiDla-
try of Transport and Communicatiolll 
(Shrl Raj Bahadur): (a) Yes, Sir. 

(b) No, Sir. This work is not in-
cluded in the current five year plan 
of National Highways. Technical de-
tails are, however, being settled with 
the S~ate Government, so that work 
can be commenced early in the Third 
Plan, if it is decided to include tlhr 
work in that plan. 

Brahmanl Bridge 

1354. Sbrl Chin'.amoni Panl&'rahl: 
Will the Minister of Transport ... 
Communications be pleased to state: 

(a) whether the Government of 
India has approved the plan and esti-
mate for the construction of Brahmani 
bridge in Orissa; 

(b) how much money has been 
given by how to the Orissa GeYern-
ment for this bridge; 

(c) whether the construction work 
of this bridge has made any progress 
so far; and 

(d) if so, the amount of money 
spent so far? 

The Minister of State In the MiDJI-
try of Transport 1Uld CommunicaUous 
(Shri Raj Bahacblr): (a) Yes, Sir. 

(b) to (d). The Government of 
Orissa have received tenders for the 
bridge work and are scrutinising them. 
On receipt of their recommL"nciations, 
the matter wLl be further processed 
and instructions issued for the allot-
ment of the work. Expenditure will 
be incurred only thereafter. 

~e Channel from Dabuuli te 
Sulake In Orissa 

1355_ Shrl Chintamonl Pmirrabi: 
Will the Minister of Irrigation aD. 
Power be pleased to refer to the replT 
given to Unstarred Queslion No. 338 on 
the 5th August, 1960 and state: 

(a) whether any progress has been 
achieved upto Is; November, 1960, in 
digging the drainage channel from 
Dalnadi to Surlake in the district of 
Puri in Orissa; and 

(b) it not, the reason for this delaT! 
The Depnty Minister of lrrigatioa 

and Power (Shri Bathl): (a) and 
(b). The State Government have re-
ported that about 50,000 eft. of earth 
work was done before the rainy season 
of 1960 and that as the sub-soil water 
level has not gone down and as the 
harvesting of the slanding crops is not 
yet over in the area where the drain-
age channel is being dug, the work is 
expected to be resumed by the end aI 
December, 1960, after the crops are 
harvested. 

Extra Departmental A~nts ill 
Bihar 

1358. Shrl Rajendra SiIlrh: Will 
the Min;ster of Transport and Comma-
DleaI;lOIll!l ~ pleased to state: 

(a) how many Ex~ra Departmental 
~ts are in Bihar (district-wise); 
and 
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(b) if so, what sort of help has been 
received from W.H.O. since the incep-
tion of the Unit; 

(b) how many of them were re-
moved from service during 1959 and 
1960 so far (district-wise)? 

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a) 
and (b). A statement has been plaCed 
on the Table Of the House. [See 
Appendix II, ~exure No. 13]. 

Telqraph O1Ilees 

135'7. Shrl RaJendra SIn&1t: Will 
the Minister of Transport and Com-
lIIunicatioDs be pleased to state: 

(a) how many Telegraph Offices are 
In Bihar, district-wise; 

(b) whether Government have pro-
posals to inerease their numbers dur-
Ing 1961 and 1962, district-wise; and 

(c) the names of places where these 
offices are to be provided? 

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a) 
to (c). A statement is laid on the 
Table. [See Appendix II, annexure 
No. 94]. 

Looting in Trains 
1358. Shri Ram Krishan Gupta: Will 

the Minister of Railways be pleased 
to refer to the reply given to Unstar-
red Question No. 523 on the 10th 
August, 1960 and state the nature of 
progress made so far in the comple-
tion of police investigation regardin. 
goods looted from the Delhi-bound 
goods special train between Barkhede 
and Obaidu1]aganj Stations on the 
20th April, 1960? 

The Deputy Minister of RaUways 
(Shri Shahnawaz Khan): There is no 
definite clue so far. Police investiga-
tion still continues. 

Model Vital and Health 8tatJstlc:s 
Unit 

1359 {Shri S. C. Samanta: 
• Shri Subodh Hamc1a: 

Will the Minister of Health be 
pleased to atate: 

(a) Whether the Model Vital and 
Health S'atisties Unit is run with the 
eollaboratian of 1!he W.H.O. also; 

(c) whether any W.H.O. expert is 
attached with the Unit; 

(d) how many of the staff of the 
Unit have been trained abroad; and 

(e) whether nominees of all the 
State Governments can avail of the 
training facilities there? 

The Minister of Health (Shri Ku-
markar): (a) Yes, it has been run 
with the collaboration of the W.H.O. 
upto July, 1960. 

(b) The W.H.O. assisted the Unit 
by providing an International expert 
and supplying calculating machines--
both hand-operated and electrical-, 
a wide range of equipment and about 
273 books, journals and pamphlets. 

(c) Yes, upto July, 1960. 

(d) The Statistician of the Munici-
pal Corporation, Nagpur, has been 
deputed abroad on a W.H.O. fellow-
ship for 12 months for training in ad-
vanced courses in health statistics. 

(e) Yes. 

TranspOrt of Jaggery from AnakapalJa 
(S. Railwa1) 

13110. Shri T. B. Vittal Rao: Will the 
Minister of Railways be pleased to 
state: 

(a) the reasons for the short supply 
of covered wagons for the transport of 
J·aggery from Anakapalla, Southern 
Railway, during the month of August, 
1960; 

(b) the number of wagons required 
and the number actually allotted dur-
ing that month; and 

(c) bile steps the Railway Board pro-
pose to take to see that in future trans-
port of Jaggery is not held up for want 
of wagons? 

The Deputy MInlster of Rallwa:rs 
(Shri S. V. ~): (a) The de-
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mands for jaggery traffic at Anakapalle 
could not be met currently during 
August, 1960 due to the following rea-
sons: 

(i) the bulk of the demands were 
for destinations reached vio 
Waltair which route was res-
tricted f~ some time due to 
breaches on the South Eastern 
Railway. 

(li) covered wagons had to be sup-
plied preferentially for: 

(1) loading of rice and paddy, 
which move in very large 
quantities from the delta 

areas on the Bezwada Divi-
sion to the deficit States of 
Kerala and Mysore. 

(2) movement of tobacco for ex-
port via Vizagapatam port 

and also for loading import-
ed foodgrains at that port. 

(b) During the month of August 
1960, 163 demands were registered and 
the number of wagons loaded were 
224. In this connection it is pointed 
that althoug>~ only 224 demands were 
met during August, 1960 against a total 
demand of 1097 wagons including the 
demands of previous months, as many 
as 744 demands were withdrawn by 
the parties during August, 1960 leav-
ing a balance of 129 wagons at the end 
of August, 1960, indicating thereby that 
a very large portion of the pending 
demands were speculative. 

(c) Consistent with the demands for 
movement of higher priority traffic 
such as rice and paddy to Kerala and 
Mysore States, tobacco for export and 
perishable traffic like mangoes during 
the season, every effort is being made 
to cle!ll" jaggery traffic as expeditiously 
as possible. In fact, t>.'le Anakapalle 
Merchants' Association haVe also ex-
pressed satisfaction with regard to the 
loading of jaggery lilt Anakapalle in 
'their letter dated 16-8-19«10. 

Ramaf1Uldam Godavari SidiDc. 

1361. Shrl T. B. VittaI Bao: Will the 
Minister of Ballwa111 be pleased te> 
refer to the reply given to Starred 
Question No. 1818 on the 29th April. 
1960, and state: 

(a) at what stage is the construction 
of colliery siding from Ramagundam 
to Godavari Khanj; 

(b) whether the tuck materials re-
quired have since been collected; and 

(c) What is the share of Singareni 
Collieries Company Ltd.? 

The Deputy Minister of Rallwars 
(Shri S. V. Ramaswamy). (a) Plan 
and Estimate for the Colliery siding 
have been finalised. The work will 
be sanctioned and started as soon as 
the firm deposits its share of Ute cost. 
The firm have, however, been permit-
ted to carry out the earthwork for the 
siding. 

(b) Necessary track materials are 
available with the Railway and hav~ 
been earmarked for this work. 

(C) Rs. 41,31,500/-. 

Bhakra Project 

1.62 {Shrl D. C. Sharma: 
0>. Shrl Prakash Vir Shastri: 

Will the Minister of Irrigation aDd 
Power be pleased to state: 

(a) the progress made so far with 
regard to the work of Bhakra Project; 
o11ld 

(b) the amount spent on Bhakra 
Project so far? 

The Deputy Minister of IrrigatiOD 
ud Power (Shri Hathi): A statement 
is laid on the Table. [See Appendix 
n, annexure No. 95.] 
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Sbahganj-Mau. Track 

1365. Shri Kallka SlDgh: Will the 
Minister- of Railways be pleased to 
.tate: 

(a) whether relaying of Shahganj-
MIIu section of N. E. Railway with 
beavy rails has commenced; 

(b) if so, by what time the track 
will be fully relaid by new rails; 

(c) whether renewal of track Ia 
likely to result in the introduction of 
Mail or" Express Trains; 

(d) what other advantages may be 
expected trom the traffic point ot 
view; and 

(e) wonat is the estimated cost of 
the relaying of the track and what 
will be the weight of new rails 85 
compared to old ones? 

The Depot,' Mlnister of BanwaJ'l 
(8hrl S. V. B.amasWIlDl1): (a) Not 
yet. 

(b) Within six months after re-
ceipt of materials, which are beln& 
collected. 

(c) There is no such proposal. 

(d) Passenger trains will be speed-
ed up, thereby substantially reduc-
ing Journey time and providing wider 
margin of connection to passenger 
trams with the main, line tram. :at 
MBu In. and B. G. Trains at Shall-
ganJ. 

(e) as. ~2'29 lakhs. The exiatlnJ 
~ll lb. nils will be replaced. bT 110 
1bs 'R' Ralls. 
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SlII'ar Industry 

136fl. 8hri Kalika SiDgh: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether it is a fact that the 
sugar ind ustry in India is too small 
in size in terms of units and as such 
the factories are really uneconomic 
and are running at a disadvantage 
in competition with their counterparts 
elsewhere outside India; and 

(b) if so, what steps Government 
have taken to enlarge the size and 
capacity of units? 

TIle Deputy MiDlster of Food and 
Agriculture <Shri A. M. Thomas): 
(a) and (b). The average size of 
sugar factories in India is no doubt 
smaller than in some of the other 
cane sugar producing countries. But 
as working conditions differ from 
coun\ry to country, they cannot, on 
this account. be considered as uneco-
nomIC or running at a disadvantage 
in competition with factories in other 
countries. However, it has been Gov-
ernment's policy during the First and 
Seco!ld Five Year Plan periods as 
a-lso for the Third Plan to grant licen-
ces for expansion ir existing sugnr 
factories where there is scope pa c-t!-
oularly having regard to availability 
of cane. As a result of 1lhis 1 he 
average daily cane crushing capac;ty 
of factories in India has increased 
from about 850 tons in 1950-51 to 
abou~ 1150 tons in 1959-60. 

Water Rates 
1367. Sbri Ajlt Singh Sarhadl: Will 

the Minister of irrigation and Power 
be pleased to refer to the reply given 
to Starred Question No. 309 on the 
10th August, 1960 and state: 

(a i how far the question of refixa-
tien of water rates bas progressed; 
and -

(b) wJ>,other any attempt is being 
tna~" to haVE: a uniform .. ate throuJ,!h-
out the country? 

The Deputy Minister of IrrlpUOD. 
IUld Power (Shri BaW): (a) and (b). 
1491 (Ai) LS-3 

The Planning Commission addressed 
a letter to the State Governments to 
adopt measures for improving finan-
cial "ctums from the irrigation pro-
jects and following suggestions. inter 
alia were made therein: 

(i) While there has been consi-
derable increase in the VSl'Je 
of cwps prodUCed as a result 
of irriga tion, and mainte-
nance costs have also greatly 
increased, there has not been 
a commensurate increase in 
t..'l.e water rates, which, there-
fore require upward revi-
sion. The existing water 
rates should also be review-
ed/revised with a view to 
bringing In greater unifer-
r.ity ir. diiforent regions (;1' 

ir'igatian systems in indi~'i

dual States. 

(il) In States where water rates 
are optional, there should be 
a cempulsory water cess 
It:viable on the entire ar .. a 
f<>r wl'lich irrigation facilitli!s 
are prCovided, ir~espective Qf 
?;h~lher wale.- is taken oy 
cultivators or not. 

A statement showing the summary 
of repIie- so far rereived from va-
rious State Governments in this re-
gard is Jaid on the Table of the 
House. [See Appendix II, annexure 
No. 96.] 

l'aYII:f.nt 01 Minimum Wages. 

1368 {Shrimati Reuu Chakravartty: 
. Shri Inderjit Gupta: 

Will the Minister of Railways be 
pleased to refer to the reply given to 
Unstarred Question No. 2117 on the 
5th September, 1960, and state: 

(a) whether it is a fact that the 
contractOf'S of South Eastern Railway 
3t Kharagpur are refusing to comply 
with the payment of minimum wages 
to their labour according to the ten-
der form accepted by \lhem; 

(b) whether it is also a fact that the 
Regional Labour Commissioner re-
commended to the Chief Controller 
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of Stores, South Eastern Railway to 
pay the minimum scale of wages to 
the contract labour; 

(c) whether complaints have been 
received that untimely payment of 
wages is continuing; and 

(d) whether any steps have been 
taken by Government to set matters 
right? 

The Deputy Minister of Railwaya 
(Shrl Shalmawaz Khan): (a) Pre-
sumably the question refers to two 
contracts for loading and unloading 
of material and supply of labour for 
the Stores Depots and Scrap Yards 
at Khargpur. The relevant clause in 
the agreement says only that the Con-
tractor will comply with the provi-
sions of the Payment of Wages Act, 
Minimum Wages Act and other La-
bour Laws. The Contractors main-
tain that on all occasions payments 
have been made by them strictly in 
accordance with the Payment of 
Wages Act. The provisions of the 
Minimum Wages Act 1948 are appli-
cable' only to the employments men-
tioned in the Schedule to the Act; 
as handling work for the Railways 
has not been included in the Schedule, 
this Act cannot be invoked in 1l.'le 
present case. 

(b) to (d). On receipt of complaints 
from the workers the Railway Admi-
nistration enquired from the Re-
gional Labour Commissioner (Cen-
tral) Calcutta as to what should be 
the minimum wage or fair wage 
payable to such workers. The 
Regional Labour Commissioner 
has not made a positive recommenda-
tion but has suggested certain rates. 
It is found that in some cases the 
rates being paid by the Contractor 
are more than tlhese suggested rates 
while in others they are less. The 
Railway .. Administration is consider-
ing what could be done to ensure that 
the Contractor pays reasonable 
wages. 

Of the 2 contracts, one has already 
been terminated by the Contractor 
from 30-9-1960. 

Purchase of rice from Abroad 

1369. Shrl P. K. Deo: Will the MiniJ-
ster of FOOd and Agriculture be pleu_ 
ed to state: 

(a) whether it is a fact that South 
Viet-Nam is offering to sell her rice 
to foreign countries at Rs. 151- per 
maund which price is less than the 
world market price; 

(b) whether any deal has been 
made by India with South Viet-Narn 
to procure rice from that country; 
and 

(c) at what price India is purchas-
ing rice from other foreign countries! 

The Deputy MInIster of FOOd and 
Agriculture (Shrl A. M. Thomas): 

(a) No such offer has been receiv-
ed by us. 

(b) No, Sir. 

(c) It is not in the public interest 
to disclose this information. 

Railway Brid&'e over River Sone 

1370. Shrl P. K. Deo: Will the 
Minister of Railways be pleased to 
state: 

(a) whether a new railway bridge 
is going to be constructed on the 
River Sone in U.P.; 

(b) the estimate of the bridge and 
when it will be completed; 

(c) whether it is going to be cons-
tructed as a part of a new railway 
link; and 

(d) if so, which one? 

The Deputy Minister of RaUways 
(Shrl S. V. Ramaswamy): (a) Yes. 

. (b) The estimated cost is Rs. 1'52 
crores and the bridge is expected to 
be completed by the end of 1962. 

(c) Yes. 

(d) Robertsganj-Garhwa Road Rail-
way Project. 
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WllUDgdOD Hospital 

1371. Shri Ajlt SiD«h SarhacU: Will 
the Minister of Health be pleased to 
refer to the reply given to Unstarred 
Question No. 553 on the 10th August. 
1960 regarding ''Willingdon Hospital 
Red Tape" and .tate: 

(a) whether the question of simpli-
fying the procedure has been examin-
ed; and 

(b) if so, at what level and with 
what re.mJta? 

The MinIster flf Health (Shri Kar-
markar): (a) Yes, Sir. 

(b) The question of simplifying the 
procedure in respect of registration, 
collection of charges etc. has been 
!lhoroughly examined by the Medical 
Superintendent of ~ne WilJingdon 
Hospital and orders have been issued 
to all concerned to ensure that no 
undue delay is caused to the patients 
in the matter ot filling up of the 
forms etc. All the Medical Officers 
concerned have been supplied with 
Income Declaration Forms so that 
the patients do not have to stand in 
different queues unnecessarily. Ar-
rangements have also been made for 
the presence of a representative of 
the Accounts Section dtH"ing the exa-
mination hours to collect the dues 
1lhen and there. The patients now 
need not wait for the opening of the 
hospital office to make payments. 

HesteJs oa RaIlways 

1372. Shri Ajlt SiD«h Sarhadi: Will 
the Minister of Railways be pleased 
to refer to the reply given to Unstar-
red Question No. 415 on the 16th 
August, 1960 and state: 

(a) the places where such hostels 
are proposed to be built initially; 

(b) the charges tor the occupants; 
and 

( c) the details of the scheme tor 
subsequently extending the construc-
tion of such hostels aU over the 
country! 

The Deputy MInister of Railways 
(Shri Shalmawu Khan): (a) At pre-

aent hostels are proposed to be pro-
vided at the following stations:-

Central Railwa1l: Bombay, Bhusa-
wal, Jabalpur, New Katni, 
Nagpur, Ajni, Wardha and 
Amla. 

Eastern: Moghalsarai, Gaya, Dina_ 
pore, Ranaghat Asansol, 
Dhanbad, Andal, Gomoh, 
Jhajha, Liluah, Naihati, 
Madhupur, Barkakana, Tori, 
Benno and Sitarampur. 

Northern: Delhi 

North Eastern: Nil. 

North East Frontier: Katihar, 
Pandu, Lumding, Dibrugarh 
town and Alipurduar Junc-
tion. 

S~h.ern: Ma~ ;Guntaka\ 
Hubli, Vijayawada, Mysore, 
Tiruchirappalli, Madurai and 
Olavakkot. 

SO'ILth Eastern: Khargpur, Bilas-
pur, Adra, Khurda Road and 
Chakradharpur. 

Wenern: Nil. 

(b) A decision has not yet been 
taken in this regard. 

(c) It has been decided to provide 
transit accommodation for Railway 
employees (both gazetted and non-
gazetted), particularly at Railways 
Headquarters and at Divisional/Dis-
trict or Workshop Headquarters where 
there is acute shortage of accommo-
dation and hardship is experienced 
by the staff wheon they are transferred 
to a station due to accommodation 
either Government or private not 
being immediately available within 
their means. 

Retrenched Staff of Bhakra Dam 

1373. Shri Ajlt SiD«h Sarhadl: Will 
the Minister of Irrigation and Power 
be pleased to state whether any plan 
has been drawn for the absorption of 
the retrenched staff of the Bhakra 
Dam during the course of next two 
yean? 
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The Deputy MID1ster of Irrigation (c) the nature and extent of ftnan-

and Power (Shri Batbi): The matter cial aid sought for by the State in 
is already engaging the attention of this respect? 
the Punjab Government who hope to 
be able to find alternative employment 
for the surplus personnel at Bhakra 
Dam on the new Beas Project. 

Drng for Treatment of PeDlcilllD 
Reaction 

13'7t .J Shri Ajit Singh Sarbadi: 
'"\. Shri Rama.krislma Reddy: 

Will the Minister of Health be 
pleased to refer to the reply given to 
Unstarred Question No. 731 on the 
16th August, 1960 re drug for treat-
ment of Penicillin reaction and state: 

(a) whether licence for import has 
been given to one party or more; and 

(b) if monopoly has been given to 
one, what measures have been taken 
to control the price? 

The MinJster of Healtb (Shrl 
Karmarkar): (a) Licence to import 
"Penicillinase" has been granted to 
only one party. As no application for 
licence to imPOrt this drug has been 
received from any other party, the 
question of allowing its import to 
other parties does not arise. 

(b) The party licensed to import 
this drug has been requested to keep 
the price at a reasonable level 
Attempts to manufacture this drug In 
the country are being made and it 
these succeed, the price may come 
down as a result of competition. 

Tourism In Kerala 

13'75. Shri P. K. Kodiyan: Will the 
Minister of Transport and Communi-
eatiOllll be pleased to state: 

(a) whether the Kerala Government 
have submitted any scheme to Centre 
for the development of tourism in 
the State during the Third Five Year 
Plan period; 

(b) if so, the main details of the 
scheme; and 

The MinIster of State In the MIniI-
try of Transport and Communicatiou 
(Shri Raj Bahadur): (a) and (b). A 
list of schemes under the head Tour-
ism in the Draft Third Five Year 
Plan submitted by the Government of 
Kerala is laid on the Table. [See Ap-
pendix II, annexure No. 97] The 
Planning Commission have allocated 
Rs. 50'00 lakhs for tourism in the 
Kerala State Plan. 

(c) The nature and extent of the aid 
sought for by the State is also indi-
cated in the list laid on the Table. 
[See Appendix II, annexure No. 97]. 

The draft Third Five Year Plan for 
Tourism of the Central Government 
under consideration by the Planning 
Commission contains the schemes which 
are shown in a statement laid on the 
Table. [See Appendix II, annexure 
No. 97]. and which are to be financed 
wholly or partially by the Centre. 

Cardamom Cultivation 
13'76. Shri Kodiyan: Will the Minis-

ter of Food and Agrtcult1U'e be pleased 
to state: 

(a) what steps have been taken by 
Government to increase the cultiva-
tion of Cardamum during the Second 
Five Year Plan; 

(b) whether as a result of these 
irteps there has been any increase 111 
the cultivation; and 

(c) it so, to what extent? 
The MInister of Agrtcult1ll'e (Dr. 

P. S. Deshmukh): (a) With a view t. 
increasing cardamum cultivation In 
the country, research and develop-
ment schemes have been sanctioned 
In the following States under the 
Second Five Year Plan:-

Research Scheme. 
1. Assam 
2. Kerala 
3. Mysore 
4. Orissa 
5. West Ben,&! 
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Development Schemes 
1. Kerala 
2. Mysore 

(b) and (c). Yes, so far about 2502 
additional acres have been brought 
uncfer cardamum. 

AecicleDt averted Ile&I' Brace Bridp 
Statloa 

1117. Shrl Sllbimall G~: Will the 
Kinister of BanwaJB be pleased to 
.tate: 

(a) whether an accident .... 
averted in the new Brace Bridge 
Station, Eastern Railway on 4th 
October, 1960 or nearabout that time; 

(b) whether on the 1st October, 1960 
OIl the openin, date of the station two 
ASMs submitted notes as to the 
inconvenience regarding signalling 
and chance of accident for that; 

(c) if so, whether any step 'IV" 
taken on that note; 

(d) whether any employees have 
been punished for that; 

(e) if so, how many and the cate-
gory to which such employees belong; 
and 

(f) the reasons for givine punish-
ment? 

The DepalJ' MlDlster 01 Ban_,. 
(Sbri S. V. BamaswlUl11'): (a) Yes. 

(h) No. 

(c) Does not arise. 

(d) to (f). Departmental action is 
being taken against one Assistant 
Station Master and a Pointsman b.eld 
responsible for violation of safety 
rules and regulations. 

lDdo-NepaJ Tal .. OIl CIIDaI Schemes 

1378. Shri Ba,rh1lll&th iii ...... : Will 
the Minister of lrrIptI.ou uuI Power 
be pleased to state the result of Indo-
Nepal talks on Kamla and Chatra 
Canal schemes which took place at 
J"atna on or about the 8th October, 

1960 and onwards between officials of 
Nepal and India! 

The DepRty MiDJster of IrrigatiOD 
uuI Power (Shri HaW): The officiala 
from Nepal had come to see the pro-
gress of work on the Kamla weir and 
the alignment of the Chatra Canal. 
Their talks with the oftlciaIs of the 
Government of Bihar were entirely 
exploratory, confined to exchange of 
information about irrigation plans. Ne 
concrete proposals were discussed. 

Pishin&' Barbour IJl KeraJa 
117 •• Shri Warior: Will the Minister 

of Traasport uuI Comm1lDieatl_ be 
pleased to state: 

(a) whether the Central Govern-
ment bave received any report from 
the Kerala Government regarding 
setting up of a 1Ishing harbour in 
Cranganore; and 

(b) if so, the reactions of the Union 
Government thereto? 

The MiDJI&er of State IJl the MIDIs-
tr7 of TraIIsport uuI "-un .... 11_ 
(Shrl Raj Bahadnr): (a) No. 

(b) Does not arise. 

1180. Shrl Sublmau Ghose: Will the 
Minister of BaUwaJll be pleased to 
state: 

<a) how many claims against the 
Railways were found fake by the 
courts and the Administration sep-
arately up till now in 1960, zone-wise; 

(b) how many such cases are pend-
ing in courts, zone-wise; and 

(c) in how many cases there have 
been convictions, zone-wise? 

TM DepulJ' MIJlister of Ballw.,. 
(Shrl S. V. Ramaswamy): (a> to <c). 
A statement containing the required 
information is placed on the Table of 
the Sabha. [See Appendix n, annex-
ure No. 98]. 
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Madras Central Station 

1381. Shri Rami Reddy: Will the 
Minister of RaUways be pleased to 
state: 

(a) whether re-modelling of the 
Madras Central Station of the South-
ern Railway has been completed; 

(b) what are the improvements 
covered by the remodelling; and 

(c) what is the total cost of remodel-
ling? 

The Deputy MInIster of RaUway. 
(Shri S. V. Ramaswamy): (a) No, Sir. 

(b) and (c). At present only the 
basic needs of the Madras Central 
yard viz. more and longer platfonns, 
increased washing facilities in a new 
coaching yard at Basin Bridge and 
better facilities for inspection, main-
tenance, stabling, train examination 
and repairs, are being provided 8t a 
cost. of Rs. 1: 01 crores. In addition 
the following works costing another 
Rs. 22'59 lakhs are also under contem-
plation: 

(i) two additional lines at Salt 
Cotaurs and extension to road 
over~bridge; 

(ii) covering over parcel plat-
forms; 

(iii) covering over passenger plat-
forms; 

(iv) four additional stabling lines 
at Basin Bridge. 

Poatal ForDIIII In Regional Lanpal'M 

138%. Sbri Rami Keddy: Will the 
Minister of Transport and Communi-
eaUons be pleased to state: 

(a) whether there is a proposal to 
issue postal forms in the regional 
languages; 

(b) what are the forms that would 
be issued exclusively in the regional 
languages; and 

(c) what are the forms that would 
be issued in more than one language 
(that is forms containing inscription 

both in the regional and English or 
Hindi languages)? 

The Minister of Transport and CCIIII-
municatioD!l (Dr. P. Snbbarayan): 
(a) Yes. 

(b) and (c). A statement is placed 
On the table of the House. [Sec 
Appendix II, annexure No. 99]. 

Motor Transport Industry in Delhi 

1383. Sbrl D. C. Sharma: Will the 
Minister of Transpert and CommuDl-
eations be pleased to state: 

(a) wll.ether it is a fact that the 
Delhi Motor Transport Union has 
urged Government to give loans OIl 
easy terms for the expansion of motor 
transport industry in the capital; and 

(b) if so, the reaction of Govern-
ment thereto? 

The Minister of State in the MinJa.. 
try of Transport and CommunlcaU_ 
(Sbrl Raj Bahadnr): (a) No. 

(b) Does not arise. 

Derailment near BlJupar 

13M. Sbri D. C. Sharma: Will the 
Minister of RaUwaysbe pleased to 
state: 

(a) whether it is a fact that three 
bogies and the engine of a passengef 
train were derailed between Sherjung 
and Bilaspur stations on the Shah-
jahanpur branch line on the 2atA 
October, 1960; 

(b) the circumstances leading to the 
accident; and 

(c) the action taken in the matter? 

The Dapaty Minister of BaIlway& 
(Sbri S. V. Ramaswamy): (a) and (b). 
Not on 29th October 1960 but on 28th 
October 1960, while 139 Up Mixed 
train was running between Sherganj 
and Bisalpur (not BUaspur) stations 
on the Pilibhi~hahjahanpur branch 
line of the North Eastern Railways, 
six vehicles of the train derailed. 
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(c) A joint. enquiry has been order-
ed by the Railway administration 10 
investigate into the cause of the acci-
dent. 

Effect of B.C.G. VaceiDatiOll OD 
Leprosy 

1385. Dr. Samantsblhar: Will the 
Minister of Health be pleased to state: 

(a) whether it is a fact that a pilot 
study sponsored by the Indian Council 
of Medical Research has shown that 
B.C.G. Vaccination offers immunity 
from leprosy; 

(9) if so, when this investigation 
was conducted and what are the com-
prehensive future plans to determine 
the scientific data; 

(c) whether Government are aware 
if any other country has obtained the 
action of B.C.G. vaccination on lep-
rosy; and 

(d) if so, the details thereof? 

The Minister of Health (8hrl 
Karmarkar): (a) Some recent obser-
vations, carried out in India, suggest 
that B.C.G. vaccination might confer 
immunity against development of 
leprosy among the contacts. 

(b) The observations mentioned 
above were made in the year 1958. 
The Indian Council of Medical Re-
search is contemplating studies to con-
firm the results of these observations 
by undertaking further experiments 
on sound scientific lines in the near 
future. 

(c) and (d). Similar observations 
seem to have been made in Japan and 
Venezuela. The results are as fol-
lows:-

(i) Japan: In Japan, it was 
observed in 1958 that th6 
incidence of leprosy amongst 
B.C.G. vaccinated persons 
was much lower than that in 
non-vaccinated individuals 
These observations were made 
on 133 B.C.G. vaccinated and 
105 non- vaccinated contacts 
of leprosy for a period of 

more than 10 years. The 
results showed that only 1'5% 
of the vaccinated persons and 
20% of the non-vaccinated 
contacts developed leprosy 
during the period under 
observation. 

(ii) Venezuela: It was reported 
from Venezuela in 1953 and 
1956, that only 0'51 % of 584 
vaccinated persons developed 
leprosy in 5 years since the 
first B.C.G. vaccination was 
carried out among the people. 
It was also observed that the 
dilJerence of morbidity bet-
ween the vaccinated and the 
non-vaccinated persons was 
high. 

Caneer 

1388. Shrl Itagh1lD&th Singh: Will 
the Minister of Health be Dleased to 
state whether the operation of uterine 
cancer treatment by Dr. Shri Subodh 
Mitra Vice-Chancellor of the Calcutta 
University who is giving demonstra-
tion in Europe is found successful or 
not? 

The MiDlster of Health (8hrl 
Karmarkar): The Mitra Operation for 
the treatment of uterine cancer 
(Cancer of the Cervix Uteri) has be-
come one of the recognised "pera-
tions and is being done in varioult 
Cancer Centres on the Continent and 
also in America. This operation has 
been found to be quite successful. 
The five year cure rate in gland 
negative Stage I cases of cancer of 
the cervix operated by this method is 
84:6 per cent. The operability of this 
method is more than that of other 
methods. 

Vital Statistics 

1387. Dr. SamantslDhar:' Will the 
Minister of Health be pleased to 
!tate: 

(a) the methods by which the 
observations regarding lower inci-
dence of disease, decrease in infant 
mortality, general decline in mortality 
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rates and increase in the expectation 
of life in the country are verified; 

(b) whether Government are satis-
fled with the existing system by 
which vital statistics are taken par.i-
cularly in rural areas; and 

(c) whether there is any proposal 
before Government to introduce a 
modified system by which the e<XlIct 
improvement in the general health of 
Da!ion can correctly be assessed? 

The l\IiDJster of Health (Shri 
i[armarkar): (a) The incidence of 
diseases is assessed from the infonna-
tion compiled from the returns of 
notifia!ble diseases submitted by 
nrious local Health authorities and 
also by carrying out sample surveys. 
Decrease in infant mortality rate and 
general death rate are arrived at by 
comparing the annual registered infant 
mortality rate and the death rate 
with inter-censal estimates thereof. 
Expectation of lite at birth is calcu-
lated at the time of censuses. 

(b) No. 

(c) Proposals are under considera-
tion. 

Panchet Dam of D.V.C. 

1388. Shrbnatl Renaka Ray: Will 
the Minister of Irriration and Power 
be pleased to state: 

(a) whether it is a fact that the 
release of the water from Panchet 
Dam of the Damodar Valley Corpo-
ration has flooded 14,500 acres on bCtth 
sides of the Darakeswar in Arambagh 
sub-division this year; and 

(b) whether the Central Govern-
ment are aware of the fact that the 
West Bengal Flood Relief Investiga-
tion Committee recommended that the 
flood!: were much worse and caused 
great devastation to the crops due to 
the untimely release of the waters 
by the Damodar Valley Corporation? 

The Deputy M1DJster of IrrlptiOD. 
and Power (Sbri 1IathI): (a) and (b). 
The Damodar Valley Corporation have 

reported that they are not aware of 
any floods having been caused in the 
lower valley this year by reason of 
excessive release of stored water from 
the Damodar Valley Corporation's 
reservoirs. 

Import of Railway TrIIcks from 
Yacoslavla 

1389. Shri Anrobindo Ghosal: Will 
the Minister of Railways be pleased 
to state: 

(a) whetlher any railway trucka 
have been imported from Yugoslavia; 
and 

(b) if so, what is the- quantity and 
the price thereof? 

The Deputy Minister 01 BaUwaYII 
(Shri Shalmaw .. Khan): (a) Y .. 
Order has been placed tor the import 
of rails. 

(b) 55,000 Tons of 90 lb. Rails, the 
F. O. B. value of which is Ra 278:338 
lakhs. 

BookJDg of Bandloom Goods 

U90. Shri Kallka SiDgh: Will the 
Minister of Railways be pleasl'd to 
state? 

(a) the names of stations em the 
Mugalsarai-Faizabad section which 
have been booking handloom goodso for 
ea:cutta markets more particularly for 
weekly Tuesday fair or Mangla mBJ" 
ket; 

(b) what is the concessional rate 
of freight for handloom goods and 
since when the concessional rates are 
in force; 

(c) which stations on the aforesaid 
section have shown progressive in-
crease or decrease in quantity of goods 
booked for the Calcutta markets dur-
ing the last two years and the extent 
of variation; 

(d) whether Motor Transport is a 
keen competitor of Railways and has 
lately replaced the Railways com-
p1etly or partially at certain centres in 
the above section for transporting 
handloom fabrics; and 

(e) If 88, the stations affected? 
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The Deputy MiDister of Railways 
(Shrl S. V. Ramaswamy): (a) Akbar-
pur and Ma,ipur stations and Tanda 
Out Agency served by Akbarpur Sta-
tion. 

(b) Parcels of handloom products 
Bre charged at half parcels rate when 
booked at owner's risk and at the scale 
of rate notified for betel or pan leaves, 
butter etc. when booked at Railway 
Risk. These concessional rates have 
been in force since 1-11-fl/ and 1_6_50 
res~tively. 

(c) There has been increase in the 
despatches from Tanda Out Agency 
during the year ended October 1960 to 
the extent of 29%. In the case of tra-
ffic from Akharpur and Malipur, how-
ever, there has been decrease in the 
movement to the extent of 5%. 

(d) and (e). Only traffic from Mali-
pur station appears to have been 
affected partially due to road c0mpe-
tition. 

Family Pla.ImIDc 
1391. Shrl Kalika Sln&"h: Will the 

Minister of Bealth be pleased to state: 

(a) whether sterilization programme 
launched by the Government of India 
is being availed of mostly by able-
bodied and healthy section of the 
population; 

(b) if so, will this not create a fur-
ther problem in future; 

(c) whether Government have any 
scheme to compulsorily sterilize people 
suffering from congenital and other 
Incurable contagious diseases; 

(d) how far the sterilization pr0-
gramme has succeeded in achieving 
Its object in view of the vast numbers 
of people in the country; and 

(e) whether cost of the programme 
will be commensurate with the likely 
benefit? 

The MinIster of Healtla (Shrl Kar-
JDaJ'ltar): (a) Precise information re-
garding the category of persons avail-
Ing of the facilities for sterilization 
operation is not available. 

(b) No problem is likely to arise QJ; 

a result of the people undergoing the 
sterilization operation. 

(c) No, Sir. But it is proposed to 
make avai.able facilities for steriliza-
tion operation to persons suffering from 
tuberculosis, leprosy, mental diseases 
etc. 

(d) It is too early to make an asses-
sment of the effect of sterilization 
scheme on birth rates in the country. 
The number of cases of sterilization. 
operation of males and females men-
tioned below (which are under esti-
mates) indicate that sterilization ope-
rations are becoming popular among 
the people:-

No. of No. of 
Year men womenll Total 

sterilized sterilized 

1956 ~,333 5>490 7,8~3 

1951 3,611 .9,859 13,530 

1958 9,01:1 16,801 25,S!),3 

1959 13,925 21,191 35,12l1 

196o(Oct) lo,6S3 11,421 22,080 

1,05,02.8 

(e) It is expected that the expendi-
ture incurred on sterilization scheme· 
will be justified by the benefits likely 
10 accrue therefrom. 

Anti-Sea Erosion works Ia Madras. 
State 

1392 J Shri TaDp.mani: 
. L Shri Subbiah Ambalam: 

Will the Minister of Irrigation anll· 
Power be pleased to state: 

(a) whether the Government of 
lndia have received any request from 
the Madras State Government for 
sanction of grants for anti-sea erosion 
works in and around Rameshwaram> 
Ohanuskodi; and 

(b) if so, reaction of Government 
thereon' 
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The DCllT!+Y Minister of 
.and Power (Shri aathi): 

(b) Does not arise. 

IrrigatioD 
(a) No. 

Post aDd Telegraph Employees 

1393. Shri TaDgamani.: Will the 
Minister of Transport and CommuDl-
eatiODs be pleased to state: 

(a) whether there are large num-
ber of employees of Post and Tele-
graph in Madras Circle and Civil 
Aviation in Madras still under suspen-
sion or discharged; 

(b) if so, the reasons for the same; 

(c) how many such instances are 
there; and 

(d) what steps will be taken for 
restoring normalcy in Madras area? 

The Minister of TraDsport and Com-
munications (Dr. P. 8ubbaraT&Il): (a) 
and (c). Number of employees of 
Posts and Telegraphs Department in 
Madras Circle and Civil Aviation De-
partment in Madras region:-

(i) Under .u,pen.ion: 
P. & T. Dep'rtment 5 

Civil Aviation Department 7 

<u) Di.charged,'removed from 
service: 

P. & T. Department 26 

Civil Aviation Depart-
ment 

(b) and (d). In all only five em-
ployees in the Posts and Telegraphs 
Department and seven in the Civil 
Aviation Department are under sus-
pension. The disciplinary proceed-
Ings against them, which are in pro-
gress, will be expedited. Both the 
Posts and Telegraphs and the Civil 
A.viation Departments in the Madras 
region have been working normally 
after the strike. 

RaUway eo-operative Societies 

13M. Shrl Sublman G~: Will 
the Minister of Ra11ways be pleal8d 
to state: 

(a) whether any Canteens Or Tea 
Stalls are being managed and run by 

Railway Co-operative Societies 
where on E8£tem Railway; 

any-

(b) if not, the reasons ther~for; and 

(c) whether these Co-operative 
Societies were given such offer of 
management and running? 

The Deputy MlDister of Railway. 
(Shrl Shahnawu KhaD): (a) Canteens 
or Stalls managed by railway em-
ployees consumer co-operative socie-
ties for the benefit of railway em-
ployees working at the stations exist 
at 9 stations on the Eastern Railway. 

(b) & (c) Railway Administrations 
have instructions to award on a pre-
ferential basis eateringivending con-
tracts at one or two stations as an ex-
perimental measure to registered c0-
operative societies of actual workers 
i.e. vendors, cooks etc. The E. ruy. 
administration have stated that such 
contracts could not be allotted on 
their Railway as no application was 
received by them from co-operative 
societies of the tYPe referred to. 

Antl-Sea ErosiOIl In Ma.ha.ra.shtra 
1395. 8hrl Assa.r: Will the Minister 

of IrriptlOD aDd Power be pleased to 
state: 

(a) whether the Maharashtra State 
Government have submitted a plan for 
anti-sea erosion works to be under-
taken; 

(b) if so, the details thereof; 
(c) whether the Government of 

India have accepted the proposals; and 
(d) the total amount sanctioned by 

the Government of India. in 1958-59 
and 1959-60? 

The Deputy MlDister of lrrigatloD 
and Power (Shri Bathi): (a) No. 

(b) and (c). Do not arise. 
(d) Nil. 

Bridge over GIraDa River 

1396. Sbri Yadav Narayau Jac1hav: 
Will the Minister of TraDsport aad 
CommUDJeatioDs be pleased. to state: 

(a) whether it is a fact that the 
bridge on the river Girana on the 
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Bombay-Agra Road on the National 
Highway located near Malegaon City 
in the district of N asik, Maharashtra 
State, has become unsafe due to some 
breaches in the pillars; 

(b) it so, what efforts are being 
made to reconstruct the bridge; 

(c) whether it will be constructed 
with two lanes traffic; and 

(d) if so, when the work of the 
construction will be taken up? 

The MInIster of State In the MiDIs-
try of Transport aDd CommunleatloDs 
(Shri Raj Bahadur): (a) No, Sir; the 
bridge is in good condition. 

(b) to (d). Do not arise. 

Ad-Hoc Tribunal 

139'7. Shrl Auroblndo Ghosa1: Will 
the Minister of Railways be pleesed 
to state: 

(a) whether any decision has been 
taken by Government in the matter of 
accepting the award of Justice Shankar 
Saran Tribunal in toto; and 

(b) if not, the reasons therefor? 

The Deputy MInister of BaIlwa)'l! 
(Shri Sbahnawaz Khan): The recom-
mendations of the Tribunal are still 
under consideration along with the 
Pay Commission's Report. 

Vigilance Orpnisation In BaIlwa,. 

1398. Shrl Anroblndo Ghosal: Will 
the Minister of BaIlwa)'ll be pleased 
to state: 

(a) whether the Vigilance Organi-
sation in Railways is a permanent 
organisation; and 

(b) if so, what are the rules pres-
cribed for recruiting the personnel to 
the above Organisation? 

The Depnty MInister of 
<SllrI. Shabnawu Khan): 
Sir. 

Rallwa)'S 
(a) No, 

(b) Posts in the Vigil8lllCe Organi-
zatioR are filled by deputing suitable 
Railway Sta1! and also Police per-
sonnel from the States. No direct re-
curltmenta are made to this Branch. 

Street Llehta on Bing Road, New 
Deihl 

1399. Shrlmali Saeheta KripaJaai: 
Will the Minister of Transport and 
CommunicatioDs be pleased to state: 

(a) whether it is a fact that no 
street lights exist on Ring Road, New 
Delhi, between Safdari'ang Hospital 
and D..'laula Kuan; 

(b) if so, what steps are being 
taken to provide these and how long 
will it take; and 

(c) whether it is also a fact that 
there are nO red light signals at the 
traffic islands on Ring Road? 

The MInIster of State in tile Minis-
try of Transport and CODUIllID.ications 
(Shri Raj Bhadur): (a) and (c). Yes. 
the Ring Road which is intended for 
fast moving through traffic does not 
need street lighting for that· traffic; 

(b) Service roads are to be cons-
tructed on either side of the Ring 
Road and they will be lighted. The 
need for eaf'ly construction of the 
service roads has been brought to 
b11e notice of the Ministry of Works, 
Housing and Supply and the Delhi 
Municipal Corporation. It cannot 
however, be said how long will it take 
to complete this work. 

NOB-Ferrou Scrap on Railwa,. 

UOO. Shri A. K. GopaIaD: Will the 
Minister of Rallwa,. be pleased to 
state the quantity of non-ferrous metal 
scrap sold during 1959-601 

The Deputy MInister of BaIlwa,.. 
(Shri Shahnawu Khan): the quan-
tity of non-ferrous metal scrap sold 
during 1959-60 is approximately 877'3 
tons. 

R. M. S. Headquarters at Silehar 

101. Shri P. C. BomIah: Will the 
Minister of TraIIsport and Commul-
cattOllS be pleased to state: 

(a) whether it is a fact that the 
headquarters of the Railway Mall 
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Service Division were proposed to be 
shifted from Silchar to Gauhati after 
partition as early as 1949; and 

(b) what are the reasons for not 
shiftin.g the headquarters so far? 

The Minister of Traaspori &lid 
CommUDicatioDS (Dr. P. Subbar&-
yan): (a) The case was examined. 

(b) The question of shifting the 
Headquarters from Silchar to a more 
suitable and central place is under 
examination. 

1m. Shri p. B. Patel: Will the 
Minister of BailwaYB be pleased to 
state: 

(a) the number of persons injured 
and demage caused to Railways and 
the ambulance car on a railway cros-
sing near Rajkot due to collision of 
the railway mail train with the am-
bulance car in November, 1960; and 

(b) the causes of the collision? 

The Deputy MiDis:er of JIailways 
(Shrl S. V. Kamaswamy): (a) Four 
persons were injured. 

There was no damage to the Rail-
way property. The cost of damage 
to the Ambulance Car is not known. 

(b) The caUSe 01 the accident is 
under investigation. 

Speed of Delhi-Bewarl TraIDa 

U03. Shri Bam KrIshaD Gapta: Will 
the Minister of Bailways be pleased 
to state: 

(a) the effect of doubling of railway 
track between Delhi aad Garbi-
Harsaru on the speed 01 trains; 

(0) whether any time has been 
curtailed between Delhi and Rewari; 
and 

(c) if not, the reasons therefor? 

The Deputy Minister of RaIlway. 
(Shri Shahnawaz Khan): (a) to (c). 
As a result of the doubling between 
Delhi Sarai-Rohilla and Garhi Har-
saru, there has been some reduction 
in the running time of most of the 
trains on the Delhi-Rewari section. 
In the case of a ff!!W trains, there is, 
however, some increaSe in bhe run-
ning time due to extra time provided 
on account of engineering works in 
progress and extra time provided foc 
two Up trains for changing from 
double to single line at Garhi Har-
saru and again to double line at Kha-
lilpur. 

Medical Store Depots 

IHt. Shri ADthony PlUal: Will the 
Minister of Health be pleased to state: 

(a) whether- it is a fact that pro-
posals are under consideration to 
diversify and augment the manufac-
ture 01 drugs at the Medical Store 
Depots at Bombay, Madras, Calcutta 
and Kamal;· and 

(b) if so, what are the main featu-
res of the proposals? 

The Minister of Health (Shri Itar-
JIIlII'kar): (a) Yes; in the Medical 
Store Depots at Madras and Bombay. 

(b) It is proposed to replace obso-
lete machinery and to instal addi-
tional modern machinery fOJ' expand-
ing the manufacturing activities of 
the Medical Store Depot Factories at 
Madras and Bombay. 

Workers In Medical Store Depots 

U05. Shri Anthony Pilla!: Will the 
Minister ot Health be pleaSed to 
state: 

(a) the number of casual workers 
employed on an average each day 
during the last six months by each of 
the Medical Store Depots at Bombay, 
Madras, Calcutta and Kamal; 

(b) what is the daily rate paid to 
such wOI'kers at each centre; and 
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(c) whether they are engaged on 
work done by pennanent or tempo-
rary hands? 

The Minister of Health: (Sbri Kar-
markar): (a) M. S. Depot, Madras 56 
M. S. Depot, Bombay 62 
M. s. Depot, Calcutta 33 
M. S. Depot, Kamal 37 

(b) Male ...... varies from Rs. 2·00 
to Rs. 2·37nP per day. Female Rs. 1·S7 
approximately. 

(c) Casual labour is engaged in the 
Medical Store Depots on as and when 
required basis for miscellaneous work 
in addition to the sanctioned strength 
of permanent and temporary emplo-
yees. 

12 hrs. 

PAPERS LAID ON THE TABLE 

SmPPING DEVELOPMENT FuND CoM.. 
MlTTEE (GENERAL) AMENDMENT RULBS 

The MbUster of State in the MJaia-
try of Transport and ColDDl1lDicatiolUl 
(Sbri Raj Bahadur): I beg to lay on 
the Table a copy of the Shipping De-
velopment Fund Committee (General) 
Amendment Rules, 1960 published in 
Notification No. GSR 1267 dated the 
29th October, 1960, under sub-section 
(3) of section 458 of the Merchant 
Shipping Act, 1958. [Placed in Lib-
ra."" See No. LT-2498/60). 

REPORT ON FIsHERIES EDUCATION 

The Deputy Minister of AJricalture 
(Shri M. V. KrIsImappa): I beg to 
lay on the Table a copy of the Re-
port of the Commlttee on Fisheries 

Education. [Placed in Libra."" See 
No. LT-2500I60). 

APPROPRIATION (RAILWAYS) 
NO.5 BILL· 

The Deputy MInIster of BaUways 
(Sbri Shahnawaz Khan): On behalf 
of Shri Jagjivan Ram I beg to mOTe 
for leave to introduce a Bill to autho-
rise· p!lyment and appropriation of cer-
tain further sums from and out of the 
Consolidated Fund of India for the 
service of the financial year 1960-61 
for the purposes of Railways: 

Mr. Speaker: The question is: 

"That leave be gran:ed to in-
troduce a Bill to authorise pay-
ment and appropriation of certain 
turfuer sums from and out of the 
Consolidated Fund of India for 
the service of the financial year 
1960-61 for the purposes of Rail-
ways." 

The motion was adopted. 

Sbri Shalmawu Khan: } introduce 
the Bill 

MATERNITY BENEFIT BILL· 

The Deputy MiDIster of Laboar 
(Shrl Abld AU): I beg to move for 
leave ... 

Shri V. P. NayIII' (Quilon): On be-
half of Shr:i Nanda 

Mr. Spl'6ker: Even if the hon. 
Minister does not say "on behalf of" I 
will advise the reporters to note down 
the names correctly. If the hon. 
Ministers say "on behalf of" it will 
facilitate the correct recording of pro-
ceedings. 

·Published in the Gazette of India Extraordinary Part I-Section 2, dated 
11-12-60. 

tlntroduced with the recommenda tlon of the President. 
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Shri Abid All: On behalf of Shri 
Nanda I beg to move for leave to in-
troduce a Bill to regulate the employ-
ment of women in certain establish-
ments for certain periods before and 
after child-birth and to provide for 
payment of maternity benefit to them. 

Mr. Speaker: The question is: 

''That leave be granted to intro-
duce a Bill to regulate the em_ 
ployment of women in certain e!!-
ta blishmen ts for certain periods 
before and after child-birth and to 
privide for payment of maternity 
benefit to them." 

The motion Wlls adopted. 

Shri Abid Ali: I introduce the Bill. 

U.:05 bra 

RESOLUTION RE: REPORT OF 
RAILWAY CONVENTION 
CO~ontd. 

Mr. Speaker: The House will now 
reslllie further d.iscu.ssion of the fol-
lowing metion moved by Shri Jagjivan 
Ram on the 5th December, namely:-

''That this House approves the 
recommendation! contained in the 
Report of the Committee appoint-
ed to review the rate of dividena 
which is at present payable by the 
Railway lJndertaking to General 
Revenues as well as other anci-
llary matters in connection with 
the Railway Finance vis-a-vis the 
General Finance which was pre-
sented to Parliament on 30th 
November, 1960." 

Shri Naushir Bharucha may continue 
his speech. He has already taken 19 
minutes. I will allow him one more 
minute. 

Shri Naushir Bharueha (East Khan-
desh): Yesterday I was told that I 
can take half an hour, out of which I 
have tsken only 19 minutes. So, I 
hope I can have 11 more minutes. 

8ardar Hukam SinCh (Bhatinda): 
Yesterday he had moved a substitute 
motion and because he wanted to 
cover many points I told him that he 
can have such time as he feels neee8-
1I8l")'. 

Mr. Speaker: Well, I stand by 
what has been said by the Deputy-
Speaker. 

Shri Braj Raj Singh (Ferozabad): 
Shall we continue with this Resolu-
tion fur the whole day? 

Mr. Speaker: We have now got " 
hours and 20 minutes. We are now 
starting at 12 O'Clock. Well, we will 
continUe it for the whole days. How 
long will the Minister take! 

The Deputy Minister of Rallways 
(Shri Shahnawu Khan): About 46 
minutes. 

Mr. Speaker: Then I will call 
him at 4'20. 

An hon. Member: What? 4:201 

ShrI Shalmawaz Khan: Even half 
an hour will do for me. 

Mr. Speaker: I will call him at 
4'21. Or, to be on the safer side, I 
will call him at 4.30, May I now 
have an idea as to how many mem-
bers want to participate? I find that 
there are 11 hon. Members. I will 
give them ten minutes each. 

Shrl Naushir Bharucha: will 
try to conclude very much earlier. 

Mr. Speaker: I leave it to him. 
do not want to go behind what has 
been said by the Deputy-Speaker. 
I leave it to him entirely. He can 
have 11 minutes. But it will be 
better if he concludes earlier. 

The Minister of State In the Minis-
try ot Transport and CommUDicatiou 
(Shrl Raj Bahadur): Are we to under-
stand that the supplementary demanda 
will still be taken up today? 

Mr. Speaker: No, there is no chance. 
This Resolution will take up the whole 
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day and will be concluded today. Now 
'ihri Bharucha. 

Shrl Naushir Bharucha: Yesterday, 
speaking on the aspect of depreciation 
I said that the amount of Rs. 70 crores 
reserves for the next five yearll was 
too low and that it did not take into 
consideration the additions to the assets 
liuring the course of the Third Plan. 
Also, it does not take into considera-
tion the fact that the dollar loans 
bave to be repatriated and that 
replacement of assets from these loans 
has to be thought of. According to 
my opinion, even by the rule of the 
thumb method the minimum amount 
to be set aside for depreciation should 
be Rs. 90 crores. 

Coming t{) the question of ruleR 
regarding the allocation between capi-
tal expenditure, revenue expenditure, 
depreciation and the development 
fund, I am of the opinion that this 
rule should be re-examined by a 
committee with a view to seeing that 
the allocations take place on a more 
sound and scientific line. 

Speaking about the development 
fund, the CQnvention Committee has 
recommended continuing the SUIle 
practice as is obtaining today, that is, 
temporary loans should be received 
from general revenue.; and develop-
ment fund should be financed accord-
:i:ngly. It would be seen that on 31st 
March 1961 the development fund 
will have Rs. 33 crores and the Audi-
tor-General has objected to further 
loans being taken from general 
revenues for this pUrpQse. I have not 
been able to understand the recom-
mendations of the Committee with 
respect to development fund. One 
of the recommendations is that there 
should be an ad hoc adjustment from 
the development fund to the capitAl 

l!'09 hrs, 

[Sum JAGANATHA RAo in the Chair] 

of the cost of new lines under con-
IItruction as on 1st April 1955, which 

Convention Committee 
were charged to the development fund 
and the balance should be repaid from 
the revenue reserve fund. Whatever 
the implication of this recommenda-
tion is, the fact remains that the deve-
lopment funds depends upon borrow-
ing and to that extent it will have to 
repay loans. And how far it will 
improve the development activities re-
mains to be seen. 

Another point of importance recom-
mended by the Convention CQmmittee 
is setting aside Rs. 3 crores per annum 
for users' amenities. As it is, we al-
ways hear every year at the time of 
the Railway Budget as to how far pas-
sengers and other users of the rail-
ways benefit from these type of ame-
nities. To put it mildly the amenities 
hardly exist. I should like ro know 
axactly from the hon. Minister what 
he proposes to do with these Rs. 3 
crores only and whether it is not pos-
sible to set aside a larger amount. 

~ing to the question of merger 
of passenger tax with railway fares, I 
think the suggestion may be accepted, 
I fully agree with the recommendation 
of the Convention Committee that by 
imposing passenger tax on J:IIilway 
fares the margin for increasing the 
railway fares has been curtailed. To 
that extent the Railways are not In II 
position to raise their fare. Therefore 
it is but right and proper that some 
sort of adjustment should be effected 
and the passenger tax should be merg-
ed with railway fares. The amount of 
Rs. 121 crores which the Railways say 
they would pay in lieu of passenger 
tax seems to me ro be a reasonable 
via media and the States which share 
in the passenger tax ought to be saUs .. 
fied with it. 

But once the passenger tax is merg_ 
ed with the railway fares does the hon. 
Railway Minister give an assurance 
that at least for the next five years 
there will be no increase in passenger 
fares? Otherwise, does he want first 
to absorb the passenger tax in 
the railway fares and then come 
with proposals for increasing 
the fares? That aspect requires to 
belooked into, 
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Incidentally the MPs will benefit by 

this proposal because their travelling 
.allowance that they will get if the 
passenger tax is merged now would 
.be increased by a few rupees. 

Corning to the question of amortisa-
"tion fund, I am afraid the purpose of 
the fund has been lost upon the Con-
vention Committee. Amortisation 
lund as applied to depreciation 
:accounting means a method of charg-
ing the capital cost of an asset to 
operating expenses after the service 
life of the asset has been exhausted. 
Resort to amortisation fund is usually 
bad when the Railways or any public 
utility concern has not set aside ade_ 
quate depreciation. Amortisation 
would be justified mainly in cases 
where depreciation of assets has not 
been foreseen as for in,-tance due to 
obsolescene on account of scientific pro-
gress when suddenly certain assets be-
rome useless and the actual service life 
has not been run through. Therefore I 
do not lDlderstand how the Railway 

'Convention Committee links up amorti-
lIation fund with repatriation of dollar 
loans. No doubt, the dollar loans have 
10 be repatriated but there might be a 
separate fund set aside for it and we 
might call it a 'foreign debt service 
fund' or whatever you like. But 
merely because a dollar debt exists 
1here is absolutely no ground for 
tteating such a fund. The point II 
1his. Since the Railways are not set-
ting aside adequate depreciation some 
·type of other fund requires to be set 
up for the purpose of accumulating 
-sufficient funds for the repayment ot 
dollar loans and interest thereon. 

Corning to the question of deterred 
dividends on new lines, the 1954 Rail-
way Convention Committee had 
recommended that dividend to the 
General Revenues on the capital-at-
charge on new lines should be equal 
to the borrowing rate of Government 
departments. It also said that new 
lines should not pay contribution for 
five years. The Railway Convention 
Committee started interpreting what 

this actually means and it says that 
the new lines are not to pay any tiivi-
dend for five years but only after five 
years provided there is a surplus. I 
do not know where did they get this 
thing from. In other words, the Rail-
way Convention Committee under the 
pretext of interpreting what the 19M 
Committee said have extended the 
moratorium holiday and what they 
are actually doing is that they are 
interpreting a debtor's bond they 
themselves being debtors! In other 
words, the General Revenues expected 
that new lines would also pay the 
necessary contribution at the end of 
the five-year period. It is no 1118 
saying that they will pay if there is 
a surplus, which really means 'pay-
able when able'. I do not think the 
General Revenues or the 1954 Com-
mittee intended that. The correct 
interpretation to my mind is that new 
lines must pay at the end of five years 
the necessary contribution to the 
General Revenues based on the capi-
tal-at-charge and they cannot afford 
to say that they had made no profit. 

Today in the Statesman there has 
appeared an editorial with the head-
ing 'Railways win'. At first I thought 
that there might have been some 
cricket match or something. Later on 
it turned out that that editorial was 
based on the Railway Convention 
Committee report. The editorial 
says that all along the line the Rail-
ways have won hands down and the 
General Revenues have suffered. This 
Is an impression that is created in 
the minds of the public. The overall 
Impression left, if I may say by way 
of conclusion, is that the Report Indi-
cates that the Committee is not pre-
pared to face squarely the basic issuet 
of Railway finance and there is no 
justification whatsoever for further 
delaying the settlement of these 
issues. For the next five years the 
Convention will deprive the General 
Revenues of its legitimate share of 
return on capital investment and It 
will create a bigger backlog of accru-
ed depreciation. I do not know how 
this continued camouflage of the 1"eal 
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position of Railway finance is going to 
help either the Railways or the pub-
lie or the General Revenues. Later 
cn with the lapse of time it will make 
correction of this defective position 
extremely difficult. I have, therefore, 
moved my amendment and I do hope 
the Government will pay attention to 
it. 

Shri V. P. Nayar (Quilon): Mr. 
Chairman, Sir, before I deal with 
some of the recommendations of this 
Committee I would like to make a 
few observations about the Committee 
itself and its functioning. 

As you are aware, this Committee 
is the second of such committees 
appointed since Independence and 
cannot for the life of me understand 
how the Committee has already deve-
loped a convention whereby hon. 
Members who function in the Com-
mittee are prevented from writing a 
minute of dissent. This Committee 
had been appointed by the House just 
because the House as a whole had not 
found it convenient to go into the 
details, to collect evidence if it was 
necessary or to sift the mass of 
material which might be placed before 
it. It was as a question of conven-
ience that the House resolved that 
this matter would be decided upon by 
a Committee and in the Committee 
you find that all shades of opinion in 
the House had been represented. What 
is more and it is a welcome feature 
too for the first time, the Committee 
has chosen to place in the Library all 
the records which it had. With all 
this it is very strange how the Com-
mittee could develop a convention 
Uld say that hon. Members who 
wanted to express an opinion dit!erent 
from the opinion held by the majority 
could not do so. I contend that this 
takes away from the House the right 
to know what their views had been. 

Mr. Chairman: It is an unanimous 
Yeport. 

811ri V. P. Nayar: I understand-
I am subject to correction-that there 

Convention Committee 
have been some difterences of opi."Iion 
inside the Committee. As you know, 
an hon. Member who functioned in 
the Committee cannot disclose ..... . 

Mr. Chairman: I was a member of 
the Committee and I know what it 
was. 

Shri V. P. Nayar: Another member 
of the Committee who is equally 
responsible has told me that it 
was not possible for him 
to write a minute of dissent as he was 
specifically told that the convention 
was that it was not open to him to 
do so. I cannot understand this. 

Mr. Chairman: To my knowledge 
no such discussion took place in the 
meeting. 

Shri Narasimhan (Krishnagiri): On 
a point of order, Sir. Is it desirable 
or consistent with the good function-
ing of the House to say something 
abou~ a member of the Committee 
when the Committee has given a 
unanimous report that somebody said 
something without specifying the 
name? It is unfair to the Committee 
as a whole that af~er giving a unani-
mous report an hon. Member thought 
otherwise. 

SIIri TaJlgamaDf (Madurai) : It III 
open to any hon. Member to append 
a note of dissent. That is the point. 

SIIri V. P. Nayar: I am sorry the 
Chairman of the Committee does not 
seem to be in the House. I would 
like to have a clarification from him 
because I was definitely told that a 
member had no right to append a 
minute of dissent. If that is so, it is 
very, very regrettable because we 
appoint certain hon. Members ,(0 func-
tion in the Committee in order that 
they may go into the questions in 
great<'r detail than would be possible 
for the House a, a whole. I find also 
tha~ even if it Is a unanimous report 
of the Committee. it comes in for 
very s!'vere ~riticism. As you have 
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assured me that it is not so, I do not 
propose to go into greater detail 
would like the Committee to lay down 
a rule hereafter at least that Members 
who are keen on appending a Minute 
of~sent may do SO in order that the 
House may have their views also. 

Cominl: to the recommendations, 
ind that some of the recommenda-
tions have to be welcomed while 
others ..,e not above criticism. I do 
not share the views of the hon. 
Member Shri Naushir Bharucha in 
some of his observations. I know 
that his views on scientific matters 
and scientific methods are deservedly 
entitled for respect in this House at 
least if not outside. But, I am sorry 
that he did not also give us the solu-
tion which I thought we could get 
from him. This report shows that 
several questions which they ought 
to have considered in great detail 
have not been considered by the 
Committee. I find from the report 
that the Committee started function-
ing by giving a sort of questionnaire 
to the Railway Board; on each ques-
tion, the Railway Board addressed a 
memorandum and the memoranda 
have been considered in detail. I find 
that all the information that was 
available with the Railway Board has 
not been given to the ~ommittee. 

I am only giving one or two 
examples. I find from the review of 
Shri Jagannathan, Financial Com-
missioner for Railways that there was 
R controversy between tae Railway 
Administration and the Comptroller 
and Auditor General. On page 63 of 
the memo, I find that a suggestion 
was made by the Comptroller and 
Auditor General, in this connection, 
namely that the expenditure from 
the Fund should be limited to the 
amounts available as a railway sur-
plus without having recourse to loans 
from General Finance. I also find 
from the colleetion of memoran\ia 
that this question was raised. On 
itoing through ,the documents, I do 
not find any in which the Comptroller 
and Auditor General had expressed 

his vi_so I would like to know 
what his specific views have been. I 
would very much like to haVe the 
text of the views as expressed by the 
Auditor General. I am not going into 
the question whether the Auditor 
General has been correct or the Com-
mittee has been correct. On a matter 
in which the Auditor General takes a 
different view and the Committee is 
not inclined to accept the view of 
the Auditor General, I think the 
House is entitled to know what exact-
ly the view of the Auditor General 
has been. I do not find this from the 
records available before ,this House. 
There are other points on which I 
find that the information made avail-
able to the Committee was not com-
plete. I am not going into that either. 

Taking the recommendations, I find 
that in some matters, the Committee 
did not come to a conclusion in any 
positive manner. Take, for example, 
the recommendation about Amortisa-
tion fU1\d. The recommendation 
which is printed in italics says: 

''While ,the Committee appre-
ciate that the financial position of 
the Railways during the next 
quinquennium will not be favour-
able for the creation of an 
Amortisation Fund, ,they will 
nevertheless feel that this ques-
tion should not be lost sight of 
inasmuch as in the context of the 
repatriation of all other dollar 
1Pans. it will assume importance." 

What is this recommendation? What 
we wanted to know is whether 
Amortisation Fund was necessary to 
be set up immediately or not. They 
say that it should not be lost sight of. 
I am not .oing into the merits of the 
Amortisation Fund or the demerits of 
that. I am only asking-I need not 
ask the Minister; he is not responsible 
for the Committee's report-I am only 
suggesting that the Committee has 
not made a specific recommendation 
as to waether an Amortisation Fund 
has to be immediately set up or not. 
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Dr. M. 8. Aney (Nagpur): That is 
not to be set up now. The matter 
may be kept in view some time later. 
That is what it means. 

8hri V. P. Nayu: 
the para begins thus: 

Unfortunately, 

''The need for creat.in& an 
Amortisation Fund and the ex-
tent to which the capital-at-charge 
of the Railways should be written 
down was considered by the Rail-
way Convention Committee, 1954." 

It had been considered in 1954. They 
also did not make any specific recom-
mendation. The point at which it has 
to be created was again considered 
by this Committee. Even then no 
recommendation had been made. I 
am only saying that there is no 
definiteness about this recommenda-
tion. 

The recommendation a. regards the 
Depreciation fund also requires detail-
ed examination. I agree in this res-
pect wi:h Shri Naushir Bharucha. I 
say that it is because there was no 
proper accounting and no proper 
costing to the extent desirable or 
necessary that the Committee was 
forced to agree to the views of the 
Railway Board that it can be fixed at 
a pre-detennined ad hoc figure. I 
cannot understand why in calculating 
depreciation, a pre-determined figure 
has been fixed on an ad hoc basis if 
the Railway Board had all the details 
on which depreciation has to be cal-
eulated. There is another 'd:ifficultT. 
If we do not calculate depreciation In 
a manner in which It is necessary at 
present, the effect of calculating 
depreciation in a wrong way would 
be disasterous 15 or 20 years hence. 
On the one hand, if you calculate 
depreciation at a rate which lis more 
!\han necessary, you would have 
ffiverted Rvailable fund. unnecessari-
ly from currently useful and urgent 
needs. On the other hand, if depre-
ciation is calculated to a lesser eJOent 
than what is necessary, after 20 or 
25 years, there will be paucity of 

Convention Committee 
funds in future. Life of most of the 
Railway equipment will be very long 
and each will vary. I know, the 
depreciation on rolling stock would be 
different from the depreciation on 
communications equipment. The 
depreciation on buildings cannot be 
the depreciation on bridges. Taking 
into consideration all ·that, it was 
absolutely essential for the Railway 
Board and the Committee to find out 
how actually the depreciation could 
be calcula ted, having regard to the 
necessity of development in future. 
If it is a private company, you know 
very well that depreciation is calcu-
lated on a percentage. It is required 
for the purpose of Income-tax also. 
On the one hand, you say that con-
tribution to the General reserve is 
calculated on a percentage basis. We 
have figures for capital-at-charge. We 
have figures for several other things. 
But, for the purpose of calculating 
'depreciation on a percentage basis, 
we do not seem to have the necessary 
figures. I know that it is because the 
Railway Administration does not have 
at present detailed costing and detail-
ed accounting in order to justify 
calculation on a percentage basis, in 
order to provide some figure; they 
have jumped to the calculation of 
Rs. 65, 67, 70 and 72 crores. I do not 
for a moment agree with Shri Naushir 
Bharucha when he said that depre-
ciation should be calculated at Rs. 90 
crores for the simple reason that that 
also is a pre-detennined ad hoc figure 
for which he gives no basis. If he 
could have convinced us by quoting 
figures that instead of Rs. 70 crores 
whiCh is fixed as the average for 5 
years ... 

Sbri Naushir Bharucha: May I point 
out that working it out on the basis 
of income-tax depreciation allowance, 
if you take not merely the capltal-
at-charge, but also other factors, it 
will work to something like that. 
That even is on the conservative side. 

Shrl V. P. Nayar: I do not want to 
be conservative at all in calculating 
depreciation. But, the point is. Shri 
Naushir Bharucha himself, who argti-
eli it in a very able manner, should 
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have given us an idea of how depre-
ciation as calculated at Rs. 70 crores 
is wrong and why we should go in, 
instead of Rs. 70 crores, to Rs. 90 
crores. I am not suggesting any 
figure for the simple reason that I do 
=t have the details before me. I 
urge that every detail should be col-
lected and depreciation should be 
calculated on the basis of a percen-
tage. When contribution to the 
General reserves is based on a per-
centage, I cannot understand why it 
is impossible for depreciation to be 
calculated on a percentage basis. I feel 
that the depreciation which varies to 
the extent of Rs. 2 crores and 3 crores 
as we go from year to year in the 
Third Plan will not be justifiable for 
the simple reason that the develop-
ment which is in view wj.I not justify 
that. 

In regard to the contribution to the 
general reserves, I cannot for a 
moment agree with the views of Shri 
Bharucha. He says because dollar 
loans wilJ have to be repatriated, 
becauS\e we have incurred., for ithe 
specific purpose of the railways, loans 
to the extent of Rs. 140 crores at 4 to 
5 per cent . . . 

Shri Naushlr Bharucha: Five and a 
half to 6 per cent. 

Shri V. P. Nayar: I stand corrected. 
He says the railways must be com-
pelled to pay at least that interest. 
He forgets the fact that the railways 
cannot be equated to a purely com-
mercial undertaking. He asks: if the 
railways cannot contribute to the 
national economy, what is the purpose 
of the railways' existence. The rail-
ways exist not for that purpose, but 
for other purposes. The point is np 
Wldertaking of a character of the 
Indian railways can be compelled to 
pay ~he interest on the loans whlch 
1Ile Government procures for it. If 
we stretch Shri Bharucha's argument 
a little further, every public under-
taking, whether it is a utility under-
taking or a commercial undertaking, 
would havt! to pay the Interest fully 

on the loans specifically procured for 
it, which is impossible in the present 
con text, for in some of the industries 
we know for 20 years we will get no 
return and yet the State has to run 
the industry. If one keeps in view 
the fact that the railways function 
not merely as a commercial under-
taking but also as a public utility 
concern, his argument falls to the 
ground. 

We must also consider the fact that 
the railways contribute indirectly 
Rs. 30 to Rs. 35 crores, perhaps more. 
These are ali rough calculations. This 
aspect should also be taken into 
account' in fixing the rate of contri-
bution. 

I am not for. raising the percentage 
from 4 to 4.25 as recommended, 
because no case has been made out 
for the increase. What is the j ustifi-
cation for it? Again, I speak subject 
to correction because you have been 
in the Committee. I understand that 
in the committee itself there was a 
view that this need not be raised. 

Sbri T. B. Vlttal Rao (Khammam,. 
It is here in the report itself. 

Shri Narasimhan: There are always 
two sides to any question. 

Shri V. P. Nayar: But the Chair-
man just now said that there was no 
difference of opinion. 

Mr. ChaIrman: There was a discus-
sion, ultimately this was the unani-
mous report produced. 

Shri V. P. Nayar: It is very clear, 
and I think the report also indicates 
that the opinion was not unanimous. 

In making our calculations we for-
get the fact that the railways are not 
a purely commercial concern. We' 
also forget Its indirect con~ribution of 
about Rs. 35 crores. Besides, there 
are so many other advantages which 
acerue to the nation through the rail-
ways which are not perceptible In 



4083 Resolution re: AGRAHAYANA 15, 1882 (SAKA) Report of Railwal/ 4084 
Convention Committee 

terms of figures. Its utility aspect One more point about overcapitaii-
can never be calculated in terms of sation. Here also I know the figure 
rupees, annas, pies. Further, the has been arrived at after some calcu-
railways require more money for their lation. I do not say all the necessary 
development just now. This increase ca!culations have been made, but the 
of 0.25 per cent to the general reve- figure of Rs. 121 crores is not just a 
nues is also not going to make a surmise as is sought to be made out 
sizeable difference in the general by Shri Bharucha. There is some 
budget. basis for it, though it may not lie 100 

There is also ·the aspect of the con-
tribution which goes to the States. 
That contribution has now been fixed 
on an ad hoc basis. That, I think, is 
not justifiable because I do not think 
the States have been consulted in this 
matter. The States can command 
much less tbances than the Centre. 
In devising their estimates 10r the 
Five Year Plans they would have 
taken into account whatever would 
accrue to them by the increase in 
traffic in their States. They would 
not have worked out on the basis of 
the average from 1950 to 1955. In 
some of the Sta~es, for example, there 
are new lines and there are chances 
of a higher revenue from this acco-
unt. So, I do not think that it is 
proper that an ad hoc lump sum 
should be fixed without reference to 
the States who must have relied at 
least to some extent on the increased 
contribution from the railways conse-
quent on increased traffic in the State. 
They will now get only the average 
of the past five years. 

Shri Naushtr Bharucha: The pas-
senger tax was not in existence until 
two years ago. 

Shri V. P. Nayar: Average of the 
last three years in that case. 

We know in some of the Stales rail-
way traffic will increase by a substan-
tial percentage. 

Shri Rajendra SlDch (Chhapra): 
Especially in Kerala. 

Shri V. P. Nayer: Yes, because we 
have a new line of 80 <to 70 miles. It 
is not merely in Kerala, in Bihar also. 
The States will not get advantqe on 
that. I submit that this recommenda-
tion should not have been incorporat-
ed in the report-

per cent correct. In all our calcula-
tions we have to take into account 
this overcapitalisation, and I have a 
feeling that the estimate of Rs. 121 
crores is on the correct side. 

With these observations I commend 
the recommendations. 

Shri Achar (Mangalore): The main 
purpose of the committee has been 
to settle this dividend-the others are 
more or less subsidiary points--and 
the result has been a recommendation 
to increase it by 0.25 per cent I must 
say at the very outset that I am 
against this. 

Before I make a few observations 
on this point of railway finances, I 
would like to lay emphasis on the 
question whether the railways sho·.ild 
be used as a machinery of taxation. 
I can understand the principle that 
interest should be paid, and then you 
proceed to fix the rate of interest. 
Formerly it used to be 3.15, 3.18, 
3· 50 etc. But what do you find in this 
report? This is the main quarrel I 
have got. I will not go into the ques-
tiOn whether it is a utilitarian or 
commercial service. Though I am of 
the view that it is more of a utilita-
rian service, and the Railway Minister 
also was once pleased to say that It 
was more of a utilitarian service, for 
the sake of argument let me con-
cede that it is a commercial service. 
Here is a monopoly commercla1 con-
cern nul by Government, and It has 
been advanced certain amounts which 
coostitute the capi~-at-c:barg~. Un-
fortunately, that also has not been 
fully gone into. I wish that at least 
one of these committees had gone into 
this matter and found out exactly 
what the capU.l-at-cbarge Ill. Our 
railways are nearly a century old, or 
even a liWe more, because, the raDwwy 
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centenary was celebrated araly a few 
years ago. Some amoWlts have been 
invested in the railway companies 
before, and the whole thing was taken 
over by Government later on, and it 
is now in their hands. For the invest-
ment made, if Government want, and 
rightly too, a dividend let them be paid 
that dividend. I have no objection. 
But what div dend should be paid is 
a point which has to be decided after 
deciding wha~ the capital-at-charge is. 
Why do ,ther considerations come in,. 
I wish the report had stated this aspect 
clearly. 

The report only say. 'by way of in-
terest and something else'. What la 
tha t 'something else'? .s it that you 
want to tax the railway-us"ng public 
for ~etting fWlds for the Plan? Of 
course, We are all Plan-minded, and 
we want to contribute to the Plan, not 
that I am against the Plans. But is it 
that we should tax one section of the 
public only, namely the public using 
~he railways either for passenger tra-
ffic or for goods traffic, and pay to the 
general revenues? I would say that 
that is against the basic principles of 
public finance. In pubLc finance, you 
must tax .... 

Silri Rajendra SiDp: Can the hOIL 
Member cite any authority on it? 

8hri Achar: I wish my hon. trieDd 
reads some books on public finance. 
I hope he has read. At least, that is 
my view. 

The reason why I say so is this. It 
you are going Ie> tax one section of the 
public for the benefit of another sec-
tion, unless it be for the soc'al our-
poses of equalising incomes or thingo 
of that kind, then, that is not in ac-
cordance with the general principles of 
public finance. But, here, by pay~ 
more interest than due, you are taI-
ing the railway-using public, that is, 
the public using the railways either 
for travelling or for sending theIr 
goods, for the benefit of the general 
public, for the advancetn@!l1t of your 
Plans, and for the advanct!ment of 
oller purposes that you have in view. 

Shri Rajendra Singh: May I know 
whether the hon. Member is sugg9Bt-
ing that the public should not pay fares 
to the extent that they are rece.ving 
services from the railways? 

8hri Achar: I am sorry my hOB. 
friend has not understood my point. 
I never said that. There is no p""int 
in unnecessarily interrupting 'n thiJ 
manner. All that I have been saying 
is that we must not utilise the railways 
as a mach~nery for taxation. If that is 
meant for a section of the pub!iz, 
namely, the persons who are utilising 
them for travelling or for send ing 
their goods, then, they should not be 
taxed for the benefit of another sec· 
tion. Even on a commercial basis, for 
maintaining the railways for develop-
ing ~hem and so on, you may do it, out 
there is no justificat"on to pay more 
out of the surplus to the general 
revenues. 

Of course, I find that at pages 8 and 
II of the report, the committee ru:ve 
discussed this point, but I have not 
fOlllIld any specific reason why tho 
dividend rate should not be 4 per cent. 
but 4' 25 per cent. Why should it not 
be 4.30 per cent or 3:30 per cent 
From the repor" I find that there is no 
reason why the rate has been ftxed 
like that. would, in fact, go one 
step further. The previous speaker 
also referred to it, but he did n'llt 
emphasise it. 

When we look at it from the oth('r 
aspect, there is the question that the 
railways are helping the Governr..ent 
Departments and (,thers by unseen 
methods. : suppose the P. & T. De-
partment is one such; then, the food 
services are there; there also, they 
may be doing a good service. I do not 
lISy that Government should not do it, 
if they want to help to reduce t!le 
prices of foodgrains; let there be a con_ 
cess'on for foodgrains. I have no 
objection. Then, there is the ca.~ of 
industrial raw materials also. There 
is also the Defence Department. Tttese 
Departments and IleI'Vices are g:ven 
concession By the railways. I do not 
know what the value of these CO:1ce~ 
mans will be. I have tried my best 
to find out the figures, but I have hot 
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been able to find any. I tried to find 
them out even from the earlier re-
ports, but _ have not been able to find 
out how much exactly it comes to, by 
way of concessions to the P. & T. De-
partment, the Defence services, **1-
grams, c· ,aI, 'ndustrial raw materials 
and so on. No doubt, the railways are 
domg a \'~ry good national service by 
glvmg cOClcC"sions in the case of tne.e 
items. I have no objection to ~hat 

But, we are saying that the raIlways 
are a commercial concern. I say, for 
tne saKe of argument, let us cOllccde 
Iha tit is a c mmercial concern. If it 
IS a commerc al concern, I cann()t 
understand why the railways should 
be charitable only to these con~erns 
or only in the case of these items. Why 
snould the railways not charge at least 
in their books and then have a deduc-
tlOn made from the contribution that 
they have to make to the general 
revenues? 

As I was saying, the percentage must 
be [xed in a pr per way. I have no 
objection to paying a definite rote of 
interest. have no objection to the 
capital be ng paid its proper share .'t 
interest. Here also, I would like to 
submit one or two things. We know 
that these railways were started more 
than a century ago. If we 10k into 
railway finance and see how milch has 
been paid by our passengers and tra-
vellers and by the merchants for send-
ing their goods in the earlier days, what 
do we find ? In our parts and in 
Bombay also, on the original dde, 
there is a law called Dandupat. I do 
no! know whether it is prevalent in 
these parts. It is a very good and 
equitable principle. If interest 1.; paid 
to the tWle of m~lI"e or less doub'e the 
amount of ~cipal, then, the princi-
pal must be wiped out. Supposmg a 
man borrows Rs. 100, and he has paid 
back Rs. 200, then, the whole principal 
must be wiped out. This principle 
was also adopted by Rajaji in the Debt 
Relief Act which he promulgated in 
the Madras State. Please do not, how-
ever, think that I am adopting thi. 
argument or anything of that klnd. 1:1 
the case fY! railways, probably, not 

only double, but even treble has been 
paid. That is a different aspect alto-
gether. On equ'table considerations, 
the prIncipal itself has to be wioed out 
here also. But that is a dil!erent 
matter. I am not pressing it. After. 
all, the railways are a public con-
cern. But, as I said, our equitabJe iaw 
goes to that extent. Even if a bania 
lends money and he has been paid 
double the amoWlt of his pri:>cipal, 
then the princpal must be wiped out. 

I shall not ad<pt that principle here. 
But, at least, should we not hav~ this 
principle that only some equitable rate 
of interest should be paid and nothing 
more than that? If we consid", the 
queshon from this point of view, af'd 
take into account the concessions that 
are given, think the rate of ntcre,t 
that has to be paid, namely even thU 
4'25 per cent. will be to" much. 

Shri Naushir Bharucha was ably 
arguing and saying that there is the 
dollar loan, and on that, about 6 per 
cent or thereabouts has to be paid. Let 
us consider that also. Out of the 
Rs. 2,300 odd crores, which win be the 
capital-at-charge of the railways at 
the end of the Third Five Year olan, 
the dollar loan will only be ab"'Jt 
Rs. 140 crores. I shall not grudge the 
ra·lways paying a higher rate r in-
terest at the rate of 5i or 6 per cent. 
on that portion of the capital-at-charge, 
because there is no:hing wrong abcut 
it. Interest can be paid at a I}igher 
rate on this portion of Rs. 140 crores. 
But why do you make that as a lever 
and charge a higher rate on the rest of 
the Rs. 2,300 crores also? In spi-e of 
what was said by Shri Naashir 
Bharucha wh:> also referred to the 
leader in The Statesman and so on, 
namely that everything is carried away 
by the railways, I would say thP.t 
everythng is carried away by the Fh-
ance Minister, because he wants funds 
for the Plan. I say that he must find 
funds in a proper way. 

From the report itself, I would sub-
mit that it has not been a very fair 
recommendation. What is the condi-
tion of railwav finance today'! The 
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committee say that they themselves 
may go into the question of the crea-
tion of an amortisation fund later on. 

At page 13, thcy say: 

··While that Comm·ttee"-
that is. the previous Convention Com-
mittee-

"agreed that amortisation would 
eventually be of benefit to the 
Railways, they were of the view 
that having regard to the tight 
financial position of the Railways, 
the time was not ye: ripe for 
amortisation. They suggested that 
th·s question might be taken up at 
the time of the following revision 
of the Convention." 

This was referred to by one of the 
previous speakers. Last time, they 
left it there. They realised that the 
Railways are in a tight position and 
nothing could be done. Now, also it 
is sent to cold-storage. 

"The fi.!1an cial forecast for j he 
next five years shows that the pos'·· 
tien remains essentially the same:' 

That means, it is in a very tight corner. 
The railway finances are not at all 
satisfactory. 'When that is the situa-
tion-of course, this may not be a big 
burden; : am l\I)t arguing against :he 
present rate ~ 4.25 per cent.-when 
the railway tLn¥lces are not ;n ~ pro-
per condition,there being insufficient 
provision to meet the needs of the 
Development Fund and other things, 
payment of interest on the capital to 
general revenues must not depend on 
other things. If instead of the pre3en t 
position, the railways have a huge 
surplus next year, even then, I will not 
recommend an increase in the rate. 
The rate of dividend must depend on 
the right of the Government to get 
interest taking into account other fac-
tors, if any. I do not know if there 
are any; if there are any, that must 
also be charged. But just because the 
Railways have got a higher surplus, it 
Iiliould not ipso facto go into the 
treasury. There is no justification lor 
doing 80. 

Look at the condition of our Rail-
ways. Persons who have gone to 
fore· gn countries say that ours ,S one 
of the worst railway systems. 

Mr. Chairman: I do not agree with 
the hon. Member. 

Shri Achar: I will give one or two 
instances. Take the speed of our 
trains. When I say 'one of the worst 
railway systems', ; am not tal!dng 
ab.·u: its efficiency or anything of the 
kind. In that respect, it is all nght. 
But take one sin1ple instance-the 
speed of our tra'ns. I am told in the 
Continent, the trains run at a speed of 
120 miles. In America-we should not 
compare our sys:em with that of Iran 
or Iraq; I am thinking of the more 
civilised and better developed coun-
tries-what is the speed of trains? I 
am told it is 125 miles an hour. t am 
not for a m:mlent saying that that is 
p03Sible here. But what should be our 
alm"( 

Mr. Chairman: Speed depends on 
several factors. 

Shrl Achar: Maybe. But should we 
permanently remain as we are? 

Shri Kalika Singh (Azamgarh): 
That is on the spe:cial Trans-ConLnen-
tal Railway. 

Shri Achar: I have also read about 
it. Have we a Trans-India Railway? 

I am not saying that in one day we 
can change the condition. The tracks 
are not all right. We know what the 
conditions are. It is not that we do 
not redise the practical circumstances. 
But what should be our aim? 

My main point, without going into 
details, is that the railway finances are 
not in a satisfactory condition. If 
there Is any surplus with the railways, 
it must be utilised for the develop-
ment of the railways. The Report 
makes it very clear that the railways 
are not able to have the necessary 
funds for development. They are not 
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able to think of amortisation. When 
that is the position, there is no justi-
fication for an increase of O' 25 per cent. 
or any increase. 

Shri Aurobilldo Ghosal (Uluberia): 
Thee Report of this Committee is so 
cryptic that it is impossible for us to 
know the gt-ounds on which the Com-
mittee have come to their decisions. 
The issues framed by the Committee 
were sent to the Railway Board and 
the Financial Commissioner to give 
their opinion. After considering their 
opinion, as we see from the Report 
the Committee came to certain speci-
fic conclusions embodied in the Re-
port. n my opin'on, the Committee 
has rather compromised the issue on 
the suggestion of the Railway Board 
and the Financial Commissioner with-
out disclosing what are the soedllc 
grounds in detail in support of their 
decisions. 

The fundamental pr'nciple on which 
the whole question should be viewed 
is whether the railways are a com-
mercial undertaking or not. Shri V. P. 
Nayar said that the railways are not a 
comple~ely commercial undertaking; 
they have got a public utility aspect 
also. The Railways themselves, when-
ever the question of any amenities or 
laying of new lines comes up, declare 
that they are always examining things 
from the commercial angle. There is 
no doubt that mainly, if not wholly-
because there are also some lines 
which may be called strategic-the 
railway undertaking should be con-
ducted on a commercial basis. There-
fore, naturally financial issues should 
also be settled on commercial lines. 

Regarding the rate of dividend which 
is being paid at present towards gene-
ral revenues, the gl'OSS traffic receipts 
in 1955-56 were Rs. 316' 29 crores ",bich 
gradually increased to Rs. 422'33 
crores in 1959-60. During this period, 
the rate of dividend paid is 4 per cent. 
The gross traffic receipts are expected 
to Increase to Rs. 611' 22 crores at the 
end at the Thiro Plan, that is, at the 
end of 1965-86. So the increase in 
gross traffic receipts by this time, in 

five years, will be about double. But 
I do not understand why the Com-
mittee have increased the ra te of 
dividend only by O' 25 per cent.? 

Shri Jagivan Ram: What relation 
has it got tJ gross traffic receipts·! 

Shri Auroblndo GhosaI: The revenue 
will be increased from Rs. 50' 34 crares 
in 1955-56 to Rs. 170' 85 crores in 
1965-66. One' of the main pleas of the 
railways against an increase in the 
rate of dividend payable is that the 
railways are also contributing to gene-
ral revenues in the way of conces;icns 
to P. & T. and Defence departments, 
as also giving concessions in the rau 
for carrying coal, industrial raw mate-
rials, foodgrains, etc. But these con-
cessions are not new features. These 
concessions are being given since a 
long time. Moreover, by reducing the 
tariff rates, the Railways are also get-
ting some advantage. All commercial 
transport shall have to do it in order 
to increase the volume of their traffic. 
Naturally, the Railway is also benE'fited 
by reducing the rates of tariff in the 
case of these commodities. On the 
other hand, by recommending that 
the annual loss on the working of the 
strategic lines should be borne by the 
general revenues, the increase of the 
dividend by 0.25 per cent. loses all 
value and it is being more than Ccm1-
pensated. So, the General Revenues, 
in spite of the meagre increase will 
gain nothing; rather, the General 
Revenues will become starved. 

13 hrs. 

I UBderstand that the whole of the 
NorthEastern Railway has been rele-
gated to the category at unproductive 
section. Of course, some portion of it 
might be unremunerative being of a 
strategic nature. But those sections 
may be cut oft from this zone and may 
be considered separate. Why should 
the whole zone be relegated to the 
unproductive unit? Moreover, in the 
near future, within a year or two when 
the Assam link will be strengthened 
and the Brahmaputra bridge will be 
completed and also the through tra1Hc 
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passage agreement with Pakistan is 
finalised, the whole North Easte&l 
ltailway would be turned into a l'I!-
munerative one. 

The contribution to the Depreciation 
Reserve Fund was fixed at &3. 30 
crores by the 1934 Railway Convent'on 
Committee, which was again raised to 
&3. 45 crores in 1955-56. Now, it h~ 
been raised to Rs. 70 crores per year 
from Rs. 45 crores. The Report has 
not given any argument for fIXing it 
at this ampunt of Rs. 70 crores, as 
Depreciation Charges. I want to know 
what is the basis or method of work-
ing out these depreciation charges. 
Th s has been questioned by the pre-
vious speakers also. Depreciation 
sh ,uld be based on the life 01 the 
assets and their replacement capacity, 
though, of course, not on a point to 
point l--asis. This cannot be deferred 
if the earning potentiality of the assets 
has to be maintained in future. It 
proper depreciation is not worked out, 
what will happen? There will be cor-
rosion ill the capital investment and 
it is also very dangerous for the 
undertaking in future. 

As regards financing of the Deve-
lopment Fund by means of temporary 
loans from General Revenues, I would 
support the recommendation of the 
Auditor-General in this respect, who 
has advised them to cut their coat 
according to their cloth. Withdrawal 
from the funds exceeding its net ac-
cretion has been the regular feature 
since 1953-54. I understand and rea-
lise that the expenses are increasing 
for developmental works in the Rail-
ways. Still, the commercial and prac-
tical approach should be maintained 
in order to restrict the expenditure and. 
the expenditure should be restricted 
within the amount that will be avail-
able for them, and also for the pur-
poses for which the Fund was original-
ly crated. 

Moreover, development should lSe 
interpreted literally and strict watch 
should be kept so that a portion of the 
Development Fund is not utilised for 

any other purposes We have seen 
tlmt this loan has l~ its colour and 
has turned into a grant again when 
we find that the Committee have re-
commended to write off the loan indir_ 
ectly in order to enable the Railways 
to begin their Third Five Year Plan 
career with a clean slate. The Rail-
ways should also endeavour to see that 
these expenses which are incurred 
from DeVelopment Fund ultimately 
bring some remuneration in future. 
They cannot be relegated to unproduc-
tive units ad infinitum. This may also 
be considered. 

In spite of giving concessions for 
development we find that the amount 
for users' amenities has not been in-
creased. That has been fixed at &3. :I 
crores per annum for the next 5 years. 
For the last 5 years also the same 
amount was fixed-Rs. 3 croNS per 
annum. If you analyse the categories 
and the character of these users' ame-
nities, you will find that very many 
things have been allocated to this 
Fund. For example, even the expenses 
which are meant for the developmental 
purposes of the Railways which are of 
Interest to the Railways have been 
included within the Amenities Fund. 
Construction of godowns or putting up 
of more counters for facilitating the 
work of the Railways, and sometimes 
even remodelling of stations, have 
been included in the amenities. Moneys 
are being taken from the Amenities 
Fund. The scope of the Amenities 
Fund has been so much widened that 
the real amenities for the users are not 
being given. Even then, the Amenities 
Fund has not been inoreased; and it is 
fixed at the saJPe amount of Rs. 3 
crores per annum. 

The merging of the passengers' fare 
tax with the fares will deprive the 
States to some extent as they shall 
have to accept a fixed quantum on a 
presumptive basis and they will be 
deprived or they will not be able to 
get anything more if the income in-
creases still in future. In order to 
avoid the process which is full of com-
plexities, I would rather like to accept 
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the recomrnt>ndation of the committee 
in the merging of railway fares. 

Lastly, the Committee has not been 
able to give any radical argument for 
deferring the creation of a Amortisa-
tion Fund. The last Convention Com-
mittee has also said that certain 
amounts should be given. Nobody can 
deny the necessity of this Fund. It 
has been deferred on account of the 
tight financial position of the Railways. 
But, in my opinion, this Fund should 
have been started even with a small 
amount. 

Lastly, regarding the moratorium of 
new lines. The interpretation of the 
moratorium as given by the Commit-
tee is really curious. If we refer to 
the recommendation of the Railway 
Convention Committee of 1954, we will 
find that recommendation 4 is like 
this: 

''The dividend on the Capital-at-
charge of new lines should be com-
puted at a lesser rate, viz., the 
average borrowing rate charged to 
Commercial Departments and a 
moratorium should be granted in 
respect of the dividend payable on 
the Capital invested on the new 
lines during the period of con-
struction and upto the end of the 
fifth year of their opening for 
traffic, the deferred amount beine 
repaid from the sixth year on-
wards in addition to the current 
dividend out of the net income of 
the new lines." 

In this recommendation, nowhere do 
We find any basis for the finding of this 
Committee for interpreting these re-
commendations in the light in which 
this Committee has decided. 

''The Committee are of the vieW' 
that the deferred dividend should 
be paid from the sixth year on-
wards only if the net income of the 
new lin~ leaves a surplus after 
the payment of the current divi-
dend." 

That was not the recommendation of 
the last Railway Convention Commit-
iee-of 1954. 

Sir, with these words I say I am not 
happy with the Report of the Railway 
Convention Committee. 
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Pandit MUDlshwar Dutt Upadh,-a,-: 
Sir, so far as the question that we are 
.discussing is concerned, 1 think It 
depends on the angle from which we 
look at it. If We look at the railways 
from the viewpoint of commerce, of 
course, we have to see what proftt is 
made out of it. In case We think that 
it is a utility service that we are pro-
viding to the people, we have to look 
at it from that point of view. 

Regarding the items that are glVeD 
here, there does not appear to be con-
~y so far as all of them are con-
.cerned. The first point raised by Shrl 

V. P. Nayar was, he said that if any 
member of the committee wanted to 
give a sort of dissenting note, he could 
not do so. 

8hri Braj Raj SiDrb: The principle 
is any member who wants to give a 
note of dissent should be allowed to 
do so. 

Pandit MUDlshwar Dutt Upadhya,-: 
He must be allowed. But what I say 
is, nobody was particular about giving 
a note of dissent. 

Shri Braj Raj Singh: No, no. 

Pandit Muntshwar Dutt Upadhyay: 
Otherwise, how can anybody be pre-
vented from giving a dissenting note 
if he wanted to? I think he must 
have reconciled himself to it. 

Shri Rajendra Singh: Some mem-
bers told me that they were not allow-
ed to give a note of dissent, because 
that was the prevailing practice. It 
is not that nobody wanted to give a 
note of dissent. 

Pandit Munishwar Dutt Upadhyay: 
Maybe it is a convention. Coming to 
the points raised in this report, this 
increase of 0'25 per cent. in the divi-
dend to be paid by the railways to the 
general revenues is almost immaterial, 
because, a number of concessions have 
been allowed after this increase. In 
spite of this increase, if certain other 
considerations were also given I think 
the purpose would have been served. 
About this it was stated that it Is 
something very big or great and what 
should have been done has not been 
done. I do not think that is right. If 
you really go into this matter the de-
termining factor is the rate of interest. 
When some capital is invested on that 
a certain amount of interest has to be 
paid, and the interest here range'! from 
5:8 per cent. to 6 per cent. But the 
dividend that has been allowed here Is 
only 41 per cent. So, it does not cover 
even the amount of interest as was 
prevalent during those years . 
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& regards concessions yOU will find 
they are allowed on loss on strategic 
lines. For example, in the north east 
frontier railway some concession has 
been given. As a matter of fact, if 
the railways are to be looked upon 
from the utility point of view, these 
concessions should be allowed more 
and more. My hon. friend who was 
speaking before me was talking more 
of amenities to the passengers; he was 
talking of fares and other amenities to 
other people concerned with the rail-
ways. Of course, he was not talking 
of facilities to be given to the railway 
staff; he asked why rent is not charg-
ed here and so on. On this, his note 
was a little different. 

If these amenities are to be taken 
into account then the railways must 
have sufficient funds. It is all a ques-
tion of funds. Unless the railways have 
sufficient funds they could not provide 
all those amenities which we all 
demand. My friend just now made 
a number of complaints and they are 
correct to some extent; I have also 
noticed some of them. But they can-
not be remedied unless the railways 
haVe enough funds. If the railways 
have to contribute a larger amount to 
the general revenues then their fundll 
are sure to be decreased. There is no 
doubt that the railways used to earn 
a lot. And when they were earning 
a lot we could have demanded a bigger 
amount. Now, on account of the com-
petition with the road traffic, the in-
come of the railways has decreased 
considerably. So, they are not able to 
meet all the expenses, even what they 
have got to pay. On that ground they 
require some concession, and the Com-
mittee has allowed them that conces-
sion. I do not know what were the 
points raised in the committee; pro-
bably you, Sir, and other members are 
aware of them. It appears that the 
arguments that they haVe given are 
quite convincing. Under these circum-
stances, this concession should be 
given to them. Othe1'wise, the railway 
funds cannot bear the eXpenses mid 
cannot come to the standard to which 
we want them to COme. 
1491 (Ai)LS--5. 

& regards contribution to the dep-
reciation reserve fund, they have con-
Siderably increased it. I think it re-
quires to be increased considerably. 
There is no doubt that on account of 
expansion and increase in wages and 
prices of materials the amount sO far 
allowed for depreciation would not be 
enough in any case. Therefore, the 
amount has been increased to Rs. 350 
crores for the next five years. I think 
tbat is a reasonable amount. 

I think the objection of the Auditor-
General has some force and we cannot 
ignore that objection. They should 
have accepted it. They should not 
have allowed that increase of t per 
cent in the dividend. Instead of pay-
ment of dividend they might have con-
sidered the temporary loans that the 
railways have to take from the general 
revenues. 

Another point that is very much 
striking is that the outstanding liabi-
lity of the development fund to the 
general revenues has been liquidated 
in an ad hoc manner. That is objec-
tionab'e and I think that should not be 
allowed. Although there are certain 
liabilitie3, you say that those liabilitiea 
should be liquidated in an ad hoc man-
ner without following any rule, regula-
tion or principle and the whole amount 
should be written off. I think that is 
not a proper procedure. 

Corning to the merger of passenger 
tax with the railway fares, I think the 
State Governments are likely to take 
objection to it, because the State Gov-
ernments would get this amount in pro_ 
portion to the increased traffic by 
which they will get more as traffic in-
creases. Now by fixing this amount 
on an ad hoc basis at Rs. 12'50 crores 
you are injuring the interests of the 
State Governments and they might 
have objection, and in my opinion a 
reasonable objection too, to it. 

'lben it 1lI stated that the cost of 
labour welfare work ~tc. should in-
t:lude a nUnirnum allOt:ation of Rs. S 
crores per annum for usenr' amenitim 
as hitherto. 'lbat amount appeara to 
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[Pandit Munishwar Dutt Uyadhyay] 
me to be too small. My hon. friend, 
when he was talking about amenities, 
said that even at present most of the 
amenities are not available: 1f this 
amount remains at Rs. 3 crores, they 
will be still reduced. Of course, they 
have said this is the minimum. I do 
not know how far the maximum can 
go beyond this minimum. 1f it goes 
much beyond it, it might be adequate, 
because Rs. 3 crores is too little for 
this purpose when we consider that 
railways are a utility service. We 
require more and more amenities from 
the railways. 

Under these circumstances, the fixa-
tion of the rate of dividend to be paid 
at 4' 25 per cent is not much. It could 
be raised a little more. As regards 
the other points, the committee have 
considered those points and from the 
material I have looked into I feel that 
it is a reasonable report on the whole. 
If the passengers are to be given more 
and more amenitie!l, railways must 
have funds and for that these provi-
sions are necessary. 

Shri RaJendra Singh: Mr. Chairman, 
Sir, the Report of the Railway Conven-
110n Committee is not only depressing 
Dut also, to my mind, it is full of con-
IUsions. I have been very much dis-
appointed by the manner in which 
some of the members have looked at 
tnls report. The contention often ad-
vanced on the floor of the House is 
whether the railway undertaking is a 
utllity service or a commercial service. 
The Government takes the position Ill! 
it suits it or as is convenient to it from 
time to time. 1f the railway is to be 
considered a commercial organisation, 
natura'ly whatever goes by commer-
Clal organisations have to be taken in 
WlthOut any grudge and without any 
fuss. A, you know, in this country 
fares and freights are the two princi-
pal items of earnings of the railways. 

These two items are always control-
led by the Government on considera-
tions other than commercial with the 
'result that there is a control on earn-
ing. 1f you want the Railways to· pay 
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you the dividend and pay to the State.'! 
in so many directions, what is this? 

Though it is not said in this report 
but from certain papers which were 
&iven to hon. Members who were 
there in the Committee it is apparent 
that every year approximately the 
Railways are losing Rs. 100 crores, or 
rather more than thal That is the 
approximate figure that I have cal-
culated which it is losing <)n low-
freighted articles. What are those low-
freighted articles? They are principal_ 
ly coal, iron ore and foodgrains. 

It is said that coal has to be carried 
on a basis which will promote indus-
tries in this country and it can be sup-
plied to the consumer at a price which 
he can afford to pay. When this princi-
ple is laid down the commercial con-
sidera tions are not there. On the one 
hand you are asking the Railways to 
lose its due freight and on the other 
you want that at the same time the 
Railways should pay dividend to the 
General Revenues. This is talking 
with two tongues. Either the Rail-
ways shall be a commercial organisa-
tion or they shall be a utility organisa-
tion. It cannot be half-bird and half-
horse. 

Mr. Chairman: It can be both. 

Shr:l Rajendra Singh: In this diluted 
socialism you can have as many things 
as you like in one jar. But it does not 
work that way. What happens is that 
today when we say that the working 
class who are engaged in the opera-
tions of the Railways should be given 
remuneration commensurate with the 
prices that are prevailing in the coun-
try or commensurate with their duties 
and responsibilities in the Railways, 
you say that you do not have fwids. 
When they demonstrate you fall on 
them with a heavy hand. 

13.43 hrs. 

[MR. DBPUTY-SPEAKER in the Chat,.!" 
The same Railways are required to 
carry yOur iron ore. coal and food;. 
erains at a rate which is not eVeD 
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enough to cover the cost incurred. 
Even to the P. & T. Department and 
the Defence Department you are giv-
ing concessions. If it is a commercial 
organisation, I do not understand why 
it should be made to pay for the P. & 
T. Dr for the Defence Departments. 
Can I understand a situation in which 
the Defence Department cae! go to any 
private enterprise and say, "We are 
Defence Department. Serve us or pay 
US on a certain concessional basis.?" I 
do not think even those capitalists who 
are paying for the existence of the 
Congress in this country would agree 
to it unless they get their due share of 
profit. They are neither going to giVe 
you the service nOr will they give yoU 
the commodities which you require 
whether it is in the name of the P. &. 
T. or in the name of Defence. But you 
are asking and you are doing it, you 
ere rather forcing the Railways to give 
concessions which are not justified 
from Ii commercial angle. Yet, you 
want that the Railways should be a 
commercial organisation when it 
comes to paying some dividend to the 
General Revenues. At the same time, 
when you give concessions to the in-
dustry or to the consumer, to the P. " 
T. Department or to Defence Depart-
ment and many other things, you say 
it is just a utility service. 

It is claimed, many hon. Memben 
have said that the rate of dividend 
payable to the General Revenues 
should have been higher. On the one 
hand, you are controlling the freight 
and fares and on the other you are 
I:iving concessions which are not re-
quired or which are not necessitated 
by commercial considerations and yet 
you say that the dividend that the 
Railways are paying or the contribu-
tion that is being made to the General 
Revenues is not enough. How can you 
have the cake and eat it too? There-
fore I think that those hon. Members 
who feel that the Railways are no' 
paying enough dividend are either 
misguided or are victims of confused 
thinking. 

Shri Braj Raj Singh: Are you sure 
that your are not? 

Shri Rajendra Singh: I am quite 
sure about my position and I want 
that you should also become honest to 
yourself. Some hon. Members have 
taken objection to the fact that there 
should not be a fixed amount payable 
to the States out of certain extra fares 
that the passengers have to pay. I do 
not understand how the States come 
in to the picture. If the Railways are 
a commercial organisation or even if it 
is a utility organisation, where is the 
sense in paying any penny out of the 
proceeds of the Railways to the States? 

Shrl Braj Raj Singh: It is a consti-
tutional provision. 

Shri Rajendra Singh: I am talking 
of that. Even if there is a constitu-
tional provision, to my mind it is 
against the very basic things that we 
are talking here in this House. If here 
is somehing wrong in the Constitution 
who is there to amend it or correct it? 
That has to be stated here. So I think 
that any farthing which is being 
allowed to go from the Railways to 
the States is not reasonable. In all 
humility I would submit to you that it 
would be wise if you want that the 
Railways should remain financi~J1y 
sound and an organisation capable of 
developing itself with the needs of the 
country, that all theSe fussy things 
are done away with. 

Then there is a provision that on 
those new lines which have come up 
during the recent few years Ii morato-
rium may be put so that there may not 
be an immediate drain on the financial 
situation of those new lines. The pro-
vision is that after 5 or 6 years, if 
there is any surplus, they can pay back 
the dues. If the Railways could be 
considered a commercial organisation, 
any new lines the Railways have to 
put in, would be put in only on com-
mercial considerations. But, in this 
country, during the last 10 years, each 
new line which has been put in has 
been put in on really considerations. 
Sometimes it is political consideration, 
sometimes it is strategic consideration, 
sometimes for economic considerations, 
for the development of industries and 
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[Shri Rajendra Singh] 
like that. These are not commercial 
considerations from the Railway view-
point. Naturally, when you have con-
trolled freights and controlled fares, 
and at the same time, when you are 
sinking investments which are not 
from commercial considerations, whom 
do you want to pay for that? Natural-
ly, the General finances have to pay 
and the Railways cannot be made to 
pay for that. 

The question would arise whether I 
am opposed to the fact that the Rail-
ways should make any contribution to 
the General finances. So tar as capi-
tal-at-charge is concerned, I concede 
that a reasonable interest is to be 
charged. It cannot be more than 3 per 
cent. To that extent, the Railways 
may be asked to contribute to the 
General finances, 'but, not more than 
that. Therefore, in my humble opi-
nion, this 4 per cent or 4-}- per cent 
that the Railways would be made to 
pay to General finances will have its 
ultimate effect in adversely affecting 
the working classes in the Railways. 

There is a view that the Railways do 
not observe economy in their opera-
tion, and there are so many lapses 
on lhe part of the Rail-
ways which agument their 
working expenses. That mav be 
true. I do not deny it. But, for that, 
some methods should have been devi-
sed. I would be happy it something 
is devised. A Committee consisting of 
Members of this House could have 
gone into the problem and suggested 
how far economy could be brought 
into the operation ot the Railways ao 
that the expenditure could be cut 
aown to the minimum. It is no use 
telling the House that the Railway ex-
penditure is rising enormously. All 
economies should be made. We do not 
know where economy is to be effect-
ed. Therefore, I think that any ac-
cusation in this matter should be fol-
lowed by constructive suggestions. 

One Member, Shri Sinhasan Singh 
said that the Railways are not getting 
eftl)ugh of return from the houses that 
thl! Railways have put up for the 
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working classes and Class I officers. 
He has compared the situation with 
ourselves. We have to pay for the 
furniture also. 

Shri Sinhasan Singh: compared 
the other departments also. 

Shri Rajendra Singh: Here, Rail-
ways are being discussed. H you are 
talking of something on this occasion, 
I am only talking a·bout Railways. 

Mr. Deputy-Speaker: Order, order. 
The hon. Member will continue to 
address the Chair. 

Shri Rajendra Slnrh: Simply I was 
looking at him. In fact, I was addresB-
ing you, Sir. He says that Members 
of Parliament are made to pay for the 
furniture within 5 years and that the 
Railway workers have not been made 
to pay tor the houses because the re-
turn from the houses is only up to 2 
per cent or a little more than that. 
I do not know why my han. friend 
Shri Sinha san Singh is fighting with 
the poor railway workers. Rather he 
should have tought with theSe Minis-
ters. The Ministers are getting Houses 
free, all furniture free, electricity 
free. He does not have the guts to 
fight with his own Ministers. 

Shrl Sinhallan Singh: I fight with 
them. 

Shri RajeDdra Slnrh: He has the 
temerity ..... . 

Mr. Depaty-Speaker: Order, order. 
Why should that be said against a'a 
hon. Member? We are all equal here. 

Shri Narasimhan (Krishnagiri): 
That is another kind of temerity. 

Sbri Rajeniln Singh: Nobody ia 
disrespected here as long as he is here. 

Mr. DepJty-Spea1l:er: Wtlrds also 
shouid be ~uch as indicated that there 
is no disrespect meant. 

Shrt -.jelldra ~: I have alwsya 
been guided by you. Whatever Ii your 
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suggestion, r wi! carry out to the 
letter. If you want that I should not 
ue that word, I will be happy not to 
use it. Any way, when a Member 
makes a point, he should see that he 
(oes not outrage the feelings of 
ethers. 

Even in the Company days,-I am 
BOt talking of the present-when the 
Companies had been operating the 
Railways entirely on the profit motive 
or on that principle, they did not 
charge from the employees rent for 
the houses. These house investments 
were done in a manner so that the 
whole thing was lumped together. 
Today you say, for houses what re-
turn, for latrines what return, for 
urinals what return. This does not 
help. 

Mr. Deputy-Speaker: We agree that 
urinals and latrines cannot have 
aeparate accounts. 

Silri SiDhasan Smp: He has. 

8hri Rajendra Singh: Much has 
been said about passenger amenities. I 
know that Members have their eye on 
their electorate. Everybody should 
have. There should not be any 
crudge. I do not grudge it. On the 
one hand, it says more money should 
be paid to the General revenues as 
though everybody has here become a 
Morarji Desai. In fact, I consider this 
report not as a report of the Parlia-
ment or your report-I am not mak-
ing any reflection ..... . 

Mr. Deputy-Speaker: He does not 
make it; but everything has to be 
diverted to me. 

Shri Rajendra Slnrh: I am making 
no reflection against any Member who 
had been there. 

Mr. Deputy-Speaker: Against their 
collective wisdom. 

Shrt Rajelldra Slnp: Against their 
cellective wisdom. I had been sub-
DJitting that this report is something 
more like to the dictation or wishes of 
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the Finance Minister hirnsell. The 
cumulative effect of all these sugges-
tions is that the working classes in 
the Railways shall not be able to get 
their due salaries and remuneration 
for which they had been crying so 
much, because there would not be 
enough earnings with the Railways to 
give them. Naturally, the Railways 
will deny, there will be cry, there will 
be restltssness, there will be bad 
blood and all these things. The sta-
bility and peace that we want in this 
country shall b~ always not easy to 
find. 

My suggestion is that only the mini-
mum should be charged on the capi-
tal-at-charge, which shall not be; ac-
cording to my calculation more than 3 
per cent. There should not be any 
penny given to the State. Rather the 
Railways should be responsible for 
managing their own finances. 

14 hrs. 

Mr. Deputy-Speaker: Penny there 
would not be; there might be naya 
paisa. 

8hrt Bajendra Slnrh: May be, Sir, 
but I am talking in English. There is 
no naya paisa in English. 

8hrt Braj Raj Slnp: Naya paisa ill 
in English only. 

Shri Rajendra SInrh: That is not in 
England, it is in India. I am talking 
in the English language. 

8hrt Braj Raj Smp: Are you talk-
ing in England? 

8hrt Rajelldn SInch: I am talking 
in English. 

Mr. Deputy-Speaker: That is all 
right. He might continue to talk as 
he likes. 

8hri Rajeadra 8qh: Some times 
he is irrepressible, Sir. 

Mr. Deputy-Speaker: I have similar 
complaints aPinst other Members 
alsO. 
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Shri Rajendra Singh: As I have told 
you, in no country is the railway 
making any profit. In America, all 
the railways are managed by private 
companies, and there, because of the 
roads coming up, because of several 
modes of transport coming up, and 
because of many other factors, the 
railways, in spite of the best service 
that they are giving to their people, 
are not making enough of earnings 
even to cover the cost of their opera-
tions. But somehow or other the 
Government of that country is trying 
to make good the loss. Similar is the 
situation in England. It is no longer a 
private undertaking there. Now it is 
a public undertaking. So is the case 
in France and Belgium. 

I do not have time, otherwise I can 
reply to the contention of Shri Sinha-
san Singh who said that in Soviet 
Russia there were no direct taxes, and 
that all the earnings there were out of 
the services and the goods that were 
manufactured or given by the Gov-
ernment. But he does not know that 
even in Soviet Russia th.e freights and 
fares are higher than what we are 
charging in our own country. I do not 
know about Japan, possibly the situa-
tion might be a little different there, 
but compared to every other country 
our fares and freights are much 
lower; they have not kept pace with 
the rise in prices. 

So, considered from all these angles, 
I find that the committee has made a 
mistake to the disadvantage of rail-
way finance and much to the detri-
ment of the working class, and to that 
extent I disapprove of it. 

.n W9I'<1Ur f~ : ~~, 
~ <rormo.fr~~iF~ 
~r~iFm: 4'~~f1f; 'fIIT~ 
;;m; I ~ t x'( <tT if.lri't ;f ~ fu1i iF 
q"U ~" it If<'i f("'146~1"1 <tT 1ft, ~ 
"UIf ~ ~ 1ft ~ ~ "UIf lIiT if 
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~ mo.fr~~ iFom:r't 
fu<!; '«;~~ I ~ ;;«~~ 'fT:-

n37. The Committee also consi-
dered the suggestion whether pre-
paratory to the next quinquen-
nial revision of the Convention, a 
general examination of the econo-
mic working of the Railways 
should be undertaken by an ad 
hoc Commiaee to be set up by the 
Railway Board or any other 
agency. The Committee were as-
sured that a close watch over the 
trends of earnings and expendi-
ture of the Railways was continu-
ously kept and the appointment of 
a separate ad hoc Committee was 
no necessaryt" 
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Shri Rajendra Singh: What about 

the freights and fares? Are they 18 
be controlled by you or left to the 
railways? 

Shri BraJ Raj Singh: Everything is 
to be controlled by us because it is 
our undertaking. 

lI1l:f~~~~~ua-if.@"~ 
~ I ~~~ <mrrn~ffi~lI1l: 
<IT ~ ~ f.f m '!it <:m it; ft;r!I-
~ ~fmr '!it @ <ml ~ if.<ft if.<ft 
~ ~ it; ffi ~ ;;ffit ~;;IT m 
~N;if, ~ ttm: mm ~ $ m '!it 
~~~I 

lI1l: 00"f ~ f.f ~ '"" TIT 
~ ~ :rt ~ lIT ~-T!T ~ ~ ~ ~, 
~m~$q;.m<IT~lIT 
<rt'f 'fr ~;;rR~, ~ ~ ~ 
~I~;f~~~,~ 
~ ~ ~ f.f m'f.R 'f"fT -W 
~, ~R '3<1" ~ if lI1l: ~ f'!; m 
$ ~ ~ ~, 'RifiT miT ~ 
ifilX1"1ihlij ~ ~, ~ ~ ~ I 
ifilX1~le"i~lij m'f Wr it; ~ ~ ~ ? lI1l: 
1f<F~~:S~'~~ $ 
<t>«ft ~ $ ~ fuii" ~1X1"ie.·hlij ifiT WIT<if 
~W~~~ I ~;;ITq;>R 
~~~~,~~~~I 

ffi~<mr ~l{~~~ 
~ ~ f.f;;IT ~ 0lj1f~, :a-ffl ~ 
~~I;;ft ~~'fi"itit 
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~~~~~lIT~, 
~ ~ ~ ~ amr, <fur m.: ~ 
~ lR ~ 'iftft ~. ~, ~ 
~~~~~~~~I 
'Fft ~ ~ ? iflilf.f; ~ ~ 
t I 1m mmr ~ fif; ~ ~ <tt'iftft 
U'I>'t ;;rr ~ ffi ~ mr ¢ ~ ~o 
~ if if'ITlIT;;rr WfiCIT ~, m.: ~ 
~ ¥ \ me <f'I> <tt <mr ~ ~ ~, 
siR ¥ me m.: ¥ \ ~ if firt 
n ~ m 't>T q;;t ~ 'ftif m;;r it; 
~ if, ~ ~ ~ ¥ \ SIfumf 
f.f;qr ;;rr WfiCIT ~ lIT ~ x lI'ftrmf <f'I> 
f.f;qr ;;rr WfiCIT ~, ~ mq' ~ ~ 

~ ~ tl~~~f,1i 
cflIT"< ~ ~ I ~ mr.r ~, ~ R; ~ 
~gm,~'l':~~it; ~ 
~ ~ fif; ~ ~ ~ fif; 'iftft ~ I 
~~ifiTfu'!i~~it;~ 

~ ~ ~ fw 1'f!IT I ~ ~ ~ <'I1mIR 
'iftft ~~, m.: t, 0 0 0 lR ~ 'i>1f 

~'iftft~~~ I~~ 
~it;Utif;iT~~ 1~1l 
~~~R;~~~ 
~ift.l~'Fft~~t? 

-n nmr ~: ~ ~ 't>T 0fTlI' 

(r.rr~ I ~'t>T~~~~ 
f~ 'iftft ~) I 

~~:~.m~ 
.~~ I ~~<tt<:R'li~~ 
~~~~it;~~~1 
~ ~ it; mIT ~ it; 'ffiI' 
~ it; ~ '!il{ ~ ~ ~ lIT~, 
1!R ~ 1JTiflf, ~ llq: q ~ Ai ft:r'Ii 
~ ~ 'l': ~ '11fT ...... . 

-n nmf ~ : ~ ~ 't>T 0fTlI' 

~ fu<rr ;;rr ~ l?: , h~ 't>T 0fTlI' ;iT 
~~~ P:IT ~'tfif; ~ 
~ ~ ~, ~ ;nli ~ ~ ~ I 

Mr. Deputy-Speaker: No hon. Mem-
ber should demonstrate that he is ir-
repressible. 

Shri RaJendra Singh: That is his 
special monopoly. 

-nnmr~:.q·ffi~~~~ 
P:IT, 11' ffi m ~ ~ <tt <mr 
~~~~P:lTI~~ 
;;ft ~ t, ~ ~ ;nlf ~1' ~T I 
~ ~ ~ fif; ~ mr.r ~. ~'R 
~~~~~ I 1m~~fif;WJ"l: 
~ W U<!; ri ffi mq' <tt ~ if'iffl ~ 
~~, ~ mm ~ ~ f.r;rr;;rr;T 
~>.ft~'!ft~~fi!;llq:~ 
IT<"IQ ~ I llq: ;;f't ~ ~ R; ;;IT <mr 
~ ;;rrciT ~ ~ ~ ron- ;;rrm ~ fif; ~ 
IT<"IQ ~, ~ oT'li ~ ~ I ~ ~ ~ 't>T 

~~~,~~~R; ~~ 
~~I ~~~fif;;;f't~q: 
~~~IT<"IQ~~ I ~~ ~ 
'i>1f ~ <tt ~ ~ ffi ~, ~, 
siRWJ"l:~~~~t ffi~ 
~ .,f' ~ ~~ ~ ifiT 1fT'f fu<rr ;;rm fot; 
~~l!,rn<tt ;;mr;;f'tfif; ~ 
;rnc <tt ~ ~ 'f>t qh: wr.ft fult 
~ R; ;r;;rn ~ ~ ~ lIT ~ 11m fcromr 
~ R; WJ"l: i1;m f.f;qr ;;mr ffi ¥\ 
~ ift~, ¥\ ~m.: X ~ 
~ fcro ;;rr ~ t I 

q'lft it( flr.or llfT ~ ~ ~ ~ 
Ill; ~ ~ ~ ~'IT ~I 
l{i ~ ~ fif; ~ ;r ~ ~iT lIlT 
fu1i if ;;it ~ f.f;qr 1'f!IT t R; iImr 'iii' 
;;jl ~ tc t ~ ~. Xc; ~ t, ~ 
;N ~OO I ;;jl~~~t'fii:~q;iT 
~~~~'IIT~~I m~ 
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[>.:IT W'lImr ~ 

'<::~ it;;iT ~¥o i!iW m iii ~ 
~~~m<rnili~~ 
~ 'IWt film ~ ~ iii 
om: ~ ;;iT f,Y. ~/":{ ~ ~ ~ 
~ ~. \;~ 'I\T ~ ~ ~ I 

f,Y. ~/":{ ~ ~ ;;iT ~ ~ ~ 
~ ~ ~ f<miT m<rn ~ ~ ~ 'I\T 
~~~~~.ciT~('[~f.fi ~ 
.ror.c'l>'t~~~.~~~ 
~ I -

. ~. ~.~ it If ~ ~ om f.rm 
~ I lrt~m:1<r~ ~~if~lf~ 
fu<rr ;;n« R; ~ 'I>'t m 'n: 'f>TIf 
rn qffi ;;it ~ ~. ;;iT "-'If rn qffi OIW 
~. -4' miT ~ ~ \;if 'liT ~ ~ ~ 
~~ I itm~ ~~ Ilf ~ 
~ R; \;if 'liT ~ ~ ~ om ifu 
m<mr ~ n; ;;iT ~ ~ <tiT ~ <r 
~ ;l ~ ~, ;m;ft '§TIT!f ~ 'I><:: ~ 
Wl': ~ iIi'ff'ii1T~~ ~ f~ 
;;rr ~,~ f.fi fif;ln ;;rr ~~, 
~, cit ~ it ~ ~ ~<ftl 
~ .iiT~ WIT ~ ~ ~ ~ I 

~ <rra' ;ft ~ fu)i it if>@, ~ 
~. If ~ ~ R; lrt mf WIT 'ffif 
~ R; If \;if ~ it ;;rr ~~. ~if>if ~ 
~~~~~f.fi~~lIT 
~ lfT~~ :rimilim 
;;iT ~ ~ ;;ffif ~. \;'1' it ml{c: ;¢~;:r.r 
-tt ~~. ~Wt~<tiT ~ iii fulr 
t. ~ it ~ iii ~ lIT 110m 'I>'t ifRJ 

~t.~~it~ ~'I>'t~ 
~ ~ ~m I 4' ~lj if>T BITlfcr "'{(IT!' 
om ~ it miT mm 'I>'t ~r<Wlllctr 
~~l!iW1 

Convention Committet! 

1Rf if ~ ~ ~ 'I><:: 1f mmtI 
'I><:: <tifT om ~ t ~ cj~~ ~ 
tiffi <tiT I ~ it ~ iTlfT t f.fi ~ n 
i!iW lio m qrf iii ~ ~ ~ ~ ~ 
m-r ~;;iT~ m ~'IT ~ it 
~ 1~;;iT~ HY.tili~~~ 
;f wr.ft fu)i it R-Q- ~. \;if it ~ iTlfT t 
R; ~":{. '3'3 i!iW qo ~ tiffi ~ ~ 
fl:r.t om ;;iT \'furU rf'f ~ ~ iii 
~ R-Q- ~ ~. ~ ~ "lfTU fIfc;r;f <tiT 
~tcj~m~ I ~~~1fT'1'f 
~ ~ R; ;;iT wc::nrr ~ m ;l m-r 
t f~'3o i!iW m t~cj~ m ~ 

fl:r.tlJT, ~ ~ ~ "lfTU fl:r.tlJT I ifu 
WRT wc::nrr t f.fi ~ <:if>If '3 Y. ~ t; 0 

i!iWmiliffi~~1 4'~ 
~ fif> ~ lRif $ ~ If'fl<'flr ~ ~ 
~ 1fR ~ $ lRif ftrliIf~~ if>'t fif> ~ 
n if>~ lio iii ~ ~ <:if>If ~ ~ i!iW qo 

II>'T ~'fT ~~ I <i11'f <~f iii mq ~~ 
FlfT1< ~T ~~iTi I 4". ~~ 00''1' it '!il{ ilT'lToJ 
i1@ ~aT f;rn it If\! ~T ;;rrn ~ fif> 
~« ~m:: if>T ~ f~ ;;;fl' ~ f~ t~ 
cj~ q;~~ 'n: 'fi~ h-g :,m if>~ ,PIIT 
'liTf<::llT""pPMr~ Ilf~fii~'t'<1 ~ 
<tiT <l ~ ~ I -;l ~ ~<r <hih,;f 'f~ if><: ',PFiT ~ 
<l~ ~'f ~ ;ft r;'fi' r;iffi~ ~ ~h: f~f11'iT 
,1'"" ~'f <i€t~ ~ ~ ~ ";;-{ ~~,a- ~ 
rif>~« ~~H if>T ~m'1'T ~ ~ 'iii 
f~ f~ I -:rf'fi"f 1!.~ WiOT ~ fif> ~ 
it ~ >::."f~ If;rT-rrr ;l "fi'iiG'f :;it ~ ~ 
iii f"fij- u;;it 'I><:: if; ~ n ~ I":{ 

if>U~ m ~fd' <rtf ~ f0fT'l ~ ~ if>< 
1i'l'lfT ~ if>'f 'liTfmr if>'f ~ I ~;l ~ 
'I>'t '!itf~!j <tiT ~ 1fT;;@ ~;;@ if>~ fif> 
'tor;f If;rrorlf f~~F; '1ft <:n<m: ~ ~ 
~ ;fur t. iirf.A -q ~ ~ ~ f~ 
'f,~i ~i'" '(,,:.. If'''i'''' k:i. ~'i;' 
nr~ it ~. wr.ft ;fur iii {TU ~ ~ 

~~~~~if>< ~ ~ ijf!~l: 
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~r ~ fOf; ~l'f l'f'IflI' ~ ifQ<'I' ~T ~ 
~.,. if onm ~ ;rm 'I>'T arm if>1m' ~ 
m l{ ~m;:rr~fOf;m~if;~~ 
tlT"I' ~ ~ 'fiT ql<; ~ \;"Pi :foIl' f~<rT ;;rr 
~r ~ I ~l'ff<'Tlf ~ ~ if l{ f;;~'" 
~rrr fOf; m~ ~~ ~ if; ;PITIf ~v. 

~ 'lIT «fcT "f'1.;T 'q'ff~ I il:T ~r ~ 
fOf; ~ .N't ~ Ifil: ;;rq] if ~ flI; ~ ~ 
9;fT'1' ~ ~ ~ ~ ~ ;;~ 'I><: ~~ <rnf<t> 
m ~ (['lR miff cft~ ~ 
<rTjpfr if; ~ ~ if; q~ ~.;r ~ 
~if if; 'IT~ ~ f fq;fuc if qr ;;rriilT qR: i[if 
~T ~r 'li'rrr I ~fi"i ~ arm l{ if ~ 
~ ~ ~ m l{ f:n<: H~HT ~ ~ 
fo;; lif~ 9;fT'1' ~ 'f'iR if; f<'Tlf cT<m ~ 
W<: f~1i"1~~'l>'T9;fTll'~ q'R 
~;f <t>T \l;fr~r 'ti"U <f crr 'I'f'I'ii"T ~;;r 
~'PTI flf('l' ;jfri<rr fifo' o;r['1' ~ ~ ~~ ~ 
~~r 'I><: ~cf;'d' ~ ~ ~~ 'q'f<: trufc 
f5<fTi~ ~ il" ~~ ~ ~ t~ ~ ql'1' Of;t 
f~fq;f~c ifitT ~tm 

Shri D. C. Sharma (Gurdaspur): I 
am one of those persons whose signa-
tures are appended to the Railway 
Convention Committee's Report. I am 
also one of those who had the honour 
to work under your leadership when 
the deliberatIOns connected with this 
Committee were held. After listening 
to the debate on the Report of this 
Committe on the floor of the House, I 
haVe asked myself: 'Am I sorry that 
I did not append a Minute of Dissent 
to this Report? Do I want to make 
any change here and there? Have I 
been remiss in my duty in not 
amending this part of the Report or 
that part of it?' After asking myself 
these questions, I can give one answer 
with a very clear conscience and 
with as much emphasis as I am capa-
ble of, taking into accotlIlt the good of 
my country and that of the railways, 
that this Railway Convention Com-
mitte Report (1960) is one of the best 
documents produced. 

Shrt Bajendra Singh: Is it the Con-
gress conscience speaking? 

Mr. Deputy-Speaker: Order, order. 
I find Shri Naushir Bharucha with-
drawing from the House on these 
observations being made. 

Shrt D. C. Sharma: I as a Member 
of the Committee am proud that I have 
been one of the signatories to the Re-
port. If anybody finds fault with it 
here and there, I can understand why 
he does so. He does sO because he 
looks at the problem not from that 
comprehensive angle from which the 
Railway Convention Committee has 
looked at it. 

To understand railway finances, one 
has to see that it is a very complicat-
ed structure. It is an intricate net-
work of checks and balances. It is 
like a jig-saw puzzle. 

Shrt Barish Chandra Mathur (Pall): 
You got into that puzzle. 

Shri D. C. Sharma: I got out of that 
puzzle. You get into puzzles from 
which you cannot get out. 

Mr. Deputy-Speaker: I do not know 
whether the record would show that 
this was addressed to Shri Harish 
Chandra Mathur or it might appear 
tha t this puzzle was addressed to me. 

Shri D. C. Sharma: I was submit-
ting very respectfully that one has to 
look at railway finances as a whole al 
one undivided whole in order to 
understand the recommendations 
whiCh have been made by the Com-
mittee. 

Our railways are a historical fac-
tor. They are as much a part of our 
history as anything else. And when 
we deal with history, I think we can-
not deal with it in a light-hearted 
manner. There are some persons who 
say that the railways should be a com-
mercial concern; there are others who 
are of the view that the railways 
should be a concern of some other 
kind. I believe that it is very diffi-
cult to change the character of the 
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railways as they exist today. If you 
do so, you do so at your own peril 
and at great loss not only to railway. 
but also to the good of the country. 

There are some persons who have 
asked: what is happening in UK, in 
France and in Belgium? Let me tell 
them that in the UK, the railways are 
showing recurring losses. In France, 
they are showing net deficits. In Bel-
gium also, they are depending upon 
Government money for keeping them-
selves going. It these countries which 
have had greater experience in run-
ning the railways have not been able 
to make their railways going concerns, 
I think India should feel proud that 
our railways are not running at a loss 
but are able to pay some dividend to 
the general revenues. I think that is 
something of which we should all be 
proud. It should also be understood 
that they are going to pay a dividend 
of 4' 25 per cent after giving conces-
sional rates to the P & T, Defence and 
and other departments. They are going 
to pay the dividend fixed after carry-
ing some of the essential things for 
our industrial development at conces-
sional rates. They are able to do sO 
after paying Rs. 12 crores a year to the 
State Governments by way of passen-
ger fare tax. 

I think when one takes into account 
all these things, one feels that our 
railways, in spite of their faults, in 
spite at the drawbacks that they may 
have, are in very good health and 
that instead of being a drain on the 
national exchequer they are bringing 
something to the general revenues. I 
do not say that our railways are going 
to be the goose that lays the golden 
eggs. I do not say that our railways 
are like that, but still I say that our 
railways are able to do something in 
this matter. 

People talk of the railways in terms 
of profits. You can get profit from 
any concern. There Is a simple rule 
for it. You get more than you spend, 
make the consumer pay much more 
~ you have inveated In the lupply 

of the consumer goods. Then you 
get as much profit as you can. After 
getting that, you can try to do what-
ever you like. But I would say, tak-
ing into account the economics of our 
country, the per capita income of our 
country, and the general economic 
climate in our country, the railways 
do not charge as heavy fares and 
freight as are done by railways in 
other countries. If they do that, sure-
ly they will make money, they will 
get more profits and perhaps you will 
get a dividend of 5 per cent or 51 per 
cent. But that will dislocate the 
whole economic life of our country. 
Therefore, I would say that the eco-
nomic life of our country demands that 
the railways should go on in the way 
in which .they are going. Why? Be-
cause, the railways represent cautious 
and sound finance. I believe, Sir, that 
it is much better that we should hwe 
this kind of caution when We deal 
with the finances of the railways of 
our country than to have reformist 
tendencies operating in this field. Re-
form is sometimes very good. Last 
time We were getting only 4 per cent; 
this time we are getting 4' 25 per cent. 
But if reforms are carried out at 
break-neck speed. I think the rail-
ways may have some kind of financial 
disaster. 

As I said, the Railway Convention 
Committee had a very difficult task. 
The difficulty was this. In the first 
place it had to pay some money to 
the general finance; in the second 
place it had to think of the deprecia-
tion fund; in the third place it had 
to think of the development fund; in 
the fourth place it had to think in 
terms of fares and freights. All these 
things had to be adjusted in such a 
way so as not to create disclocation 
anywhl'f'e. I believe that in this kind 
of adjustment of the various factors, 
the Railway Convention Committee 
has succeeded admirably. 

Of course, I would make one sug-
gestion. It. is not by way of cri ticiBm. 
My suggestion is this that the amor-
tisation fund should be taken In hand. 
In the 'Year 19M it wu left in this 
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very state of indecision and this time 
also we have not been able to decide 
it. But. I feel that something should 
be done to get this going. Otherwise, 
I think our loans will cause us a great 
deal of trouble in the days to come. 

I do not want to make any sugges-
tions SO far as the working ot the 
railways are concerned, because this is 
not the time to do that. I think the 
operational efficiency of the railways 
is always under scrutiny by the Rail-
way Board and by the Railway 
Minister. I do not want to say any-
thing sO far as ticketless travelling 
is concerned, ·because ticketless travel-
ling is not only an economic problem 
but also a social problem and I 
think the Railway Ministry is well 
seized of this problem. I do not want 
to speak about pilfering that. goes on 
and all that kind of thing. We put 
questions on the floor of the House 
and the Minister gives very candid 
replies. He has never kept these 
things secret from us. While I do not 
wan t any ticketless travelling, while 
I do not want any pilfering of goods, 
while I do not want any other kind 
of anti-social activities, I believe that 
these are problems with which the 
Railway Convention Committee was 
not concerned. These problems are 
are not problems within the purview 
of the Railway Convention Committee. 
Therefore, within the terms of refer-
ence, within the framework which was 
given to the Railway Convention Com-
mittee, it has solved a very, very diffi-
cult problem. I believe that this pro-
blem was not only a financial problem, 
but a development problem, a social 
problem and so many kinds of prob-
lems put together. 

I again pay my tribute to the Chair-
man of this Committee--I am sorry he 
is in the House--for producing a ~ 
port which will do good to the rail-
ways, do good to the general revenues, 
do good to the developmental needs of 
the railways as also provide lIOltle 
money for passenger amenities. 

Shri Narasimhan: Mr. Deputy-
Speaker, Mr. Bharucha who initiated 
the debate representing the opposite 
point of view said that from a reading 
of the Convention Committee's report, 
it struck him as if the railways had all 
along been winning. Another hon. 
Member said that it was the general 
finance that was having the best of it 
and that the Railways should have 
taken 8 firmer stand. 

Mr. Deputy-Speaker: Rather he said 
it was the result of dictation of fin-
ance. 

Shri Narasimhan: He went to that 
extent. I wanted to put his case 
somewhat mildly, SO that he may not 
say that I have over-stated the case. 

So, two different views were taken: 
one view was that the railways had 
the best ot it; the other view was that 
the general finances had the most of 
it. I for my part would say that since 
both the views were well represented 
in the committee by very eminent 
spokesmen of the respective views 
there was fair play and the better side 
won. Whatever report has come, 
whether it may be judged as the win-
ning of this side or that side, we may 
as weI! say that the better side won 
and we should not have any grouse 
about it. 

For the two Convention periods the 
interest payable on capital-at-charge 
remained at 4 per cent. About the 
railways themselves there are two 
views held. One view holds that theY 
should be treated as a utilitarian con-
cern; another view says that they 
should be treated as a commercial 
enterprise. Just as there are two 
sides to a question, tor each view there 
are two sides. Even if you take them 
as a wholly utilitarian service, we 
have to give the necessary debit for 
the opposite view within that frame-
work. If they are expected to function 
as a commercial undertaking, you can 
not altogether ignore the utilitarian 
serviCe rendered by it. So, it Is VerT 
dlftleult to arrive at a compromise. 
Naturally 1rith all thefaets made 
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available to them, I presume the Con-
'Yention Committee went into all 
aspects of the question and arrived 
at a compromise. As is the case with 
all compromises, it does not please all 
parties concerned. But compromises 
are there and they have come to stay 
That is the way We have to get on in 
the work-a-day world. 

Sir, the view is held that the rail-
ways should be treated as a public 
utility concern and that it ought to 
give a fair return. It should also be 
remembered that the general finance 
borrows at about 4 per cent of late 
and there is every fear in commercial 
circles that this rate is likely to in-
crease. So we must conclude that the 
general finance by allowing an increase 
of only a quarter per cent has been 
fairly generous in spite of fears in the 
commercial world of their borrowing 
power becoming somewhat difficult. 
The view that the railway is a public 
utility concern and helps the public 
by giving amenities and that is a kind 
of return for its obligation to the State 
may be correct to a certain extent, but 
it must be remembered that though 
the railway is a public utility concern, 
the users are not all the public. There 
are, we must realise, vast areas which 
are not weI! covered by the railways. 
The population there are not fully 
benefited by the railways. Therefore, 
to pasll on the obligations and expen-
diture which the railways incur on to 
the other public will lead to a certain 
amount of unfairness. 

8hri T. B. Vittal Aao: Therefore the 
Salem-Bangalore line should be cons-
tructed. 

8hrt Narasimhan: I will come in the 
end to that in a different context. 

Therefore, this kind of equation of 
the service as a service to the entire 
public has a certain amount of fallacy. 
We must also emphasise in this 
context-though it is not strictly 
relevant-that it is the duty of 
the Railways to run the service 
efficiently.' If the calculation is based 

on the Railways being one of utility, 
the assessment and other things are 
likely to vary from what the Railway 
Convention Committee has arrived at. 
You cannot gainsay the fact that there 
is any amount of scope for the im-
provement of the Railways. Unfortu-
nately, on account of the peculiar psy-
chology of the country, public property 
is treated as nobody's property while, 
really, it is everybody's property. The 
way individuals of the public behave 
shows that it is treated as nobody's 
property. 

Take for instance the case of a bulb 
being fused in a compartment when 
We travel. We find that the bulb is 
fused and we get hold of the conduc-
tor and have it replaced. Probably. 
the conductor gets hold of a bulb 
from the general compartment and fits 
in the lavatory; or probably he gets 
one issued from the stores. We do 
not know whether it is p~~ ,perly ac-
counted for. There is some kind of 
loophole; there is SCOPe for exercising 
caution. We find that there is dete-
rioration everywhere. The Railways 
must not shirk their responsibility of 
seeing that the whole undertaking 
works in a better way. 

What the Convention has allowed 
for depreciation is quite adequate. 
Probably, it has increased. I stand 
subject to correction. Moreover under 
the increased tempo of the 3rd Plan 
there may be more returns. 

Now, I come to the dismantled lines. 
can explain it more satisfactorily 

than what Shri Vittal Rao may think 
I can do. It is said generally that the 
General Revenues help the Railways. 
But there are occasions when the Rail-
ways come to the rescue of the entire 
country. That is why I come to the 
question of dismantled lines. When 
there was a war the General Adminis.-
tration mercilessly removed the lines-
BOO miles were removed during the 
last war. It is not a question of mere 
dismantling only. The potential or 
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the capacity to earn and to make pro-
fit was reduced to nothing. Eight 
hundred miles of lines were taken 
away and in all these years only 400 
miles have been restored. StiU 400 
miles remain as a kind of dead 
capital. I urge upon the Administra-
tion to look into this. Here is capital 
worth Rs. 400 crores about which they 
have not made up their mind. They 
are neither committed to total des-
truction of it; nor are they committed 
to its revival. They are simply there 
in a kind of vaccum. It is very un-
sound financial policy notwithstanding 
the existence and functioning of so 
many financial experts in the Admin-
istration. How can they tolerate thill 
vast amount of dead capital to con-
tinue as dead capital? They say that 
they are short of funds for develop-
ment; but they have not fuUy exploit-
ed their resources. That is why, to 
the annoyance of the Railway Minis-
ter, I h~ve often raised the question of 
disman tied Jines--their restoratioR. 

For instance, there are 100 miles in 
my district. The station buildings 
are there. Why allow them to remain 
there? They are not given to any 
use. They are stiU there being utilis-
ed illicity. That is a standing relic 
of the incompetency of the Railway 
Administration to put the existing re-
sources to better use. Therefore, I 
would like this to be looked into. I 
referred only to 100 miles in my dis-
trict.. But, there are another 300 miles 
still awaiting solution in other parts 
of the country. So, it is true that the 
Railways also come to the rescue of 
General Revenues. This fact has also 
got to be appreciated. When there 
was danger of war our railway lines 
were utilised; and they are likely to 
be used in a similar manner when 
such a danger comes. So, we have 
to take note of the fact that the Rail-
ways are there to help the General 
Revenues on occasions. 

There is also another complaint that 
We are investing lots of money on 
Railways and they are not as good as 

the general transport; that general 
transport is quicker and is making 
more profits. It is said that the Rail-
ways are running in a careless manner 
and that general transport has done 
many things. By general transport is 
meant the buses. They have to depend 
for their fuel on foreign exchange. 
Petrol comes out of foreign exchange. 
There is a con tin uOUs drain on our 
foreign exchange. So, that is also a 
-hidden advantage in l::-:aur of the 
Railways. They use indigenous fuel 
and coal. This also has to be appre-
ciated_ 

Considering all these things I am 
of the view that the Convention Com-
mittee has made a fair report. Some 
say that the dividend should be re-
duced to 3 per cent and some say that 
it should be increased to 5 per cent. 
The decision that it should be 4! per 
cent is a very reasonable compromise 
which we will do well to accept. 

Lastly, I am very happy that th. 
Convention Committee has also re-
commended the abolition of the pas-
se'bcr fare tax in its present form. It 
is a kind of State within a State; one 
department levying a kind of taxation 
on another department. It is not 
good. I happened to see the rules 
made under the law. It is said that 
if so and so refuses to do such and such 
a thing he will be fined in such and 
such a manner and all that. It is just 
one department threatening another 
department, by law, as if one depart-
ment is talking to the other depart-
ment as if it is a criminal. I am glad 
there is a recommend"tion to abolish 
this state of affairs and there would 
Rot be this anomaly of a State exist-
ing within a State. 

I have nothing more to say. 

Sbri Barish Chandra Ma'bur 
(Pall): Mr. Deputy-Speaker, Sir, there 
is no gainsaying the fact that the 
Railways are our moot prized and 
largest public enterprise and they 
have to play a really very vital 
part in national life. This port-
folio has always been in charge 
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of a very senior Cabinet Mi-
nister and that is indicative of the 
.great importance which we attach to 
our Railways. It is really sound that 
we have adopted this healthy prac-
tice of appointing this Convention 
Committee to look into the matter, 
to take stock of the situation and to 
make recommendations to this House 
regarding the financial arrangements 
so far as the Railways are concerned. 

Now, I feel that the Convention 
Committee, situated in the circum-
stances as it was, could not have 
made any other recommendations, the 
recommendations that are before the 
House. Possibly, if I were a mem-
ber of the Committee, I might have 
appended my signature with certain 
provisos. But I say that these recom-
mendations are there simply because 
the Committee had to work under a 
certain set of circumstances. They 
had certain data and certain facts 
available to them and they could 
not go beyond it. Therefore, the re-
port of the Committee is of almost 
a routine nature. We had expected 
this. We did not expect any thine 
beyond this from this Committee. 

I accept that the main recommen-
dation regarding separate finances of 
the Railways is basically sound. As 
a matter of fact, this House has all 
the time been wanting a similar pro-
cedure and practice to be adopted in 
respect of the P & T Department also. 
There is no dispute over that. Now 
it is almost well settled in our minds 
that this practice is healthy and 
sound, and I fully support this basic 
recommendation of the Convention 
Committee. 

Well, Sir, as I said earlier, in the 
circumstances in which we are plac-
ed, looking at the finances available, 
looking at the resources available, 
the Committee has taken a balanced 
view as to how these resources and 
how these assets are to be distribut-
ed. But my feeling, and a very stronl 
teeling, is that we must examine the 

operational efficiency of the Railways 
and We must come to a definite con-
clusion whether the Railways can 
give a better account of themselves 
or not. If We cannot bring about 
some very substantial economy in 
the running of the Railways I feel, 
Sir, we will have to think twice as 
to how our assets are going to be 
utilised in the development of the 
transport in the future scheme 01. 
things. 

My hon. friend just now mention-
ed-he was a member of this Com-
mittee-that railways all over the 
world, the railways in the continent 
are running at losses. He mentioned 
about Belgium, Switzerland and all 
that, and wanted to justify that our 
Railways had shown a better effi-
ciency or our Railways were working 
on sounder lines. I thought, Sir, he 
was comparing two abso~utely incom-
parables. The railways in this coun-
try are running under a very differ-
ent set of circumstances. If we are 
making profits here it Is because this 
is a very large country and we have 
long distances to be covered. What 
is Belgium? He possibly forgets the 
phenomenal developm~nt of the road 
transport which has taken place in 
those countries. I do not know what 
is the contribution which our Rail-
ways receive out of the over-crowd-
ing. There is such a tremendous 
over-crowding that we will have to 
run a number of additional trains 
which will cost our Railways very 
considera b' y. As a matter of fact, 
people crowd Ilke anything in the 
third class compartments and pay the 
full rates of fare. I do not know what 
is going to be the impact when we 
improve upon and run our trains on 
really sound lines. 

When I say this, Sir, I have in my 
mind a certain survey which was 
taken regarding the road transport 
and t 1VOUld like to give this House 
a few facts about it. The National 
Council at Applied EconOmic Researcfl 
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undertook a research in this matter. 
They have come to certain conclu-
mons. They have submitted a report. 
Their report concludes like this, and 
gery sa'ient facts have been brought 
Out there: 

"The gross contribution from 
road transport works out at 
Rs. 133' 55 crores for 1957-58. 
The overall net contribution for 
the same year is placed at 
Rs. 95' 55 crores excluding the cost 
of road construction from the 
annual offsets and at Rs. 43' 26 
crores on an alternative basis m-
cluding the capital cost. The 
principal conclusion, based on 
these estimates for which data in 
some respects have been incom-
plete or are lacking, is too strik-
ing to be invalidated by these 
shortcomings, namely, that the 
financial contribution of the road 
transport industry as compared 
with the Railways exceeds by a 
large margin both in absolute 
terms and in terms of return on 
capital invested." 

The Deputy Minister of Railways 
(Shrl S. V. Ramaswamy): The data 

is wrong and the conclusion is wrong. 

Shrl Barish Chandra Mathur: This 
is not my report, and these are not 
my conclusions. I am quoting from 
a report submitted by an institute 
which is considered to be an authori-
ty and which is supposed to enlight-
en us. 

Shrl Tangamani (Madurai): The 
Railways have contradicted it. 

Shrl Barish Chandra Mathur: I am 
prep3red to be convinced by what 
the Railway Board has got to say 
about this. I know that the Railway 
Board has issued a small communique. 
I do not know what are the facts and 
what facts are to be contradicted. 
After all, this report has been placed 
before us by certain people to whom 
we give all the credit for app' ied 
research, and it is an institution for 
:which we are paying out of the Con-
solidated Funds of this country. 
1491 (Ai) LS.-6 

They further say: 

''The net contribution works out 
at 16' 59 per cent on the capital 
invested in roads, considering the 
operational payments only, and at 
19' 1 per cent considering all pay-
ments. The net contribution to 
the public exchequer works out 
at 21' 7 per cent on all capital 
invested in the road transport in-
dustry in India in terms of the 
operational payments only and 
in terms of all payments at 25 
per cent not taking into account 
the net profits of the operators. 
Re'ating the net contribution to 
the overall national capital in-
vested in roads and road trans-
port, the rate of return works out 
at 9'5 per cent in respect of the 
operational payments and 10' 8 
per cent in terms of all payments 
by the industry. The study, how-
ever, emphasises the fact that in 
referring to the railways and 
road transport, it does not pit 
one service against another in 
what should be regarded as a 
national transport system with 
many related and inter-dependent 
service." 

I myself have no intention, as a 
matter of fact, of pitting the road 
transport against the railways. The 
railways belong no less to this Gov-
ernment and to this country than 
the road transport. As a matter of 
tact, we are interested in the coun-
try's economic deve' opment. I wish, 
Sir, and I suggest-it is nothing and 
It should be acceptable to the Rail-
ways-that before another Conven-
tion Committee is set up-or much 
earlier than that, preferably eVeR 
now-we must set up a team force 
under the rhairmanship of a promi-
nent non-official who has sound ad-
ministrative and business experience 
to go into the working of the rail-
ways and to examine the structure 
of the financ€lI and say that, we1J; 
the railways are working absolutely 
on sound lines and nothing bette.-
could be done. As a matter ot faet, 
~ teeliBg is that the railways 8M 
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working under certain handicaps. I 
know of certain awards like the Raja-
dhyaksha Award where the Railways 
have been bound hand and foot to 
accept that Award and to make cer-
tain arrangements. I know of certain 
recommendations in this Award. They 
may be academically very sound but 
in the practical field they have no 
value, no meaning. They have im-
posed much unnecessary financial 
burden on the Railways. I do not 
think the Railway Board will have 
that much courage--they will not be 
permitted even by the country-to 
come out and say: ''Let us brush 
aside these recommendations though 
we have accepted them." It is there-
fore that I very respectfully submit 
that we must examine the whole 
thing and we must know whether the 
Rai;ways can give a much better ac-
count of themselves or not. 

Let me very frankly submit, Sir, 
that I am not satisfied with the re-
turn which we are getting from the 
railways. I am happy that it has 
increased. I do hope that some-
thing will be done and that it will 
be increased. But we are not satis-
fied with the acocunts which have 
been given to us. I do not know 
whether the Railways can do better 
or not. 

15 hl'II. 

Therefore, I suggest there should 
be a thorough examination and when 
that complete data is available be-
fore the convention committee, it 
will be in a position to tell us what 
can be done and what cannot be. It 
is very necessary, therefore, that 
IlUch a thorough examination is made. 
It is not the road transport which is 
saying to Us that they are giving this 
percentage of return; it is an inde-
pendent body which is saying it. The 
rai'ways may contradict or refute it. 
But we will have to examine the 
case put up by the railways inde-
pendently. We do not have aU the 
facts before us and 90, the country'. 
mind does get prejudiced. Therefore, 

we should know whether we are 
getting sound return from the rail-
ways, how we should proceed in the 
matter in the third Plan, etc. W. 
should, therefore, examine this mat-
ter thoroughly. 

I have not got any data before me, 
but I wish tha t we get at least Rs. 75 
crores to Rs. 100 crores per annum 
from the railways for the general re-
venues. I do not know whether that 
wi!: be possible, because while I am 
demanding this much, it is also my 
feeling that the railways should re-
tain much more than they have re-
tained as a result of the recommen_ 
dations of the convention committee. 
I think they have strained their ut-
most to spare whatever they possibly 
can, even at the cost to a certain ex-
tent ,,[ the development of railways 
on sound lines and increasing pas-
senger amenities. Rs. 3 crores is a 
fairly good sum, but certainly every-
one in this House would have wished 
for a larger amount. Of course, the 
railways have done considerable 
amount of work in this direction and 
if one trave: s from place to place, one 
finds that so many passenger ameni-
ties have been given. Still, they 
have to cover such a long distance 
that we would like to place in their 
hands a larger amount. 

We find they have strained their 
resources, their development fund 
and their depreciation fund. They 
have not been able to provide for 
their amortis~t;o!1 fund, which is 
very essential. Everyone working on 
this convention committee and also 
on the 1954 committee very strongly 
advocated this amortisation fund. 
This committee also would have re-
commended that, but they found 
themselves physicary hedged by 
certain difficulties. So, the railways 
want more finances, We want rail-
ways to contribute a larger amount, 
which has not been possible. We 
would like a really sound and detail-
ed picture to be placed before u 
regarding railway fares and freights. 
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I very much welcome almost aU 
the recommendations. I strongly 
support every recommendation that 
bas been made by the convention 
committee. They could not bave 
made any other recommendations. 
That is also my view, but I wish that 
a thorough examination is made and 
we are enlightened on this subject. 

I do not say that the railwan have 
not worked very efficiently. After 
partition, when a great vacuum was 
created when the Britishers went 
away, there was a genuine apprehen-
sion even among the Britishers that 
with their exit, there was going to 
be a breakdown. When after a year 
or so, some of them came back for 
certain discussions from Pakistan, 
they really showed their amazement 
that the railway personnel had been 
able to pull through. We bear all 
that in mind and while we pay a 
compliment for the service. which 
are being rendered, I still feel that 
there is utter necessi 'y for a thorough 
examination and a report to be plac-
ed before this HOuse and the coun-
try, to satisfY the eountry on this 
question. 

Shrt N. &. Muni!rfV8IIIJ' (Vellore): 
Mr. Deputy-Speaker, Sir, at the out-
set I may be permitted to convey my 
sense of appreciation of the efficient 
job done by the committee. I do 
not wish to place you in an embllras-
sing position. because you happened 
to be the Chairman of that commit-
tee. Some of the Members have been 
obsessed with some observations made 
in the report. While reserving my 
own observation with regard to one 
or two items. taking the picture as a 
whole, I feel the committee cou:d 
not have done better than what they 
bave done. The committee have 
been faced with genuine ditflculties, 
because considering the report given 
by the Railway Board and the Fin-
ancial Commissioner's report, ana-
lysing them and tabulating them 
would have cast a great deal of strain 

on the Members to come to this con-
clusion. There have been observa-
tions made both for and alainst cer-
tain items. but ultimately, the re-
commendations are of a laudable 
nature, unless they are revised in the 
next convention committee. 

The three observations I would like 
to make are with regard to develop-
ment fund, merger of tax on passeng-
er fares and the amort;s~tion fund. 
At the outset, I do not 1: lOW whether 
railways should be regarded as a uti-
lity service or a commercial concern. 
It cannot be regarded altogether as 
a utility concern. Viewing it as a 
uWity concern, arguments could be 
advanced that with a view to givinl 
better facilities, it should get better 
help from the general revenues. But 
we cannot forget for a moment that 
it is also a commercial concern. What 
portion of it is for utility purposes and 
what portion for commercial purposes 
is a thing which we are not in a posi-
tion to tell and allocate in that way. 

Considering the history of the rail-
ways, years back when the Britishers 
came, the railway was intended only 
lor defence purposes and incidentally 
passengers were allowed to travel. 
That was an incidental advantage 
people were having. Thereafter as 
the railways developed from com(!J' 
to comer, the general revenue had to 
pay if there was any deficiency with 
regard to the administration of t.1t. 
railways. It was found year after 
year that general revenue had to 
make good the loss incurred by the 
railways. So, it was thought fit to 
separate it and provide a separate 
budget for the railways different from 
the general budget. I find that what 
was originally intended to be one of 
favoured treatment is supposed to 
be continuing even after the separa-
tion of the budget. Otherwise, I can-
not find any reason why the develop-
ment fund and the loans taken by 
the railways from general revenue to 
the development fund have to be 
liquidated. It looks as though the 
history behind it justifies that they 
should always depend upon general 
revenue. 



4145 Resolution re: DECEMBER 6, 1966 Report of RailwClII 4146 

[Shri N. R. Muniswarny] 
We cannot forget for a moment that 

after independence, we have develop-
ed the railways and so many strategic 
lines have come into operation. But 
at the same we cannot also forget that 
this is also a commercial concern 
where we have to use some of the 
commercial principles and commercial 
financial and fiscal practices. 

In the Nepa paper industry, for 
examp'e, the loss is taken as one of 
capitalisation. The loss incurred in 
the running of the business is capi:a-
lised. Likewise here also if there is 
not enough development fund and if 
expenditure has been over and above 
the income, it has to be capi alised. 
My only submission is we cannot go 
at this rate every time seeking the 
-fos-ering of the father. I should say, 
the Railway Board is something like 
a child and the general revenue is the 
1ather. How long can this fostering 
go on? I wish the railways improve 
their position and not depend on 
general revenue on any account. 

I accept one thing. The railway 
adminis tra ion are not only going in 
for development of the lines and con-
struction of new strategic lines and 
other amenities, bu~ they also look to 
other concessions. Some concession is 
given even to general revenue by 
reduced tariff rate for P. & T. and Def-
ence. They also give some conces-
sional reduced tariff rate to general 
economy in transhipment of food_ 
grains, goods and industrial materials 
etc. So, in that sense certainly 
they have incurred some losS, but it 
could not be compensated by whole-
sale liquidation of the amount they 
have taken from the general revenue 
and say that for another five years 
more they must be given some a,sis-
tance. Therefore, I would say that in 
sp'te of the advice given by the 
Auditor-General tha t they should 
alwa) 'S look to their own development 
fund for improvement works etc. 
insteai! o~ .eelting assi.!ance from the 

"genera) revenues, the Committee could 
bave <"Orne to .ome other conclusion 

Convention Committee 

other than the one they have arrived 
at. It pains me to find that the Com-
mi ttPe has used the word "aversf!' 
when they say "the Comm"ttee are 
averse to the curtailment or limiting" 
of the funds given to the development 
fund a", in their opiruon, that fund it 
as important as additions financed 
from the capital etc. They cannot say 
that they are "averse" to making any 
suggestion. I do not think there is 
lillY justification on the part of the 
Committee to say that. They can say 
that they are in disagreement with the 
other view or this is inescapable. 

Mr. Depu'y-Speaker: The hoa. 
"Member should not be so averse to the 
use of the word "averse". 

Shri 111. R. Munl5wamy: Very well, 
Sir. Anyway, it looks like that. I 
shall not dilate on that point nOW. 1 
only wish to say that this being • 
commercial concern, accidentally or 
oherwise, they should not look to the 
general revenues for finance. This it 
my first observation. 

Then I come to the meger of 
passenger tax with railway fares. 1 
find from the 1919 Act and the 1935 
Act that the tax on passenger fares 
was not included in those lists. Our 
Constitution was framed on the basis 
of 1919 and 1935 Acts, as far as lists 
are concerned. This aspect of levyinl 
tax on passenger fares was not there 
in either of those AcL~. But since thit 
was there in the Constitu ion the pre-
vious Finance Minister wanted to lay 
his fingers on that and thought ''Why 
not I cast my eyes on that?". He 
thought that they will get Rs. 20 crores 
by way of additional revenue in 1957-
58 and because it is coming from aU 
over the country he wanted to give a 
share to the Sta tes. Because of that 
now every State is having its eye on 
that. Whenever they are asked to 
raise some funds or assess the 
resources they ca!cula te additional 
revenue from this sourCe also. Actual_ 
ly. it is a windfall to the State. I do 

"not mind IL They must get more. B~t 
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because it is included in this list they 
have taken advantage of it. They will 
:Dever give it up unless it is abolished 
tltogether. 

Another suggestion given by the 
J'inance Commissioner is that they 
mall not take it away. Out of that 
amount they shall set apart Its. 12l 
c:rores every year tor the States. It 
looks as though they will only make 
Rs. 7i crores by way of revenue. It 
may give then some money, but Rs. 71 
crores is not such a big sum. Also, 
.... hy should they give the share of the 
States to them through the general 
revenues instead of their doing it 
direct? I do not understand the im-
plication of giving back to the States 
through general revenues. If the 
entire amount is given to the general 
revenues, from that they might take 
Rs. 62' 50 crores and the balance might 
be credLed or debited. 1 do not know 
what it is. It looks as if the Finance 
Commissioner had an eye on thiS, 
because he expects a lot of income by 
this; so he wanted to pakdo this. That 
III why he has done this. 

Every year the officers and the 
Ministry. every wing of th!! Govern-
ment, is looking to this concern, which 
Is the only nationalised concem with 
covetous eyes. The Board has also 
been very careful to avoid all these 
things and not to show the trump card 
when the play is going on. They hav!! 
never shown their trump card. We 
should at least find out what is really 
behind this recommendation. We do 
not have enough records, except the 
report to find it out. Of course, some 
data has been supplied either by the 
Research Branch or the Commit:ee 
Branch. "I'e are at a loss to !mow 
what all hese things mean. What 
we speak i; based only on cursory 
readlll'l! 01 reports and the Jlcant data 
in our possession. Therefore I would 
say that this amount, which is now 
Rs. 70 crores, will have to be shared 
In B proper way. 

Then I want the Railway Minister 
to throw some light on how these 

Convention Committe .. 
Rs. 7'SO crores is to be given. What is 
the method? Is it on the method of 
glvmg dividend to the general 
revenues? The!"e is nothing mentioned 
about it except a bald statement that 
Rs. 12' 50 crores wiII go to the Staty 
annually from the revenue. 

Then I come to the creation of the 
amortisation fund. The previous 
speakers as well as the previous Con-
vention haVf~ referred to the amortisa-
tion fund. Excepting it is a very 
academic proposition I do not find any 
practicality in it. because in the con-
text of a developing economy and in 
the context of all members asking for 
fresh lines, new lines and double linea 
-certain types of lines also they want; 
for instance, in my ovna area they 
want some new lines-how can the 
railways satisfy everyone? It is not 
possible. Apart from that, they have 
sought assistance of a huge loan from 
America and from other countries for 
their developmental activities. They 
have to repay those loans. Having in 
view the repatriation of the dollar lOan 
which we have to pay back and having 
in view the huge commitments of the 
railways in the discharge of their 
func ions in the development of rail-
.... ays. it is not possible to have an 
amortisation fund. With great respect 
to the previous speakers I wou:d sub-
mit that I disagree with the suggestion 
to create an amortisation fund. as hy 
been recommended by the Convention 
in 1954. Because. I am a practical 
man who has understOOd something 
about this. In my ovna budget I am 
not able to save a single pie. At least 
the Government of India have and can 
get large amounts by way of loans, 
because their expenditure is not de~ 

pendent upon their income. Their 
expenditure depends more on their 
capacity to get loans. They can 
always expand the;r income, but not 
a concern. So, in my opinion it is not 
possible to have an amortisation fund. 

Then I want to say that in the Rail~ 
way Board there is a great deal of ex. 
penditure. So far aI fuel charges 8N! 
concerned, though I may be confronted 
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with facts and figures, from what I 
read from newspapers and other data, 
the expenditure on fuel is four times 
now; Or it may be three times. If this 
is due to the addition of new lines 
or increase in rolling s.ock that could 
have been justified. Even then, it 
could not be four times the previous 
figure. It is colossal expenditure and 
it indicates that the administration is 
not tightening up their machinery to 
lee why so much expenditure is 
Incurred.. 

One thing that I now find is that in 
those days the trains used to arrive 
right in time. Every driver was 
anxious to see that the train reaches 
each station in time. Now it is better 
for every driver to see that the train 
does not arrive in time, because then 
he ean get some extra money as over-
time allowance. I have tab'ed a Que,-
tion and the answer given by the hon. 
¥inis:er was that about Rs. 14 lakhs 
er so was being paid in every zone oy 
way of overtime. I do not know how 
overtime came into existence in rail-
ways. Unless the administration is 
strict in its affairs this sort of thinl's 
will continue for ever. I would sug-
gest that any driver who brings the 
train late for any reason with'n his 
control must be given some punish_ 
ment; of course, there are reasons lik .. 
ftoods and others, in which case no-
thing can be done. But if there is no 
justifiable reason, they should not only 
IlOt be given any money but, as a 
mat'er of fact, we must reduce thl'ir 
Alaries or stop their increments. Some 
such thing must happen; otherwise, it 
looks as though • sort of incentive is 
fiven to them to come late. They 
come late because it gives them extra 
money at the end of the month. 

Mr. Dep.ty-Speaker: Does the han. 
Kember suglest in-time overpayment? 

8hrl N. R. Muniswamy: I am quite 
willing If they are given some incen-
tive to reach in time without detri-
lDent to the passengers travelling in 
•• tram. lAt tIl_ not frulpl. over 

any'hing else and come very 
fast. Let them keep up their 
timing, keep to the speed and 
all that. If they come right in time. 
cer ainly we can give them Padma 
V bhushan or something like that but 
not money. Money cannot go. I do 
not know the gradings of these titleo 
tha. are bemg given by the Govern-
ment of India, but whatever it is let 
them be g.ven some certificate or 1o:t 
their children be educated fre ... 
Some hing like that can be done. That 
will work ve-y well instead of givin/! 
them Rs. 15 lakhs Or Rs. 17 lakhs every 
month. It looks amazing. It reflects 
on the admini3tration. I am not say-
ing about the hon. Minis er. He does 
his job very we:!. But unfortunately 
it is not being carrien nut by others. 
So what else could he do? 

Shri lIari-'. Cballdra Mathu.r: Who 
else would do? 

Shri N R. lUuniswamy: If a court 
passes a decree, who is ,0 rl'cover the 
money? It is the amin or the bailiff 
who has to go and execute IUld get the 
mane} back. If the bailiff does not 
do that, the decree will be Il nulli y. 
It wi!! on iy be a pap!!r decree. Like_ 
wise the hon. Mini~ter paS3es orders 
expecting that the staff would do the 
job. There is a hierarchy of officers 
and ul imately the chaprassi has to 
do the job. If hI: does not take the 
fi e, it gets stuck up somewhere. In 
that way, I say that some streamlining 
of .he whOle administration is requir-
ed. They shood ,et an examp'e for 
the other ministries. The Railway 
Board has got a history of its own. It 
has not just come into existence very 
recen ly. It has been there for It 
century or more. The Directors and 
Board Members must give some 
thought to it and see that 'hey stream_ 
line the entire administration, the 
trains reach in time and they also get 
bouquets and encomiums from hOD. 
Members. 
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Shri Tangaman.i: Mr. Chairman. 
Sir, before I deal with the many 
point" I would like to refer to the 
reply given by the Railway Board to 
the re3earch that was conducted by 
the National Council of Applied 
Economic Research at the reque3t of 
the Ministry of Tramport and then 
develop the point to the effect that 
there is no justification for increasing 
the d vidend from 4 per cent to 4' 25 
per cent. On the other han:l there 
is a justification for reducing it even 
further. 

In the studies that they conducted 
they came to two conclusions namely, 
that road transport provide3 means of 
liverhood '0 far more people than the 
Railways and, secondly, the financial 
contribution from road transport to 
the national exchequer is greater than 
that from the Railways in absolute 
terms an i in terms of return On the 
capital invested. These were broadly 
the findings of this National Council 
and to a que_tion which was asked in 
this House on the 23rd November, 
1960. a statement was laid on the 
Table of the House. The question 
number i. Starred Question No. 386. 
This;' what the Railway Board 
KYS. 

The Railway Boud contests both 
Ulese finding~. I shall only refer to 
that portion which deals ..nth the 
eentribution to a.ner&l Revenues. 
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[Sbri Tangamani] 
'!'hey speak about what is known as 
iadirect payments. I am Iluoting: 

" .... in doing so, have complete-
ly ~ored the colossal 'indirect 
payments' made by the railways 
to the nation. Taking only coal 
and foodgrains, the railways ean 
quote competitive rates on a basis 
slightly lower than the minimum 
rates that can possibly be quoted 
by road carriers; but then the 
nation's freight bill on account of 
these two items alone would go 
up by over Rs. 100 crores per 
year. The Council should 
reasonably have shown all this 
and other similar enormous 
amounts as the 'indirect contribu-
tions to the exchequer' made by 
the railways, since, so far as finan-
cial benefit to the nation is con-
cerned, it makes no difference 
whatsoever whether the railways 
charge lower rates in public inter-
est, or charge higher rates and 
then make larger direct contribu-
tions to the public exchequer." 

'!'hey continue: 

"Several other important as-
pects 01 the railways. which have 
a bearing On the contribution of 
the railways to the public ex-
chequer, direct and indirect, have 
a),o not been touched upon in the 
Council's report. To illustrate, 
the railways are utilised as an 
instrument 01 Government policy 
as ideal employers; in the regional 
development 01 the country with 
dispersal 01 !>COnomic activity by 
adjustment of freight rates; in the 
promotion 01 exports etc. There 
are also a number of public ser-
vice obligations placed on the 
railways leading to uneconomic 
operation; opening 01 new lines 
and continuance 01 branch lines 
for opening up the country. even 
though there may be no economic 
justification, large and varied 
concessions for travel; very low 
passenger fares (suburban traftlc 
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in the Bombay region is charged. 
at one Naye Paisa per mile _ 
season tick~ts) etc." 

They have categorically put O'D 
record that they are now contributin. 
indirectly Rs. 100 crores on two items 
alone, namely, transport of food-
erains and coal. When such a contri-
bution is being made to the General 
Revenues is it fair, I ask, in all 
sincerity that we should go to the 
General Revenues with a beggar's 
bowl? We have not only contributed 
Rs. 100 crores but each year we are 
I9ing to contribute more. There is a 
justification and there is a strong case 
for not contributing even that 4 per 
_to 

Shri Naushir Bharucha: May I know 
whether Shri Tangamani is aware of 
tile fact that in America private rail-
ways also contribute similarly not 
merely Rs. 100 crores but a great deal 
more an:! yet they pay not only inter-
est but dividends to their share-
bQlders? 

Shrj Tangamani: If this Its. 100 
crores is also taken Into account, it 
may go up to even 12 percent. 
Naturally. I do not suppose the hon. 
Member would really want 12 per 
cent. 

Shri Harish Chandra Mathur: You 
cannot take out only these two items. 
You have got to take the entire 
treigh t structure. 

Shri TaIIoPmaal: If you take all 
the items, it may go up to more than 
Rs. 160 crGres. They have mentioned 
not only Rs. 100 crores but have also 
mentioned the other thing£, namely, 
carrying out the national policy etc. 
They also say that they have to run 
uneconomic lines and they are extend-
ing concessions. I remember on so 
many occasions questions were asked 
and the hon. Minister was pleased to 
reply that for transportinl! certain 
articles inside the country, like lIand-
loom, there has been a concession. W. 
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have been demanding that there should 
be concessions for articles like 
. matches, more and more concessions. 
We would certainly fight with the 
Ministry and get it. 

Now, having contributed so much 
directly and indirectly, is it fair to 
a,k the Railways to contribute more 
to the General revenues and then go 
with a special request that they must 
allow Us to do certain things. That is 
my main point. If we take the figures 
for the pa>t 10 years, you will find that 
the 1949 Covention fixed the dividend 
at 4 per cent. From 1950-51 to 1954-
55, the amount that has been paid by 
way of dlvidend is, Rs. 32'51 crores in 
the first year, then Rs. 33 '41 
crores, 33'99 crores, 34'36 crores and 
Rs. 34'96 crores in the last year. That 
shows that in the fifth year, they were 
getting Rs. 2'45 crores more, that ill 
'1'54 per cent. That was the effect of 
the 1949 Convention. I am coming to 
the next Convention. If we take the 
1954 Convention, in the five years 
which were sought to be covered in 
this Convention, from 1955-56, the 
amount paid is Rs. 36'12 crores in the 
first year, then 38'16 crores, 44'40 
aore5. 50'03 crores and 54'43 
crores in 1959-60. That shows, com-
pared with the first year, the money 
that is being paid in excess is Rs. 18:31 
crores, that is 50'7 per cent more than 
what was being paid in the first year 
when that Convention came into 
existence. The year 1960-61 is 'also 
eovered by the 1954 Convention by 
virtue of the Special R",solution 
which was passed in this Hou'e on 
28-4-59 and endorsed by the Rajya 
Sabha on 8-5-59, for extending this 
period up to 31-3-61. As the House is 
aware, the hon. Minister last year, 
when presenting the Budget, on 
18-2-59, stated that the new freight 
structure has been brought into effect 
from 1-10-58, that on the expenditure 
side, the Pay Commission's report is 
awaited and that it is necessary that 
the Committee should make proposals 
synchronising with the Plan period. 
For these three reasons, we extended 
the period by one year. In thi.s year 
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1960-61 also, the dividend that is going 
to be paiJ is on the increase, that ill 
as. 57:27 crores. That is on tile 4 
per cent ba.is. On the basis of the 
report that has been submitted by the 
Railway Board to the Convention 
Commit'ee, we find that for the 5 years 
from 1961-62, at the rate of 4 per cent 
on the capital-at-charge, it would be 
&S. 60'83 crores in the first year-I am 
not going to give the figures for thlt 
other years-and in the final year, it 
would be Rs. 84' 73 crores, that ill 
Rs. 27'46 crores above what has been 
paid in the last year of the previoWl 
Convention, or 47'92 per cent. That, 
I consider is On the high side. WhY 
should we now increase it to 4'25 
per cent whlch will bring in the final 
year Rs. 90'03 crores and Rs. 64'63 
crores in the first year. That mean!', 
from Rs. 117 crores, which is going to 
be paid in the year 1960-61. in tha 
last year of the Second Plan, in ~he 
last year of the Thlrd Plan, we will 
pay Rs 90 crores. I would certainly 
like the hon. Minister to apply hill 
mind to this because the HOuse will 
probably accept this Resolution. If in 
the same way as the hon. Minister 
came before this House in February 
1959 for extending the period of the 
1954 Convention for a turt'oer period 
of one year, I humbly submit that 
this matter may be further gone into. 
Actually. there is a case for redudnl 
it becaUse the han. Minister himself 
when he introduced this Resolution 
said that the average rate of interest 
is now standing at 3' 58. I will put 
it as simple arithmetic. We pay at 
" per cent. They get a 4 per cent 
benefit. If that money is going to be 
given for interest, it is going to be 
3:58 per cent. There is a caSe for 
reduction. I believe I have said 
enough on thls partiCUlar point. 

I must also congratulate this Con-
vention Committee for touching upon 
certain important points whlch the 
previous Convention Committees, the 
1949 and 1954 Convention Committees 
did not go into. I am referring to 
the recommendations 3 and 4. The 
annual loss on account of strategic; 
lines will ,be borne by the Central 
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[Shri Tangamani] 
Government. While the dividend in 
respect of the capital at charge of 
the North East Frontier Railway 
()ther than the clearly strategic 
p:>rtion thereof, will be at the average 
borrowing rate of the Central Govern-
ment; in computing the capital at 
charge, neCe5Sary adjustments will 
also be made for over _capitalisation 
for new lines as recommended by the 
Railway Convention Committee of 
1954. I certainly welcome this provi-
sion. I need not say much on this 
particular point. 

Enough ha5 been said about depre-
ciation a15o. That is also an issue to 
which the Government should give 
pointed attention. I am inclined to 
agree with Shri Naushir Bharucha, not 
for the reasons advanced by him, but 
because I can imagine the position, 
unle,s we scientifically work out on 
the basis of costing. Costing may not 
have developed to such an extent. 
But, still in every industry that is 
being attempted. We get somewhere 
nearer. In the same way, we should 
not shelve this issue. An a'tempt must 
be made. Instead of Rs. 70 crores, let 
it be Rs 140 crores, I do not mind. 
Let us know how much will be the 
cost of replacement and renewals and 
for modernisation of the Railways. 
Otherwise I find in certain areas, old 
rails which ought to have been re-
moved long ago are still there. If we 
provide here Rs. 100 crores, which 
has got to be provided each year, and 
if some rephcement 's not made, I 
can come before the House and 
ask the Government why it 
has not been done. If every 
year Rs. 140 crores are required, 
an'1 we are not able to provide the 
full depreciation, but provide only 
Rs. 70 crores, then we can at lea.t 
ask them to show us 50 per cent 
results. There will be some basis. 
The time for ad hoc basis has gone. I 
would lik~ to know on what basis we 
have arrhed "t this figure of Rs. 70 
crore.. The Railway Bnard make! 
_OMe kind of a calculat'on and they 
eon1e al'd ny, for the next ftve years, 
depriciation will be Jt.. 350 erGr.. 
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That amount divided by five gives 
Rs. 70 crore3. We have been paying 
Rs. 45 crores. For the next five years, 
it will be Rs. 70 crores. To my mind, 
that would be arbitrary and ad hoc. 
Even if it is Rs. 200 crores, I '::0 not 
mind. It must be placed on a scienti-
fic basi5. Let us not postpone the 
issue for the beginning of the fourth 
plan period. This is also an issue to 
which pointed attention should be 
given by the Ministry even after Reso-
lution is adopted. 

On my next point. many Members 
have already spoken. That i~ the 
question of merging the passenger tax 
with the fares. From the 1st of April 
1961, these are going to be merged. 
Here, my humble submission is thi5, 
we have now provided contribution to 
the various State Governments. The 
figures which I have got from Report 
show that year after year this is on 
the increase, from Rs. 12 '24 crores to 
Rs. 12'77 crores. It may go up. Even 
now, I say, let it be on record that 
at the end of the Third Plan as a 
re,ult of the merger of the new tax 
with the fares, collection will not he 
Rs. 70 crOTeS, but it will be much 
more. Why should that Rs. 10 crores 
or 15 crores or 20 crores, which is in 
excess of Rs. 70 crores go '0 the Gene-
ral revenues? 

We find that every State Govern-
ment comes before the Planning Com-
misdon with a certain plan' it .tates 
that it has worked it out an ' the State 
legislature has gone into it in 
much greater dotail than the Planning 
Commission; that it has not forl!"tten 
the overall picture of the country. 
And if a reduction is made in their 
plan allocation, they fight against it. 

We also find that most of the news-
papers have written editoriaL on this. 
The Hndu has put it tha' more than 
Rs. 12'5 crores going to the central 
revenues; but it does not go to the 
extent of saying that the whole of it 
should go to the State revenue. So 
this kind of arbitrary fixing of only 
RB. 12" e1"OIa to th. State is .-0 not 
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based on scientific method. There 
should be a provision for giving more 
to the 5Lales, in whatever form possi-
bJe. 

The next point is about amenities. I 
can anticipate the reply of the hon. 
MinUer. He will say that the com-
mittee has only recommended a mini-
mum of &S. 3 crores for passenger 
amenities. At least, let Us have some 
kind of com alation that any amount 
over an:! abOVe this Rs. 12'5 crores 
collected as tax will form part of the 
amenities fund. Passenger amenities 
should get top priority, particularly 
third class passengers. Now third 
class bogies are being rapidly replac-
ed, more rapidly than the first class 
bogies; and I welcome it because it is 
proper. In fact, let all the rickety 
thirrl class bogies be replaced first 
before the first class bogies are 
replaced. 

Sbrl Jaipal SiDl'b (Ranchi West-
Reserved-Scb. Tribes): No, no. 

Sbri TlIDpmanl: If this is accepted, 
It will be agreed that the sum of &S. 3 
crores is very paltry IIDd should be 
Increase:!. 

Then I would like to make one or 
two general remarks. I find that the 
return on the quarters il only 2'5 per 
cent. This i~ essential for the rail-
wavs, but I would recall what the 
E~imates Committee has said regard-
ing th" construction of bungalows at 
Chanakyapuri for officers where we 
do not j[et a return of even 0'5 per 
cent. 

I also find that during the last five 
years there has been a fall in the high-
rated traffic of the railways and an 
Increase in the low-rated traffic like 
iron are and coal. The high-rated 
traffic obviously is being diverted t. 
road transport. 

I am glad the Railway Board w 
watchin, carefully attempts made by 
other agencies to paint • picture of 
the raiIw~ without takiq all tile 

facts into consideration. It is very 
welcome. 

The passenger tax is like any other 
tax in the sense that whenever a tax: 
is imposed, no question of withdraw-
ing it ever arises. So, here it is being 
merged with the fare itself. I would 
like to know from the hon. Minister 
whether during the Third Plan there 
will be no increase in railway fares. 
I am asking this in all sincerity on 
the basis of certain pronouncements 
about the Third Plan. They say they 
are going to hold the price line. If 
that is so, let US also hold this line. 

Sbrl Jaipal Sin,b: How can he say 
that? He may not be in office by then. 

Shl'l 1'anpman1: If he gives an 
assurance ..... . 

Shrl J'aipal 'SinI'h: His assurance 
has no meaning. 

Shrl TllDpman1: •••. he or his 
successors and we or our succeSSON 
will be able to see that it is carried 
out to the letter. 

In conclusion I would like to lillY 
that this merger of the tax in the 
passenger fare, although it may brine 
lome benefit to Members of Parlia-
ment, will not bring any bene!!t ta 
the users. I would have certainly 
welcomed at least some rebate heine 
given to these users. 

I would request the hon. Minister 
to give his pointed attention to the 
three or four points raised by me, 
and I will be happy to hear his reply. 

Ilft ri ""'" lim (~::r) : 
~"'Ifu ~, ~ ~ ;t ~ ;ftc 
~ "'. m ~ m.: q;~m;r ~ 
~ fit; f.mff it m.: ~nr rn ~ ~ 
it, l{o .0#0, m'l"lf m.: ~ ~ 
it m 1I>"t~~ ;;r;mr~it 
~ 'FT 'flfnrit'iiT ~ m.: 1l ~ t f.!; 
~ ;ftc ~ ~ ~ IDlf.r ~ ~ 
IIil: ~;m(Prr1 ~W~ 
!ft ft<tIi" it. .. . 
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m.r ~il 

811rl JqJlvan Bam: It ls reall7 
. very encouraging to find an abundance 
of goodwill to the railways, in this 
House, and 1 am grateful to the Mem-
bers for all the kind wol'ds that have 
Ixen said about Uhe railway,- Some _ues which were not quite germane 
to the discussion of the subject-matter 
before the House have been brought 
In, and 1 propose to take notice 01. 
lIOIIle of them first. 

Sbri Harish Chandra Mathur started 
by saying that the conlition of the 
railwaY9 in European countries was 
BUch that any comparison between 
them and the Indian Railways wall 
not quite proper, and to quote his oWD 
words, he said that this is a compari-
lOll between incomparables. Having 
said so, he lap3ed himself in'o the 
tame mistake, when he tr'ed to com.. 
pare the 'Ind·an Railways with road 
transport. To quote his own words, I 
would say that he was trying to 
compare the incomparables. I do not 
propose to go in'o the details. 

Shri Tangamani has quo'ed some 
statistics from a reply given by the 
Railway Minister in this House in this 
regard. 

When I say that It is a comparisOli 
between incomparables, I shall simply 
draw Shri Harish Chan1ra Mathur's 
attention to the working condition on 
the railways and in road transport. 
Again, I would say that it is a com-
pariSOn between incomparables. This 
great organisation in their research ill 
economic affairs perhaps forget that 
a rnajGr portion of this income is 
derived from road transport in big 
cities like Delhi, Calrutta and Bombay 
ete. where the rarways do not fune-
tlon at all. But t;hese are some of the 
obvious facts whi"h do not require 
IllllY' h\.(h attainmeont of economic 
acumen, but even a layman with a 



4165 Resolution re: DECEMBER I, 1910 Rep07't of RaihDall 41~ 

[Shri Jagjivan Ram] 
modicum of commonsense will ~ 
that it is a comparison between in-
comparablea-

Shri Barish CJwadra Mathlll': That 
modicum of commonsense was lack-
ine in that organisation? 

Shri JagjiYu Ram: Of course, it 
might be; it does not mean th'at a man 
who has been termed as an economist 
necessarily possesses commonsense. 

These are obvious facts, without 
eoing into details and statistics. When 
one venture; to compare incompara-
bles, such fallacies are likely to arise. 
Not only are they likely to arise, but 
they are bound to arise. For ins-
tance, there is difference in the work-
ing condition of the railway em-
ployees and the working condition of 
the employees engaged in private road 
transport. It is one factor which 
requires very minu'e investigation by 
an organisation which may carry out 
that investigation with objectivity 
and not with a set purpose of sup-
porting one party or the other. I 
have always said that I am one of 
those who do not believe that there is 
any apprehension of any real com-

. petition between the railways and road 
transport. In our country, there is 
ample scope for the development of 
the two. They can function very suc-
cessfully as complementary or supple-
mentary to each other. I have never 
felt that there is any scoPe for any 

. cu'-throat competition between the 
two. Any comparison between the 
two is a comparison between incom-
parables. Then'fore, I attach that 
much importance to the Report quot-
ed by Shri Ma'hur that it deserves, 
and nothing more. 

The whole question has been refer-
red to a very eminent person. Per-
haps the House is aware of it, that 
the question of coordination between 
railways and road transport has been 
referred to Shri K. C. Neogy who 
heads a high-power Committee which 
is examining every aspect of it. I 
repeat in this country there ia ICOpe 
for the development of both. 

COfttlention Committf!c 

Certain points have been raised .. 
regards the recommendations of lhe 
Convention Committee. Some have 
arisen out of misapprehensIOn. for 
which there is not much justification. 
Some issues have been raised; in 
respect ot these, perhaps the Members 
have not cared to read the material 
available in the Library ot the House 
or the material that was supplied by 
the railways to the Committee. 
Whenever Shri Naushir Bharucha 
speaks on any subject, he brings to 
bear upon it some informed opinion. 
This time he lacked that. Perhaps 
he had no time to go into the material 
available in the Library ot the House. 

Shri Naushir Bhamcha: He left pre--
cious little time tor anybody to get at 
the ma terial. 

Shri Jagjivan Ram: One thing that 
he made capilal of was in regard to 
the structure of the capital at-charge 
on the railways. The 1949 Convention 
Connnittee--I presume that he haa 
looked into their Report--on whose 
recommendation the principle of pay-
ing dividend at a percentage of the 
capital at charge was first adopted, 
went into great detail in regard to 
the capital structure. Detailed in-
formation in regard to this is also 
given in the annual published block 
accounts of the Indian Government 
Railways which are submitted to 
Parliament with the Appropria'ion 
Accounts. So it Shri Naushir Bha-
rucha will refer to these two docu-
men's, he will find that what he hal! 
expressed here was not quite justified. 

18 Jus. 

Shri Nayar has already clarified a 
point raised by Shri Bharucha that the 
element of over-capitalisation has not 
been precisely determined. Detailed 
Information on this point which WII! 
made available to the committee indi-
eated how this matter was examined 
in consultation with the Comptrnller 
and Auditor-General and the Minisb)' 
of Finance. 
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Smi Bharucha and some other hon. 
Members pointed out that the avera,e 
ra e of interest would be higher than 
3'58 per cent. if alJowanc., is made for 
the higher rate of interest which is 
charged by the World Bank on loans 
obtained for Railway purposes. Actu-
ally, such loans constitute only a very 
small propor~ion of the total capital-
at-charge. And, even allowing for 
such higher rates in respect of them, 
the average rate at present would 
come to only about 3'7 per cent so that 
the rate of 4'25 per cent recommend-
ed by the Committee would still allow 
an element of contribution over and 
above interest. 

There is not merely this element of 
contribution which contributes towards 
the general welfare of the country 
but there are also other indirect con-
trlbutions of a SIzeable nature made by 
the Railways. Some of them have 
been alluded to by some han. Mem-
bers in this House. 

At this stage, I would like to make 
One thing clear. The way in which 
I look at the general finance and rail-
way finance is not as if they are con-
tradictory to each other. I look at 
them as complementary to each other. 
The General Finances can hardly 
afford to ignore the soundness of the 
Railway Finances and the Railway 
Finances can hardly afford to ignore 
the interests of the General Finances. 
So. the two wings have to function in 
a way th'at the interests of both the 
finances are looked after properly. 
And. as I have said, there is nothing 
which milita'es against each other. 
Looked at from this aspect. it is quite 
proper that the Railways should make 
some contribution to the General Re-
"enues for the general welfare of the 
community as a whole. 

Another thing that was raised in this 
CDnnection was whe'her ~ Rail-
ways are a purely commercial concern 
or a utlli~ ~p.rvice. As I said in my 
opening remarks, I han always look- • 
ed upon the Railways as a commercial-

Conventioft CommitU-e 
cum-utility service. It is not a pW"el)' 
commercial undertaking and it is not 
a purely utility service. An element 
of both have to be coordinated in it 
and, therefore, it should be regarded 
as a commercial-cum-utility service. 

When our objective is to establish 
a socialist economy in the country. 
more and more enterprises will be 
started or undertaken or taken over 
by Government. And, ultimately. 
Government will have to depend more 
and more upon the revenues from 
these nationalised undertakings for 
the development of the country and 
for the welfare of the community. 
And, if these two basic requirements 
of the country have to be met, the' 
nationalised undertakings will have to 
make a contribution for the develop-
ment of the country a5 well as for 
the social service that may be 
required for the community. And.-
the Railways, as an important nationa-
lised undertaking, will have to set an 
example in this direction as well. 

Therefore, when the question of 
dividend to the General Revenues 
came and some friends felt that it 
should be 4 per cent and some friends 
felt that it should be le5S than 4 per 
cent, I agreed that it should be 4'25-
per cent. 

My justification for that is this, that 
if we want to encourage socialist eco-
nomy in the country we will have' 
more and more to depend on our own 
finances and these nationalised under-
takings will have to make a contribu-
tion for developmental works as well 
as for unproductive works. There-
fore, the Railways will have to make 
this contribution. There are indirect 
contributions also--I do not propose 
to go into the details of that-because 
th" Railways as a utility service and 
not as a purely commercial under-
taking will have to undertake certain 
obligations for serving the community. 
We are doing that in the nature of' 
concessional rates con~essional freights 
and other things: That again is one 
factor where the comparison betweea-
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the road transport and the Railways is 

.a comparison between two incompa-
rabIes. 

Sbri Barish Chandra Mathur: You 
have a lot of nationalised road trana-
port now. 

Shri Jagjivan Ram: The hon. Mem-
ber forgets that nationalised road 
transport is only passenger transport. 

Shri Barish Chandra Mathur: In 
Bombay they have got both. 

Shri Jagjivan Ram: The,. have not 
got. 

Shri Barish Chandra Mathur: They 
have got it in Himachal Pradesh and 
Kashmir. 

Shri Jagjivan Ram: The goods tran-
sport is hardly nationalised, except, 

-may be, in Himachal Pradesh and 
Kashmir, and the day goods transport 
is nationalised I think all these argu-
ments that are being urged will disap-
pear. 

Shri Barish Chandra Mathur: They 
.are making good profits in U.P. 

Shri Jagjivan Ram: In Bombay 
they have given it uP. 

A question was raised as to on what 
basis allotment to the depreciation 
reserve fund is mad". I would like 
briefly to clarify the position with re-
gard to the basis on which the Com-
mittee has recommended a contribu-
tion of 70 crores per annum on the 
average in the Third Plan period to 
the Depreciation Reserve Fund. De-
tailed figures of expenditure on capital 
aRsets are fully available, and the 
<::ommittee took note of the fact that 
an annual average provision of 70 
crores would be 3'8 per cent of the 
-average capital at charge. Locomotives 
and wagons are assumed to have 
·,.bout 40 years of life and carriages 
'about ao years life, while track, build-
,jngs and bridges have much longer 
~ves. Th~ provlsiona.t 3'8 per. cen~ 

Convention Committee 

would thlla not only cover provision 
on a straight line basis, with reference 
to an overall average of 40 years I fe, 
but will also allow, in addition, for 
provision to meet a part of increased 
costs at which replacements have to 
be done. The information given to 
the Committee indicated the actual 
renewals that are anticipated to be 
done in the five year period 1961-66. 
Even over a sufficiently long period, 
from 1939-40 onwards, the Railway 
Depreciation Fund has met all the 
demands on it in regard to replace-
ments, in that the balance at the eneS 
of 1939-40 was Rs. 31 crores as against 
which a balance of Rs. 21 crares is 
anticipated at the end of 1960-61. In 
other words, the Fund' has me~ all the 
obligation., arising out of renewals de-
fecred during the war and post-war 
years, as well as those inheri ted from 
RaJ ways taken over by the Central 
Government in this period, and at the 
same time has met the effect of in-
creased cost of replacement. This 
long-range picture will ind",ate how 
the ~ontribution has not been on any 
"rule of thumb" basis. It will also 
be conceded that the problem, in the 
case of Railways, who have innumer-
able assets crea'ed at d'fferent dates 
with differen t costs, is not as simple 
as the case of a single plant taken al 
example by Shri Bharucha for which 
depreciation provision on a simple 
basis is readi 'y possible. I am not sure 
if Shri Bharucha was serious in sug-
ges'ing an increase of the annual ap-
propriation to depreciation fund by an-
other Rs. 20 crores over wha' the com-
mittee has recommended. This cannot 
but limit the scope for payment 01 
dividend to general revenue, which 
Shri Bharucha himself has pleadecl 
should be higher than the 4'25 per 
cent recommended by the committee. 
I cannot also believe that Shrl 
Bharucha was serious when he refer-
red to the deficiencies in passenger 
coaches. There are certain deficien-
des and efforts are being made to 
remove them. But the problems with 
which' the ,railways are faced are 
known to Shri ~harucha ,,8,150: ~ 
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problem of pilferage and vandal.i!;m 
even in the new coaches, in the elec-
tric coaches near about Bombay, for 
example. 1 do not mean that it is 
restricted to Bombay, but it is a great 
problem where the eo-operation of 
everybody is necessary it the railways 
are to face it. 

I do agree that some coaches are 
old. I do not want to keep anythin& 
from the House. oui programme in 
the first phase was to concentrate more 
on the replacement of third class 
coaches rather than first and second 
class coaches. In the com,ing year, 
we have a programme to manufacture 
first class coaches also and then we 
will be in a position to replace them. 
But that was not due to any paucity 
of funds in depreciation reserve. That 
was due to the policy of Government 
and I think that was a policy which 
was welcomed by the House itseH. 

Naturally the House has felt that 
the allotme;;, of Rs. 3 crores for pas-
senger amenities is not an adequate 
allotment. As is clear from the re-
commendation of the committee, this 
amount is the minimum and as I told 
the House while proposing this reso-
lution, every effort will be made to 
increase this allotment in order to 
meet the minimum requirements and 
basic amenities. As the House is 
aware, we have made fairly good pro-
gress in providing minimum ameni-
ties either at the stations or on the 
trains. It is constantly our endevaur 
to provide more and more amenitil!l 
both at the stations and on the trains. 

Some hon. Members referred in 
particular to the suggestion of the 
Comptroller and Auditor General for 
altering the scope of the development 
fund SO as to limit the expenditure 
from the fund to what is actually 
available as railway surplus. The 
committee went into this question and 
considered that this will mean either 
postponement of works which are 
essential, but which are not directly 
remunerative, or charging of such 
works to capital, neither of which the 
House will agree Is desirable. 

A verbatim copy of the note of the 
discussions of the Railway Board ofti-
dals with the Controller and Audi-
tor-General was furnished to the 
Committe~ with all the relevant infor_ 
formation in this connection. 8hri 
Nayar, perhaps, said that whatever the 
recommendation of the Comptroller 
and Auditor-General was, that Wall 
not available to the Convention Com-
mittee. PerhapS he had no time to 
look into the memorandum which 
has been made available to the mem-
bers of the House in the library of 
Parliament. 

Then some hon. Members referred 
to the deferred payment of dividend .in 
respect of crtain unremunerative lines. 
It i~ never the intention either of the 
Convention Committee or the Rail-
ways that these deferred paymenU! 
will not be paid to the general financee. 
As and w!ien these lines ~ earn-
ing and there is a slH'plus over and 
above the dividend for the year con-
cerned, the arrears of the deferred 
dividend will be paid to the general 
revenues. 

Then Shri Mathur raised the ques-
tion about the efficiency and sound 
tunctioning of .. ailways. I have never 
claimed that we have attained opti-
mum efficiency and, perhaps, 
I will never claim that. Because, in 
any dynamic organisation whiah is 
charged with serving a very important 
field for the development of the coun-
try, any attitude of complacency will 
not be desirable. Therefore it is al-
ways our effort to increase the 
efficiency of the railways and also to 
see that the railways are functionin, 
on sound lines. People from other 
countries with critical eyes for com-
plaint, not as tourists or sight-seeI'll 
but as those who had to lrtudy the 
functioning of bhe railways have paid 
ccmpliments to the mlwaymen and 
to the railway officers who are manag-
ing the affairs of the railways so 
efficiently and on a sound basis. 

Shri Barish Chandra Mathur: In this 
connection I referred to certain re-
commendations that have been forced 
upon the railways; I particularly re-
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ferred to the re<!ommendations of the 
Rajadhyaksha Committee, which 
meant a lot of financial burden and 
which are of very little practical 
",alue. You cannot do without them. 
I wish these are examined and our 
expenditure reduced. 

8hri Narasimhan: He was speaking 
in favour of the railways. 

Stui Barish Chandra Mathur: I was 
speaking realistically, neither in favour 
nor against. lpaid compliments 
when they are due. 

Shri Jagjivan Bam: I am grateful 
for this ciarification, as it is a com-
pliment to the railways. When a high-
powered commitee examines and re-
commends certain amendments and 
modification to the award of Rajadhy-
aksha, I as a practical man will have 
to consider whether it will be posal-
bleto implement those recommenda-
tions Once certain concessions have 
been· given to the working class it is 
very difficult to withckaw them.. It is 
not only diftlcult but I am one of those 
who believe .... 

Shri BarIsh Chandra Mathur: At 
least I for one thought that you are 
a strong Minister. 

Shri Jattiivan Bam: Even if I am a 
strong Minister and of course, I am a 
strong man too. I will request my 
friends to remember that our ob-
jective is the establishment of a socia-
list society. What does it mean? 

Shri Barish Chandra Mathur: At a 
wayside station there is hardly one 
hour's work and still you must have 
all the staff. That is what Rajadhya-
kaha Committee has recommended. 

Shri Jagjivan Ram: We will now 
have to change the conscience of 1Ihe 
nation about work; that will have to 
undergo a very radical change. In 
other countries. the same man can 
function as station master, pointsman, 
waterman and even as a porter. That 
will take some time before we can 
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envisage a stage where a man will 
perfonn all the tasks in our country. 

Shri Barish Chandra Mathur: I 
want much less than that. 

Shri Jagjivan Ram: It is not only 
hard work or simple work but it is 
also the social prestige conception 
which stands in the way. I was .. ead-
ing with interest that in many places 
abroad, on a wayside station there is 
station. He gives yOU the tickets and 
when the train is to come he sets the 
points. If some passenger wants a 
glass of water he gives that to him. 

Shri Narasimhan: Rings the bell 
also. 

Shri JagJivan Ram: He rings the 
bell and also cleans his own room. 
But the minimum that We require if 
we have to start a station, the Irst 
necessary thing will be a station 
master, of course, but a sweeper as 
well, even if there is nothing to 
sweep. But for that we are not to 
blame Mr. Justice Rajyadhyaksha. We 
have to blame our social set-up. 
Therefore I say that even if we are 
to set up a committee and that com-
mittee recommends modifications of 
the recommendations of the Rajya-
dhyaksha Committee, will We be in. a 
position to implement that recom-
mendation? As a practical man I 
think that if I can have an idea in 
advance of the possible recommend-
ations and it appears that I am not 
likely to implement them, it is better 
not to set up that committee. 

Then I said that when we are going 
to have a socialist society those who 
have been employees and workers 
they also look up to a stage where 
tileir standard of living will go up, 
working conditions will improve and 
the distinction between officers and 
staff, SO far as working conditiO'IllS and 
various other facilities are conce.-ned, 
will gradually disappear. Perhaps cer-
tain recommendations of Mr. Justice 
Rajyadhyaksha which have been im-
plemented are a welcome feature and 
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1 will be the last person to get them 
mod~d, even if it means some ex-
penditure to the Railways. 

As I have said, there is a funda-
mental difference between the private 
road transport and the Railways. We 
have to function as a nationalised un-
dertaking, functioning as a public uti-
lity service and even as a commercial 
undertaking to see that we set an ex-
ample how an employer treats his em-
ployees who are common partners in a 
nationalised undertaking. Therefore I 
feel that there is no necessity for 
setting up such a committee. 

Shri Braj Raj Singh has said some-
thing about pilferage of coal at certain 
stations. I will not claim that on the 
Railways there is no pilferage of coal 
at all. A few days back Shri Braj 
Raj Singh mentioned this to me and 
I welcome the fact that he offered some 
suggestions by w·!tich this pilferage of 
coal could be detected and those who 
are engagin'g in it could be punished. 
I am going to take certain action on 
that. I shall be grateful to hon. Mem-
bers if they will bring any such inci-
dents to my notice. As I have said, 
I do not deny that there is a certain 
.mount of pilferage of coal on the 
Railways. Coal is a commodity in 
which there is a chance of pilferage in 
the way it is transported. There is pil-
ferage of other things also. Wbenever 
we detect this, we ~ to take ,precau-
tionary measU1"e6 and when people 
who are guilty of such lapses are 
detected, I take very serious notice 
of them. I give the maximum punish-
ment that I can give whether he is an 
officer Or a member of bhe sta1f; whe-
ther he is Class I, II or III it does 
not make any difference so far as I am 
concerned. '1 will be thanful to Shri 
Braj Raj Singh if he will ·bring, apart 
from this, other instances, so that I 
and the Railway Board may take ac-
tion in such matters. 

I have nothing much to say. Let WI 
hope that the soundness of bhe Rail-

way finances will continue and the 
Railways will be able to serve the na-
tion and in addition go in with its pro-
gramme of development with renewed 
energy, efficiency and devotion. 1 am 
again thankful to the House for the 
gOOd and encouraging words that they 
have said about the Railways. 

Mr. CbaIrman: I will now put the 
substitute motion of Shri NaU9hlr 
Bharucha to the vote of the House. 

Shrl Jagjlvan Ram: He is withdraw-
ing it. 

Shrl Nausbir Bharaeha: No, nO. 

The substitute motion \Das put and 
negatived. 

Mr. CbaIrman: The question is: 

''That this House approves the 
recommendations contained in 1lhe 
Report of the Committee appoint-
ed to review the rate of dividend 
which is at present payable by the 
Railway Undertaking to General 
Revenues as well as other ancil-
lary matters in connection with 
the Railway Finance vis-a-vis the 
General Finance which was pre-
sented to Parliament on 30th 
November, 1960." 

The Resolution was adopted. 

Shri Nausbir Bharaeha: The Rail-
ways have won against the General 
Revenues. 

111.%7 hrs. 

·DEMANDS FOR SUPPLEMENTARY 
GRANTS (GENERAL), 1960-61 

Mr. Chairman: The hon. Minister. 

The Deputy Minister of F'iDaBM 
(Shrimati Tarkesllwarl SIDha): Now, 
the other Members will speak.. I do 
not have to move bhe Demands. 

·Moved with the recommendation of the President. 
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Mr. Chairman: Move your Demands 

Sbrimatl Tarkeshwarl Sinha: We do 
not move the Demanlh. They are 
taken 115 moved. 

Mr. Chairman: Whether you make 
8 speech or not, move the Demands. 
You say, you move. 

Shrimatl Tarkeshwarl Sinha: We do 
not say that. The usual practice is 1Ihat 
the Chainnan announces and they are 
taken as moved. 

Shri Naushlr Bharucha (East Khan-
desh): I think the Demands have ,ot 
to be moved. 

Mr. Chairman: You must man 
them. 

Shrimati Tarkeshwari Sinha: They 
were formally moved by the Finance 
Minister. At present, there is no neces-
sity for my moving them again. Th~ 
have been moved originally. 

Shri Naushir Bharucha: The fin-
ance Minister presented the Supple-
mentary Demands. He has not moved 
any Demand. 11 no Demands are 
moved, in that case, there is nothing 
before us. 

Mr. Chairman: They will be taken 
as moved. There are cut motions. 

Shri Tangamanl (Madurai): I beg to 
move cut motions numbers 8, 9, 10, 
12, 13 and 14. 

Shri S. M. Banerjee (Kanpur): 
move cut motions 15 and 16. 

Shri Naashir Bharucha: My cut mo-
tions in List No. 1 are numbers 1 to 
7, 1 move them. 

Shri T. B. Vittal RaG (Khammam): 
I gave some cut motions yesterday. 
They were received a little late. 1 
gave at 4 p.M. I may be permitted to 
move those cut motions. 

Mr. Chalrman: All right. 

Shri Warlor (Trichur): 1 had a1ao 
sent some cut motions. Th~ have not 
come this morning. I do not know 
whether they have been accepted. 
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Shri lalpal SiD«h (Ranchl West-Re-
served-Sch. Tribes): I am very s01T7. 
I do not know what is being moved. 
We are not seized of what is heine 
moved. 

Mr. ChaIrman: You must ihave got 
the notices. 

Shri lalpel SiD«h: No, Sir. 

Mr. Chairman: Those that have not 
been received up to now will be cir-
culated now. 

Shrimatl Tarkeshwarl Sinha: These 
Demands were formally placed be-
tore Parliament on the 29th Novem-
ber, 1960. They are now for discus-
sion. Hon. Members must have infor-
mation about WI.'l.at is now before the 
House for discwsion. 

Shri lalpal Slnrh: I am not dis-
puting what the hon. Minister has 
said. I am talking about the cut mo-
tions. 

Mr. Chafrman: The cut motions re-
ceived today will be circulated. 

DBMAND No. 106-MnnsTRY 01' CoM-
MJ:RC. AlQ) lKDU8TRY 

Mr. Chairman: Motion moved: 

"That a supplementary sum not 
exceedina Rs. 15,00,000 be &rant-
ed to ,the President to defray the 
charges whlch will come in cour .. 
ot payment during the year 
ending the 31st day of March, 
1961, in respect of Demand No. 
106." 

DEMAlfD No. 12~MlNIsrRY OF 
lIuuCATION AlQ) POWER 

Mr. Chairman: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 8,27,47,000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the SIst day of March, 111e1, 
in respect ot Demand No. 125." 
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DllMAND No. 129-MDmI'lIIY or S2DL, 
MINES AMI P'uJn. 

Mr. ChaIrmaa: Motion moved: 

"That a lupplementary IUJIl not 
exceeding Ra. 6,110,00,000 be erant-
ed to the President to ddray the 
charges .... hich will come in course 
ot payment durin, the year end-
ing the 3lst day of March, lllel, 
in respect ot Deman'd No. 129." 

DzM.um No. 134-MDID'nrY or TKAIIi-
POIlT .urn CoMKUllICA'lI01OI 

Mr. CIlalrmaB: Motion moved: 

"That a supplementary IUJIl not 
exceeding Ra. 2,98,80,000 be,rant-
ed to the President to ddray the 
charges .... hich will come in course 
ot payment durin, the year end-
ing the 31st day of March 19f11, 
in respect of Demand No. 114." 

Failure to gioe a fUller aummaru 01 
agreement with the I'nftCh firm for 
photo fIlm tnl1nufacture i" 11'ld14 

8hr1 Naushir 1IhanaeIu.: I be, to 
move: 

'Tha: the demand tor a supple-
mentary ,rant of a IIUIIl not 
exceeding Rs. 15,00,000 in reepeet 
of 'capital outlay of the Ministry 
ot Commerce and Industry' be 
reduced by R!. 100." (1) 

Question of Pl1l/Tneftt of £ 62,060,000 to 
Pakistan t01Dar~ cost of replace-
mentworka 

8hr1 Naashlr Bharacha: I beg to 
move: 

'That the demand tor a luppl&-
mentary grant ot a IIUIIl not 
exceeding Rs. 8,27,47,0000 in res-
pect of 'other capital outlay of 
the Ministry of Irrip.tion and 
Power, be reduced by Re. 100." 
(2) 

Failu.re to make out a case for urgeftCV 
of the ezpenditure 

8hr1 Nallllllir Bharacha: I beg to 
move: 

'That the demand tor a supple-
mentary erant of a Bum not 
u:ceedini Rs. 6,50,00,000 in respect. 
of 'capital outlay of the Ministry 
01. Steel, Mines and Fuel,' be 
reduced by Rs. 100." (3) 

'ttilure to ",oe detaiIa 01 the nlft 
required 1I4meIli Ra. 6'11 croru 

Sllrt Naub1r Bharacha: I be, to 
moTe: 

'That the demand for a IlUppl&-
mentary ,rant of a sum not 
exceeding RI. 6,50,00,000 in respect 
of 'capital outlay of the Ministry 
of Steel, Mines and Fuel' be 
reduced by RI. 100." (4). 

Policll of acquiring sharer ita prioate 
concerm with the object of gaining 
control of undertaking. in private 
sector 

8hr1 Naubir Bharacha: I be, te 
move: 

'That the demand for a supple-
mentary grant at a sum not 
u:ceed.ing RI. 2,98,80,000 in respect 
at 'other capital ou·tlay of the 
Ministry at Transport and Com-
munications' be reduced by Rs. 
100." (5) 

raiIure to gioe detaiIa of oaluation 01 
shares acqu.irell bll the Governmen. 
in the Mogul Line Limited 

8hr1 Naushir Bharacha: I beg to 
move: 

'That the demand for a IlUpple-
mentary grant ot a sum not 
exceedin, Rs. 2,98,80,000 in respect 
of 'other capital outlay of the 
Ministry of Transport and Com-
munic.tlOM' be reduced by Ra. 
100." (8) 
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Failure to make ou.t a clUe for the 
urgencv of expenditure namelll 
Rs. 2,98,80,000. 

Shri Naasblr Bbaracha: I beg to 
move: 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 2,98,80,000 in respect 
of 'other capital outlay of <the 
Ministry of Transport and Com-
munications' be reduced by Rs. 
100." (7) 

Delall in setting up HindtA.stan Photo 
Film Manufacturing Company jor 
the manufacture of raw film 

Sbrl ~: I beg to move: 

"'l'hat the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 15,00,000 in respect 
of 'capital outlay of the Mmistry 
of Commerce and Industry' be 
reduced by Rs. 100." (8) 

Slow pace of imptememation oj the 
61 crores pro;ect as per agreement 
with the French firm 

Sbri ~: I beg to move: 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 15,00,000 in respect 
of 'capital outlay of the Ministry 
of Commerce and Industry' be 
reduced by Rs. 100." (9) 

Need jor acquiring land early and the 
setting up of Film plant at Oatil a.r 
per Cl{/reement with the French firm 

Sbri TangamaDI.: I beg to move: 

'"1'h1rt the demand for a supple-
mentary grant of a sum 'not 
exceeding Rs. 15,00,000 in respect 
of 'capital outlay of the Ministry 
of Coliunerce and Industry' be 
reduced by &s. 100." (to) 

Need jor early steps for setting v.p 
Teleprinter factory in Guindll on 
the basis of an agreement with thl! 
Italian firm 

Sbri Tanp.mani: I beg to move: 

'"1'hat the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 2,98,80,000 in respect 
of 'other capital outlay of the 
Ministry of Transport and Com-
munications' be reduced by Rs. 
100." (12) 

Inadequate prooUion jor purchaaing 
shares of Hindustan Teleprinters 
Limited for setting up Teleprinur 
factory 

Sltrl Tanp.mani: I beg to move: 

'"1'hat the demand for a supple-
mentary grant of a sum not 
exceeding &S. 2,98,80,000 in respect 
of 'other capital outlay of the 
MInistry of Transport and Com-
munications' be reduced by Rs. 
100." (13) 

Failure to indicate quantum of con-
struction work to be completed 
during C'lLrrent lIear for setting up 
of Teleprinter factorll 

Sbrl TangaJll8lli: I beg to move: 

'"1'ha-t the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 2,98,80,000 in respect 
of 'other capital outlay of the 
Ministry of Transport and Com-
munications' be reduced by &S. 
100." (14) 

Need for expediting the setting up of 
the plant for the manufacture of 
raw films 

Shrl S. M. Banerjee: I beg to move: 

'"1'h1rt the demand for a supple-
mentary grant of a sum not 
eJIceetting Rs. 15,00,000 in respect 
of 'Capital Outlay of the Minis-
try of Commerce and InduatrT 
be reduced by Rs. 100." (15) 
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Need for expediting purchase af 
drilling machinery 

8hri 8. M. Banerjee: I beg to move: 

''That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 6,ilO,OO,OOO in res-
pect of 'Capital Outlay of the Min-
istry of Steel, Mines and Fuel' 
be reduced by Rs. 100." (16) 

Mr. Chairman: The Demands and 
cut motions are before the House. 

Shri S. M. Banerjee: I would like to 
make some observations on Demand 
Nos. 84 and 106. I will first of all 
deal with Demand No. 84. 

Here certain cases have been refer-
red to. It is said: 

"A sum of Rs. 30,966 is required 
to meet the expenditure an the 
payment of two amounts of 
Rs. 24,953 and Rs. 6,013 decreed/ 
awarded against the Government 
in cases detailed below." 

In dealing with the cases, it is said: 

"(a) A postal clerk was dis-
missed from service on 19th 
January 1952 for misllppropria-
tion, abstraction of contents of 
insured parcels, etc. The official 
filed a suit 'that he had been 
wrongly dismissed from service. 
The court held the order to be 
invalid, and decreed a payment 
of Rs. 24,953 on account of arrears 
of pay and allowances to the offi-
cial from 19th January 1952 (i.e., 
the date of dismissal) to the date 
of his superannuation and also 
the proportionate cost of the 
suit'" 

I do not stand for those who have 
misappropriated Government money. 
A man who is guilty should be punish-
ed, but here is a case of an employee 
who must have been suspended or 
removed from service. He went in 
appeal and took the protection of the 
CO\UIt and ultimBtI!ly he was awarded 
thiB by the court. 

Shri T. B. Vittal Bao: On a point of 
order. This Demand relates to the 
Ministry of Communications. I do not 
find either the Minister or the Deputy 
Minister here. On several occasions 
the hon. Speaker has ruled that when 
the supplementary demands are being 
discussed in the House, all the Min-
isters should be present. There are 
not only cabinet Ministers and Minis-
ters of State but also two Deputy 
Ministers in most of the Ministries. 
At least one of them should be here. 

Mr. Chairman: There is no point of 
order in this. Any Minister is good 
enough. 

Shrimati Tarllesbwari SInha: For-
mally the Finance Minister takes 
charge of all -the supplementary 
demands. 

8hri lal .... SiDP: I disagree with 
the han. Member. I am fully satisfied. 

Shri S. M. 8aDerjee: I may bring it 
to your notice that during the recent 
strike many employees were arrested, 
suspended or removed from service 
for participation in the strike. As 
you are aware, all the cases pending 
in the courts under Ordinance No.1, 
sections 4 and 5, have now been 
withdrawn. 

16'33 Ms. 

[SHRI JAGANATHA RAo in the Chair] 

I am afraid that if these cases are 
not decided by the hon. Minister of 
Transport and Communications and if 
their cases continue pending, they 
may seek the protection of the court, 
and a day may come when in this 
very House, supplementary demands 
will be put up again and we will be 
asked to vote that particular amount. 

I would mention for your informe-
tion two typical cases. One is that of 
Gajanan Raut. With the calling off 
of the strike an the 17th July. 1960. 
a number of officials in P. &: T. M:ail 
Motor Service were placed under 
suspensiim. Shri Gajanan Raut, a 
driver was one among them. He 
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continued under suspension till the 
end of November. During this long 
period of four and 8 half months, he 
was not served with any memorandum 
of charges, there being none. He has 
now been taken back to duty. and 
the entire period of suspension has 
been treated as on duty. Govern-
ment should have taken a decision at 
least four months back, but now he 
has been taken back and he has to 
be paid arrears of pay. 

Another case which is very inter-
esting is that of Ranjit Singh. On 
the 13th July, the official was on duty 
in Jullunder RM8 from 17.15 hours 
to 00.30 hours. He was placed under 
suspension from the same date for his 
arrest by the police. He was tried 
in the court of 8hri R. D. Sayal, P.C.S., 
Magistrate 1st class, Jullunder. The 
learned Magistrate acquitted the 
official and observed that the prose-
cution had failed to prove their case 
8i(ainst the accused. In spite of this, 
the suspension order against the offi-
cial was not revoked and he continues 
under suspension. The official has 
now been charged on two counts, viz., 
violation of rule 30 of P.&T. Manual 
Vol. II. inasmuch as he has been 
absent from duty without leave and 
without i'ntimation from 13th July, 
1960, and contravention of rule 4-A of 
CCS (Conduct) Rules. 1955 inasmuch 
as he has been absent from duty from 
13th July, 1960. The charges are not 
at a1] tenable since the official con-
cerned was placed under suspension 
from 13th July, 1960. I have got with 
me here a long list, and I am sure 
the hon. Minister of Transport and 
Communications who is treating many 
cases very leniently will kindly take 
a lenient view of the entire cases 
pending before him. In Vijayawada 
and Kurnool in the Andhra Circle, In 
fact, in every circle, whether it be the 
Andhra Pradesh circle, or the Madras 
circle, or the Bihar circle, or the 
Rajasthan circle or the U.P. circle, 
there are many cases which are pend-
ing. The individuals have either been 
removed from lJerVice, or they have 

been retired compulaorily under various 
rules. A day may come when if 
natural justice is denied to them by 
the Department, they may have to 
seek the protection of the court. So, 
my submission is that the hon. Min-
ister must decide these cases as expe-
ditiously as possible. I am not going 
to make capital out of this discussion 
because this deals with a Supple-
mentary Demand for Grant, but I am 
referring to these cases because a 
case has been referred to specifically 
where Government have had to pay a 
sum of about Rs. 24,000 to an emplo-
yee, and we are asked to vote for 
that sum. So, it is proper that those 
cases of suspension, removal or dis-
missal should be decided as early as 
possible. I would take this opportu-
nity of making another fervent appeal 
to the hon. Minister to kindly ftnaIisIt 
those cases. 

Now, I come to Demand No. 106. 
You are aware that a raw film factory 
is going to be established probably in 
Ootacamund. 

Shri Jalpal SlDch: Why not in 
Darj eeling? 

Shri S. M. Banerjee: I do not mind. 
because I happen to come from West 
Bengal also. But it has been decided 
that it will be in Ootacamund. We 
find from the Explanatory Memoran-
dum that: 

"The question of setting up a 
plant for the manufacture of raw 
films for cinema industry as well 
as photographic paper, films and 
X-ray fihru! was under consider-
ation of the Government for a 
considerable time. After detail-
ed consideration of the various 
proposals received, it was decid-
ed to accept the offer of a French 
firm and an a·greement was signed 
with them on 25th April, 1960." 

I may be a hundred per cent. wrong, 
and J wish I should be wrong. My 
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iAiormation IS that \his }'rench hrm 
has no capital in France. This France 
firm is 20in2 to Export certain J unka 
tu us. I would like to know what the 
position of this French firm is. I hope 
this will not prove to be another li-
ability on us. I wou:d like to know 
What the agreement is, and what the 
terms of the French company are. & 
I said in the begin.nm., I wish that 
my information is incorrect or wrong. 
But cretain information was given to 
me that for the last four or five years, 
this particular firm has not produced 
anything, and nOW with the help of 
WIDe people who negotiated, this firm 
w"nt~ '() Export all junks to us, be-
cauae the,- an of DO uae In Franca 
(]I" they cannot do possibly anything 
with them there. So, my fear ia this, 
and I would like to know from tlhe 
hon. Minister what the terms of the 
agreement are, who negotiated with 
them, and whether the financial posi-
tion of this firm is sound or not. 

In conciusi()n, I would once again 
emphasise that the hon. Minister of 
Transport and Communications should 
kindly reconsider the cases of those 
who were reanoved, suspended or 
discharged or who still are suspended. 
He h ... dealt with those cases lenient-
ly, and I must thank him for taking 
this lenient view in many cases. But 
.till, we must see that no opportunity 
may arise in the future when some 
people may move in a court of law, 
and may be reinstated under the 
orders of the court, and again, this 
House may be asked to vote for a 
further sum. 

& for the second Demand on which 
have spoken, J may make it clear 

that I have no grouse against this 
French firm, but J would like to know 
the financial soundness of this firm. 
I would like that a copy of this agree-
ment is placed On the Table of the 
House, 90 that we know that we are 
not trying to produce raw films in this 
COuntry with the help of a part:irular 
!!rm. which is notlhlng but nw. 

N ece6ritll of giving TTWl'e facilities 
and concurions to RD.; pil"rims in the 
Mogul Line purcha$ed bll the Gov-
emment, 

Shri WarIor: I beg to move: 

'That the demand tor a supple-
mentary grant of a ium of not 
exceeding Rs. 2,~,80,OOO in res-
pect of 'Other Capital Outlay of 
the Mi.ni.my of Transport and 
Communications' be reduced by 
Ra. 100." (l11), 

In doing so, I have only some brief 
observations to make. 

As regards Demand No. l~ it is 
stated in the footnote that the pro-
curement of drilling rigs and other 
equipment required for the Commis-
man have to be imported from abroad 
takes considerable time. In this res-
pect, J have to refer to one or two. 
facta given in answer to a question 
asked sometime ago in this Housa 
!taelf. The Minister was telling U9 
that three rigs were ordered from 
Rumania and only two were brought, 
the third being under negotiation. As 
far as J know, this is a very import-
ant matter because almost all our 
darts should be channel.ised now tor 
drilling in the Cambay and Anklesh-
war regions in order to expedite the 
extraction of oil, so that we may get 
oil before the scheduled time. In this 
respect, the prototypes had been given 
to our Government very long ago. 
The experts concerned did not take 
a decision early enough 90 that firm 
orders could be placed. That is why 
the delay has come about. Now I 
understand that we can have this 
equipment-rigs and other equip.. 
ment-from Rumania itself. J do not 
know why there has been 90 muc!h 
delay on the part ot Government here. 
Perhaps it may be due to red-tape. I 
would ask the Minister to expedite the 
matter. According to reports, this 
ha~ also delayed drilling aotivity in 
the Cambay region. This needs at-
tention from the Ministry. 

Another aspect Is about the refiner-
ies. In this connection, questions were 
asked here. How can we refine erude· 
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011 and make use of it unless we have 
refineries to do so? But even now "'e 
are not taking as mooh care as we 
should w expedite this matter of 
establishing a refinery no; only in the 
Cambay regiOn but also in other 
regions. Sometime ago there was 
ta.k of e.;tablishing a refinery in the 
south, somewhere in Cochin or 
Madras or somewhere else. I do not 
know why that scheme was shelved 
afterwards. There is no talk C1f it 
heard now-a-days. I am told that we 
t.ave even abrogated the agreement 
we were to reach with the Soviet 
Union f«>r the import of crude oil. 
The oil refineries here which are more 
or less British-American concerns were 
not prepared to refine the crude oil 
imported from the Soviet Union. So 
the import of crude oil olfered on 
very good terms from the Soviet 
Union was left out-in spite C1f the 
fact that it was available at a much 
lesser price than elsewhere. 

Because we do not want to have a 
refinery in the south and because re-
finerie:> to be established could be 
only in the public sector, I think some 
wire-pullings must have taken place 
so that the entire matter was lett out. 
The Commission must take up this 
matter once more. It is highly neces-
sary that the south should have an 
oil refinery, because it is a big region. 
Our transport requirements are so 
much. We are having bottlenecks; 
from Cochin port about 8 trains are 
running daily carrying oil only to the 
interior in the South. So if there is a 
refinery in the South-I do not mind 
wheth~r it is in Cochin or Madras or 
any other place-that region can be 
easily supplied. This is a matter worth 
considering by the Ministry. 

As regard.q Demand No. 134, I have 
to make only a brief observation. This 
Demand is for the purchase of tha 
shares of Moghul Line. 

Now, this Moghul Line is coming 
into the hands of Government. More 
or leS!!, Government is going to have 
control over the afl'airs C1f the Moghul 
Line. 'niis Mo~ul Line, particularly, 

IS taking pilgrims to the Hai, pilgrims 
from Bombay to Mecca and other 
places. About 20,000 pilgrims are go-
mg annual.y from Bombay to the Haj. 
Out of the 20,000, as far as I caa 
understand, there are about 8,000 to 
10,0\)0 from the South, from Malabar 
especially. These are moplahs coming 
from Malabar coast. They are a very 
devout set of people. Most of them 
are illiterate and uneducated. Al-
though they are very devout MUSlims, 
they cannot understand the ways and 
means of going to the Haj. So, they 
depend upon other people. Those 
other people, I do not say inVariably 
but in almost 70 per cent, of the case!!, 
are crooks; and these poor Muslims 
are cheated especially in procuring 
tickets and in reserving berths in the 
ships and other things. Not only 
that; they pay more than what is to 

De paid. I think the Moglhul Line 
has fixed about Rs. 500 up and down. 
But, actually, they are paying more 
than that because these poor people 
are illiterate 8.Ild they get squeezed by 
the hooks and crooks. I will appeal 
to the Ministry to see that these ~ 
pie get some conoessiona} rates from 
the MoghuI Line. 

You will note that for the face value 
of the Rs. 100 per share of the Moghul 
Line we are paying Rs. 360. This 
appreciation of the share value itself, 
if there is no otlier evidence, because 
the pilgrims who go to Raj are paying 
aJl this lllQIley, shows that there is 
considerable traffic in that line. So, 
r,overnment can naturally reduce the 
fare and give some concessions and 
conveniences to these pilgrims going 
to the Haj from Bombay. 

'nien there is another Demand, 
Demand No. 106. This is about the 
establishment of the film factory at 
Ootacamund During the Budget 
Session, theTe was a question put by 
my hon. friend Shri Tangamani about 
this and there were supplementary 
question!! also. 1" have not got the re-
port WlUeh my !hon. friend ShrI 
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Banerjee just now mentioned here. 
But, from the replies that were given 
at that time we understand that this 
firm although it is not exporting much 
to India had large production there 
and almost 70 to 75 per cent. of the 
film world in France were making 
use of the produclion of this particular 
French firm which has now come for 
collaboration and entered into an 
agreement with the Government of 
India. There are many technical ques-
tions involved in this, as tor instance, 
techni-colour 1iIms etc. I am not go-
ing into details. 

This question is very important be-
cause, I understand, in the film indus-
try there is SO much of shortage. Not 
only that; the film licern:es are going 
into the black market at such high 
rates of premium that it has become 
a'most impossible for genuine pro-
ducers of films to get raw films. 

Shri D. C. Sharma: Is there black 
marketing in films also? 

Shri Warior: Black-marketing has 
become the general chamcteri&tic of 
our economy. I am not gOing into 
the general things. If I get a licence 
to get film for the cinematograph I 
can sell it with 120 per cent. pre-
mium in any ma:rket in India. That 
is the position today because of the 
dearth of film, the import restrictions 
and all these things. Not only tor 
cinematograph but also for ordinary 
camera purposes, for ordinary photo-
graphy also t.here is so much of dearth 
and we have import restrictions. 
Naturally, we have to restriot imports 
of certain things like this because 
this is considered, more or less, as 
lUXUl'y goods. There are many other 
things. The establishtment of indus-
trial production must be expedited· at 
an early date so that we can overeame 
all these di1JIculties. I am glad that 
this is coming up in Ooty, because 
even though we hear and we also 
desire tlhat a particular thing will 
come up in the south when the ftnal 
thing comes out we find that it ha~ 
been taken over to SOIIne other place, 
not exactly always to the north but 
to 8Om.e place In the middle of south 
and north. 

Then I come to Demand No. 72. 
Looking at this one will find that the 
Government spends more on technical 
grounds instead of coming to some 
sort of conciliation with the employees 
whenever disciplinary actions are 
taken. Whenever there is a loss of 
income the employees naturally resort 
to the court and get redemption there. 
Instead of sending them to the court 
and finally paying the whole amount 
or more than that, why should not the 
Government have a new approach in 
this respect. We lind a similar item 
in every Supplementary Demand for 
Grant. The Demand is tor Rs. 950. 
Finally the court ordered something 
like Rs. 520 or so to be paid to the 
claimant. What will be the court 
fee? The cost must be borne by both 
the parties. The Government will 
have to pay the legal cost also. A 
Government pleader will have to be 
engaged for this. Therefore it will 
be something more than Rs. ~50. 
Therefore, whenever an employee is 
dismissed or suspended. why should 
not tlhe Government approach the 
party and settle at least the amount 
payable so that the exchequer will not 
be a loser after all this process. The 
Government can do that with suffi-
cient legal advice so that the Govern-
ment is not drawn in future to any 
further compromise, concmation or 
some other legal action. This is done 
by private parties whenever there Is 
some dispute. They settle these things 
outside the court. The Government 
can also do it; only it must not be 
illegal and it must not be giving room 
for some other further action. If that 
precaution is taken, the Government 
can come to an understanding with 
the employee and settle the matter 
out of court so that it will ultimately 
be a gain to the exchequer. 

Sir, '[ move my eut !D{)tions. 

Dela1/ in the drilling of tDellB m 
Camba1/ Region 

Shrl T. B. Vltta1 Bao: I beg to 
move: 

''That the Demand far a Sup-
. plementary Grant of a BUm not 
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[Shri T. B. Vittal Rao] 
exceeding Rs. 6,50,00,000 in res-
pect of 'Capital Outlay of the Mi-
nistry of Steel, Mines and Fuel' 
be reduced by Rs. 100." (17). 

Delay in the procurement oj drilling 
rigs 

SUi T. B. ViUaJ. 8&0: 
lIlove: 

beg to 

''That the Demand for a Sup-
plementary Grant of a sum not 
exceeding Rs. 6,50,00,000 in res-
pect of 'Capital Outlay of the Mi-
nistry of Steel, Mines and Fuel' 
be reduced by R.i. 100." (18) . 

lmmediate "eed lo-r taki"l1 steps fo-r 
the establishment 9f the refi'Aef1l at 

Camball 

Shri T. B. ViUal Rae: beg to 
IIIOve: 

"That the Demand for a Sup-
plementary Grant of a .um not 
exceeding R.i. 6,50,00,000 in res-
pect of 'Capital Outlay of the Mi-
nistry of Steel, Mines and Fuel' 
be reduced by R.i. 100." (19). 

Organisation lor carrying out the 
hlldrographic survey of the Gulf oj 

Camball 

Sbri T. B. Vittal Rao: I beg to 
lIIove: 

''That the Demand for a Sup-
plementary Grant of a Bum not 
exceeding Rs. 6,50,00,000 in res-
pect of 'Capital Outlay of the Mi-
nistry of Steel, Mines and Fuel' 
be reduced by Rs. 1oo.n (20). 

Sir, the Demand No. 129, Capital 
Outlay, under the Ministry of Steel 
Mines and Fuel is for a sum of 
Rs. 6,50,00,000. In the last budget, a 
grant was giTen for a sum of R.i. S' II 
crores for this Oil and Natural Gas 
Commission. When lIuch a huge 
amount is asked, there should be pro-
per explanation given. Readinl 
through the notal Ii .... n in the Sup.. 

plementary Demands, one cannot 
make out anything out of this. It it 
1& not possible to include it in the 
booklet, at least the Minister could 
make a introductory speech on this 
demand, because the demand is for 
Rs. 6' 5 crores, and that too for one 
particular department in the Minis-
try. Unfortunately, the Minister has 
not done that. 

My cut motion No. 20 refers to the 
hydrographic survey which will be 
carried out in the Gulf of Cambay. 
Who is to carry out this survey! 
Even the Ministry of Transport are 
not in a p05lition to carry out such 
surveys for want of technical men bl 
that Ministry. A few years ago, 
when the question of hydrographic 
survey of the Indian Ocean for the 
Sethusamudram project came up, 
Shri Rai Bahadur told us that this 
had been entrusted to the Indian 
Navy. So, I do not know whether 
this diviiion has got any team with 
them; I do not know their number 
and qualifications. When the Minis-
try of Shipping itself does not pos-
sess under them an efficient team of 
surveyors for this hydrographic sur-
vey, I do not know who will carry 
out this survey in the Gulf 01 Cam-
bay. I wanted to mention this spe-
cially because, I have an apprehen-
sion whether this survey is going to 
be conducted by our Indian person-
nel or it is going to be entrusted to 
any foreign expert, because in this 
oil business, we are collaboratinJr 
wi th certian foreign experts. 

The Mini.iter 01 State in the IIiBis-
tr,- 01. 'rraDsport &lUI Cern_nleau.. 
(Shri Raj Bahadur): Since my name 
has been mentioned, I should like to 
make a clarification. So far as hydro-
graphic surveys are concerned, it is 
true that we entrusted the work to 
the Indian Navy. In tact, it proper-
ly comes under their purview of 
tunctions, because they are ultimate-
ly responsible to draw up what are 
called as Admiralty charts. It is 
necessary, therefore, that they Ihould 
continue to deal with this partieular 
thinll. 
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Shri Tangamanl: Are you utiliainc 
the services of the hydrographic sur-
veyors who are available in the coun-
try? 

Shri Raj Bahadur: That is a differ-
ent question. I have already replied 
to that on a number of occuiODl. 
When the proper occasion comell, I 
will again reply to that. 

Shri T. B. Vit1al Rao: As.tated 
by the hon. Minister for Shipping, if 
this hydrographic survey has to be 
carried out in the Gulf of Cambay 
by the Indian Navy, this demand 
should naturally go to the Defence 
Ministry. Then later on, the charges 
could be debited to the department 
which has asked the Indian NayY to 
conduct this hydrographical survey. 
That would be the proper procedure. 
Then this demand would not haye 
appeared under the Ministry of D~ 
fence. But even now 1 am not very 
clear as to who will carry out thD 
hydrographical survey in the Gulf 
of Cambay. If we have to go ahead 
with our programme of oil prospect-
ing and oil exploration, that is very 
essential. 

Mr. Chairman: Since the hon. 
~mber is likely to take some more 
time, he might continue tomorrow. 

17 !In. 

°J4lNIMUM PRICES OF AGRICUL-
TURAL COMMODITIES 

Mr. Chairman: The House will 
now take up the half an hour discus-
sion on ''Minimum Pricell of Agricul-
tural Commodities". Shrl Braj Raj 
8mgh. 

Shri SlDhasan SIn&'h (Gorakhpur): 
I want to put question on this. 

iii\' I"m'I r~ (<m:~ ) : 
~ ~,~ 'qT~ 'I'~ ~ rq.;ri 
" <; 'f~,.;y lifHl 'lji\' U{I f~ tJ'1t 
~~ ~ !(~<; if;-;;~if;~it 

°Half an hour ~on. 

Commoditiu 

tl ~~~<'r-;;qror~ 
~ ~ "'~~'" \3"f1f~~ 
~ ~ If JJft ~ 0 iFo q-yfur it Ill: 
~,",-

"I am more anxious than lUly 
Government in this country to 
see that the priCeil are fair to the 
farmers." 

wif ~~~ ~'4tI!mllii't~ 
it ~ ~ 'R ~ C!'ffi'Olf m- t 
~ ~ itm ~ ~ f,.; ~ qrnrq If 
!iN-~ ~if;~~~~~ 
~~~f,.;~if;~ 
,,~~ mit, f~, <it ~ ~ 
f1:r<;t ~ I ~o 1IR ~ llmI 'IjiT 
~ it '!>fur m~ 'l1if ~ 
mS1T ~ If w ~ if; f<r;m: IT'fiC 

f~ '" ~~~, ~tf,o <it WI' ~ 
it ~ 'R;fu;ffi ~ ~ '«iT (I~ 
,.;r ~ f'fi1n 'fT I -;;q if; ~ ~ ~ ~ 
.m f'F ~ ~ if; ~ If 'lft I.!I'TW ifit 
~it ~Omt ~f'F~~~'I>'t 
~ ~~~I ;;~if;~ 

f~ "'I ~ '!il w ~ if Jm'-
v..n \!(~ iF ~ if 'lft ~ ~ ~ 
f,.; ~ ~ ~ 'l'>iTfu1rt ~ iF 'ffi it 
~~~~~tit~~ 
iFf~ ~~ ~iF~1f 
~, ~ f,.; fu'l'; ~ ClN1ilf«il1l>'l' 
~rn~ ~,f~.n~ 
~ ~ ~ ~,.;r 'fill' m-r 'fT, 
~ ~..:t ill1ftJ f~ if ~h:~ 
m 1ft ~ m, ~ ~ CIT 
m rn ~ ~ (fR ~ if flA'lft, 
~f,.;~~if;~~ 
~ ~ ~'tt ~ ~~ <m1if it; 
~~~~i!; C4'Nn:~rn11 
~ it; ~ 'I;I'iI' ~ CITlIT, tit ~ if ~ 
~ ~ ~ ;rlfT 'IT f,.; ;;rar m 
~ i" ~~, m rim: ~ it ~ 1tlif 
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[1lfI'~~ 

~"IT ~~ I wit;~ihmJ' *'" 
~ if ~ f'fi ~ ~ ~ f't;m;ft ~ 
'I'iT{ ~Tf."i~ v.r 00 ~ I 1l ~ 
~ ~ 'fiT rotRr 'lmIT ~ ~ 
1l ~~~~ f'I;~.~ 
fcf;m: ~ f!fi'lll 'fT, ~ ~ ~ mOl" ~ 
3i'R v.r 'liT ;q-pn~, 61 f'IR ~ f<m" 
it f~ <fl1l t I ;;it "'PI' IimJ' <ro1t 
,,;n 'fi"@~, ~ ~ IimJ' *it ~ it; 
~ f.Rl<: 'fiT ~ 'fi"@ ~ I ~ 
~ it~~;fmit;~O'lf~ 

i I ifu; ~~,~,.nt 
~ 'firnfTif iI>T ~ q.;ncm: it; ~ 
O'lf ~T~~~Wcrr~f'fi~ 
lfi't ~ ~ flr.m 'ITf~ ~ <1'1"-
~r, "",~, lfi't ~ ~ '11: ;fR 
~ ,"f~ I ~ ~ m' 'fiT 
~ WI';;mrt ~ f'fi ~ 'liT ¢if 
;r~ I ~~~..rtm'~f'fi 
f.;m w..- it ~ m..- ~,ooo 'fiU? ~ 
I!rr 'l1;n;r If'm' ~mr ~, ~ IEmIT'ir 
it; w..- it, ~ it ~ 61 €fu; 'fiIfhT;r 
w 'I'iT{:;ft;u ~ ~ if ~ 'lilt ;r1i lIT 
~~, ;;it~O'lf'fi'tf'fi~~ 
;;it ~<'<'fT q;n ~ ~, lIT ~ ~ 

ffi 'fiW ~, ~ ~ ~ <fl1l ~ I 
1(dI" n;r 'liT ~ c; ;rqMT<: 'liT 00fIIT 
~ 'fT, f;;m it; ~ it IimJ' *it ~ 
it~f'fi~~~'fiW~~, 
~ ~~~~qm~1 

.q ~~ f~ 'IT-fT ~ ~ f'I; 
om: om: mfifTU it ~ ffi f'l''Iimft ~ 
fit; vm- *it it; ~ ~T'f 'fiT *it~ 
lIT ~ ~, COfTf.;lr ~, 
~ if>@~ I ~~~.~~ 
;r(f ~ fit; ~ ~ it ifof.lc it lIT 
~ 'IfuI; it <fl1l f<RR ~ I if 
~ lfQ: G!TifiTT ~ ~ f'I; ~ ~. ~ 

{t'\;ffl ~ f'fi ~ it; ~ it ~ 
it;~0'll' ~~~, ~mf@'"{~ 
.Sf~ ffi~T~~1 q<r~ 
~ ~ ~ I \ft;r ~ iIR ~ <t;f-
q1ffq ~r fl ~T, m- ~ it 
W~~~~~,61~'fiT.rnro~ 
(Tm f'fi fifimif ~ m' 'fiT f~ ~ 
'fi<: ~ f'fi \ffi ~~ f'fiij" ~ 
qTifT ~ I 

Shri Raghunath Slugh (Varanasl): 
There is no quorum in the House. 

Mr. Chairman: There is necessity 
of quorum after five o'clock. 

.u~~: ~ ~ 
~;;n;fcT '1~~, ~ 61 ~ ~ I 'fit 
U<: ~ o:qqro it ;;n ~ ~ f'fi ¥. ~ 
~ iT'll{ ~ 'fiT ~ ~~ ~ 
~, 

'" ~~: ~'f~~it 
1ft ~ ~ 'ti flf;lfT 1fT I 

'" WI'In:Ar ~ : Wl1:: ~ 
~ ~,61~~~ ~ I 

~ Ifif~ ~ if ~mmr 
'fiT ~~ ~ ~ ~ ~ 'liT 
t I Wl1::~~'fiW~~~" 
~ ~~~~'fiT~~mr 
~ ~,~ lif<1f ~ ~, 61 f'IR ~ 
;ftftr f~ 'fiUft ~T, f;;m ~ ;;it 
... 'm' ~ q.;n 'Ii"Ut ~ "" 'liT ~ ~ 
f1T<1 if.t; I 

~~itJt~~~ 
~ ~ f'I; l!mI ll'fr ~ ~ ~ 
lIT <iT ~ro ;r;rf.t ~ ~ ~ f.rfffir 
'fit fit; ~ ~ lIT ~ 'fiT ~ ~ 
~0lT ~ f'fi ~ ~ ~ f'I; fit;m;r lIlT 
"~m ~, 'If~ ~m, 'i(1~ ~ "1',<: 
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1fl;c ~ ~ Cf1f f~!fT .,,-;:rr ~ f'j; "tf~ 
fimff ~ tTRlT 'f<'fT m ~ ~ ~ ~ 
'R ~¥ llT ~ X 110 lfir firf;m ~, ~lJ f~ 
~ 'IiT~ m W~ ~ fif~ I 

~ ~ ~ ~ ~ ~~ ~ m f'ff~a 
'fi"{ ~ 'qT~ f'fi" 11;'fi" 'fi1'f'<1 ~ ~ ~ 

~q;mf~~~~~~Of~ 
'fN~~~~~~1 ~ 
~~~~mo ~, ~ ~~ 

~ llT ~r{ 11111" ",;":r 1'1"-'{ ~ TQm<r ~ ~mT 
q ;;ryif ell ~ oT~ Of~ ~ I ~ 
~ ~ f~ ~ -:oor1< f~ ~'j; 'li'J;;f ;q'R 
~ 'liffi'j" ~ orr'!" if ~!T ~ ~mT ~ 
~ q ~~iT I lf~ Q;'IT ~'lT ell 
~ ~ Of f6't ~ 'fi"T ~ 'li~ ~IJT 
iff~ ~ ~ m ~ ~TIJT ;q'R 
-:0« ~ ~If Of~ ~{ 'fn I 

l!~ ~ ~ f'fi" m!R ~ ~ 
¢ft ~ ~~ 'liT ~?: ~ ~ 
-:Of';rn ~ ~ ~!ii I ~!T ~ l!~ 
~ ~ ~ ~f'!;'I" ~ f;t-~ ~'fT 
'qT~ f'fi" ~ ~ ~~<m ~ Cf1f Of~ 'fi"m 
f.t; <t>If ~ l!>1f ;q'R ~mT ~ ~~ 'liTlfa 
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Shri Ranga (Tenali): Some time 

ago the hon. Minister assured the 
House that Government would cer-
tainly take steps to see that the 
prices of rice did not go down too 
low for fear that production would 
become unprofitable to the farmer. 
I would like my hon. friend, the Mi-
nister, to indicate to the House the 
steps that he proposes to take to as-
certain what wou:d be the reasonable 
or remunerative price for rice as also 
other principal agricultural products. 
Unless Government takes some steps 
to study the cost of production of 
different crops and agricultural pro-
duce and then also try to see what 
would be the remunerative price in 
the light of those statistics, it would 
not be possible for my hon. friend to 
give any kind of protection to our 
agriculturists. 

Mr. Cbalmum: He may formulate 
his question. 

Shri Ranga: Now that the prices 
are coming down, this would be 

about the best possible time for the 
Government to take some steps on 
these lines, at least to collect infor-
mation and keep themselves ready 
with sufficient information and know-
ledge so that they would be able to 
provide necessary protection to the 
agriculturists at the right moment. 

The Minister of FOOd and Agricul-
ture (Shri S. K. PaW): Mr. Chair-
man, I am indeed grateful to Shri 
Braj Raj Singh for raising this ques-
tion. I wish that it was also a debate 
not restricted to half an hour, be-
cause this is, in my opinion, not only 
an important question but the most 
revolutionary question that this coun-
try will b~ called upon to solve; whe-
ther one Minister solves it or an-
other Minister solves it, whether the 
Cabinet solves it or whether the 
Planning Commission solves it, it is 
an extremely important question 
which must be solved. 

I wish to put in a nut-shell the 
problem as I see it. Right from the 
start when I took over the reins of 
this particular Ministry, I was not 
worried about rising prices, because 
I knew that it was a temporary phase. 
Our real prob' em is not to stop these 
prices spiralling up but to stop them 
from going down, because therein 
will be the complete destruction of 
the farmer. 

As it is, this business of the prices 
has really three facets or three fac-
tors involved in it. One is, as was 
rightly stressed by Shri Braj Raj 
Singh and others, the farmer, because 
it is he who actually produces. The 
second is the consumer in general, 
in which category the farmer also 
comes, because he is a producing 
consumer; if 70 per cent are the far-
mers who are also consumers, the 
other 30 per cent are non-producing 
CL'nsumers. They constitute the se-
cond category. The third and an 
equa]1y vital, and I may say, an even 
more vital factor in this problem is 
the general problem, the social prob-
lem and the economic problem of the 
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community as a whole which is not 
particularly confined either to the 
one or the other, but which must take 
into account the overall considerations 
as to what is going to happen to this 
country and to its economic life, if 
prices behave in a particular fashion. 
This is nothing but a truism; I am 
not saying anything new. Every hon. 
Member knows it. 

Our thinking for the last several 
years, that is, the last eight or ten 
years--I am not going into the remote 
past-was such that we only minded 
the consumer because the consumers 
are the larg~t in number, and they 
form actually one hundred per cent, 
because everyone has to consume; 
those who pro;iuce also consume, and 
those who do not produce also con-
sume. Therefore, when the prices 
went up all of a sudden, we used to 
do this and that; we had State trad-
ing, we had this and we had that. 
But, ultimately, the farmer was not 
of any consequence during thOSe days, 
because, somehow or the other, the 
prices were rlsmg, and, therefore, 
the farmer was automatically protect-
ed. That was at least the belief in 
those days; whether the farmer was 
actually pro'ected or not was a differ-
ent matter. 

But, now the situatiOn has come to 
this that by thE' constant efforts of 
the people, the farmers themselves 
and the Government and this House. 
the situation is slowly changing where 
our agricultural production is bound 
to be stepped up; in spite of any diffi-
culty that might come about, it is 
bound to be stepped up, because the 
technical know-how and the other 
factors that go into this agriculture 
are slowly improving. We might say 
that we are doing rather too much. 
but ultimately, some kind of a satura-
tion Is there, and the farmer ultimate-
ly knows that it is in his interest to 
empl{)y those means and methods by 
which the agricultural income will go 
11Ip. I may tell you, and I can share 
my anxiety with the House, that it is 
causing me some anxiety as to how I 

am going to solve this problem, and 
as to how Government is going to 
solve this problem. There is no easy 
way, the way of a magic wand by 
which we can solve this question. It 
is a deeper question, and once it is 
solved, it is solved perhaps for a 
thousand years; it is not a question of 
solving it for just one year or two 
years. Methods like control or 
rationing or State trading are but 
palliatives; they can solve the ques-
tion for a year or two, while there is 
an emergent situation etc. But, for 
the society as a whole, for all the 
time, when agriculture remains stable, 
some kind of a stable remedy has got 
to be found out. As I said, my mind 
is not yet clear about this hundred 
per cent. It i3 not whether a commi_ 
tee should be appointed and so on. 
The mere appointment of a committee 
does not really produce that result 
that We want. The question is how 
we are going to tackle this problem. 

One would notice in all the agricul-
turally progressive countries, whether 
they are SUrPlus countries or cven 
defic't countries, that there is not one 
country where price support is not 
given to the farmer, not one even by 
exception; it is given even in the 
countries where there is a deficit. I 
might mention that the most classical 
example of it is the United Kingdom. 
The UK is never going to be self-
sufficient in food because they hav!: 
not got the land. They cannot use the 
land for growing wheat, because the 
land is too valuable for that; there-
fore, it is used for other PUrPoses. 
But if the UK farmers produce 50 per 
cent of the requirements, even to 
keep the prices of that 50 per cent 
pegged. the UK spends somewhere 
between Rs. 30-40 crores by way of 
price support to the farmers. This is 
a case of a small country where they 
spend sO much money, because the 
population of UK is only 50 million 
as against our 400 milliolL They have 
got to look after only half of it, 
because the other half does not pro-
duce anything at alI by way of agri-
cultural produce. Even then such a 
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va..>t sum of money is spent in order 
to give support to the iaLmers. You 
coull reallse what advantages they 
get. These can be seen immediately. 
One advantage is that every farmer 
con.,iders that it is economic for hIm 
to produce those things, because he 
get.> the price which is fixed, which 
can never go down. The advantage 
that the consumers get is that the 
price will never rise, because the Gov-
'~rnment gives support to keep the 
prices at a certain level. There is no 
danger of prices spiralling up or any-
thing of the kind. What does the 
society get out of it. All the plans of 
the UK-their agriculture may be 5 
per cent, but 95 per cent is the terrific 
industrial potential that they have 
built uP. the base of which is agri-
culture, becauSe if they do not get 
agricultural commodities at fixed 
prices, everything will topple down-
all the plans of UK can be proceeded 
with without c!islocation. 

Therefore, you could understand it. 
It is in the United States, Germany 
or France, countries which are surplus 
countries, that they do it. Even in 
Japan they do it. Somebody said that 
in Japan there is State trading and it 
goes on well. I went to Japan to 
understand it. I know they are very 
practical people. Therefore, their 
State trading must have !!Orne mean-
ing different from the one that we 
give to our State trading. What did 
I find there? In Japan, although the 
yield per acre has multipled not once 
or twice but four times-as India does 
-even then, there is price-support 
given to the farmers. It is in this 
way. If Rs. 12 per maund is the 
price and the farmer cannot produce 
it until he is given an economic price 
which is Rs. 14, the balance of Rs. 2 
is paid by the State. When the State 
pays Rs. 2 and the normal priCe would 
be Rs. 12, there is no dan!(er of the 
price /!,oing up because there i. no 
demand for the commo·'itv. There-
fore. there is no danger in J aoan of 
the prices goin!( up. Therpf0re their 
position is just like the United States, 

United Kingdom or any other country, 
to ,ee that the prices are pegged so 
that the farmers get what they have 
been pronused. 

In a vast COWl try like India where 
we have already reached the figure of 
73 mIllwn ton-it may be 75 million 
taus now and it may be, as I said, 105 
million tons at the end of the Third 
Plan-in money value, as Shri Braj 
Raj Singh pointed out, it will be 
several hun.:red crores of rupees. 
Therefore, if price support is to be 
given actually and phy,;ically-Rs. 2, 
Rs. 3 etC.-it becomes at once a very 
gigantic responsibility whiCh we hav!! 
to face. It is not a question of take 
it or not tak .. it. It is not SO easy as 
that. We have got to find out what 
exactly we do. 

I agree completely with hon. Mem-
bers, including the han. Member who 
posed this que_tion, that to determine 
a k'nd of economic price is not easy. 
1 do not even use the expression of 
Shri Ranga who called it a remune-
rative orice; it will be best if we can 
do it. but ev"n if I do not use that 
expression and call it only an econo-
mic price, what does 't come to. It 
is an economic price in the sense of 
what the farmers get. The farmer has 
to get back all the monpy that he puts 
into it in actual ca.h. because he has 
got to put somE'thing in actual cash 
aIm by buying things; that is to say, 
if he uses fertilizer, he has to pay for 
it, if he wants insecticides, he has to 
p~y for it; if he wants to have some 
kind of storage--not the oFdinary 
storage, but the fool-proof storage 
-he has '0 pay for it. Apart 
from that, there's one X factor 
which is not yet dp.termined, 
it is the co,t of effort. or 
labour he outs into it in order that the 
3<rrir.nltural oroduction materiali.es. 
W" hove .. ot thE' co-t of the other 
mqte~ial. that Iro i"t~ it. Any Com-
mittee can find thAt out. But the X 
factor. wh;ch is an inrl"t,,"Illinlito f~C
tor. ""h;ph ha. ""t vet h"'"n d".rribed 
and found out bv ~"v Commi'tee or 
anybody is a factor which is a very 1m. 
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portant factor. Todav what the fanner 
does is this. Somehow or other he 
maintairu his family; not fully; per-
haps half. perhaps a little less. They 
eat less when they get less. And, he 
thinks this is only the price of my 
labour. He does not even calculate 
it in the money value as to what is 
the price of the effort that ultimately 
gees in order to get that agricultural 
pro .:uetion. Now, this is a deplorable 
kind of thing because we must not 
keep the farmer in that state of mmd 
that he does not know exactly what 
the price is becaUSe he gets much less 
than what h" is entitled to. There-
fore, I was always thinking that 
wme kind of machinery, whether it 
is a committee of the tYPe that I am 
suggesting, whether it is some other 
machinery, whether it is something 
which a very ingenious head of any 
Member of Parliament or a Member 
of the Planning Commhsion or of the 
NDC or any body which has got very 
many technical committees and ex-
perts who always advice the Agricul-
ture and Food Minister on many 
aspects can suggest should be estab-
Ii'hed. But, I have not yet come 
aerMs anybodv or anyone or any 
organisation that can reaIlv solve a 
kind of impatient man's an~iety as to 
how these things have got to be 
tackled. 

It is very easy to can =emn the Food 
Minister because he has not done any-
thing. I can understand it. It is 
easy to condemn. But merely con-
demning him you do not arrive at a 
solution. The solution has to be 
found as to how this has got to be 
done. Therefore, I was thinking that 
if I leave it to an Agricultural Com-
mission which may be appointed in 
time to corne that Agricultural Com-
mission also may not go fuIly into it. 
Theref"re. you could quite understand 
Mr. Chairman. that this problem 
bristles with cifficulties. But, if you 
believe me, I can teIl one thing that 
nobody in thi. House is reaIly as 
anxiou~, and verY sadlv anvious, as 
I am b~ause that problem has now 

come to solve it. Therefore, some-
thing has got to be done. 

Differences of op'nion really do not 
very much exist. If I was there I am 
just a man who can say some things. 
It is always better to take this Parlia-
ment into confidence because. ulti-
mately, they will help me if there 
are difficulties in the solution of it. I 
be'ieve in that aspect Of democracy. 
Therefore I am not hid;ng it. We camp 
to a pic ure where the Planning Com-
mission and my Ministry are now 
unanimous. It is not a question of 
finding something tomorrow, by doing 
this or doing that. We have got to 
ron sider this question in all its facets 
and aspects and to consider what ill 
to be done. But I may, perhaps, be 
\')0 'ootimistic to assure my han. friend 
Shri Braj Raj Singh that if it is to bE. 
done before March, I would like it to 
':l" done tomorrow. But, even my miLd 
is r.ot 100 per cent certain on this point 
It" ~o which shape it has got to take so 
that ultimately we can determine the 
X facIor of what the fanner has to 
get. 

One iIIustra<ion and I would have 
rl.one. Now, take the case of sugar. 
This is a very classic examp'e. You 
wiII find today th .. t our sugar has gone 
to such an extent that today my pro-
\: !em is no~ producing more sugar. To-
d~:v my problem is what do I do with 
the 5 lakhs or 10 I"khs of tons of SUl~ar 
that I have got. Nobody want~ it in 
this country. 7t is not wanted ou's'de, 
b"cause the price of sugar in the 
international market is only 50 per 
('e"t of our price. Who the Devil ;s 
going to buy our sugar? Therefore, 
I have got to consider two thin~s 
because su!!er is the commodity whi<'h 
we can preoa~e and also exnort. That 
is reg'ly our source of income so far 
ao foreil(Il exchange is concerned. 
Therefore, on the one side. I mu-t see 
thqt the int .. mational price of SUllar 
inc-eases. Therefore. i' is an effort 
beyond Indi'l where I have pot to PO 
and n'ead earnestly not only for Ind'a 
bllt for the rest of the suar-nrorlucing 
("ountT;p~ t.hpt th~ in'pml!ltional price 
of sugar should realIy be stepped up 
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a little bit, At the same time, I must 
also secure markets where the price!; 
are paid more. I must try that the lag 
between the two must become narrow-
er and narrower, But, my price also 
of production must go down. Today 
the priCe of production is linked up 
with the price of sugarcane; it is 
mathematically linked up with the 
price of sugarcane by the Tari1l Com-
mission. 

Therefore, you could see that unless 
the price of sugarcane goes down, and 
not up as the hon. Member are sug-
gesting, it cannot be done. My hon. 
friend Shri Braj Raj Singh will ask. 
'Are you so very cruel that you are 
going to decrease the price of silgar-
cane?'. No; becaUSe the interest of the 
sugarcane grower is my in .erest. I 
am not going to do that. But I must 
find out how I protect him within the 
orbit or these limitations of the sugar 
that I have got because if ·more and 
more sugar is dumped on the market 
and nobody is bu} ing it and it cannot 
be lifted up. even this Re. 11101- that 
the sugarcane man gets will not be 
there. Therefore, I have got to peg 
the price of sugar at a certain s ~age in 
order that it becomes not unecononuc 
for him. At the same time, I must 
increase his yield per acre so that be 
would get even more than what be is 
getting, even if that is done, that is 
his price is ultimately reduced. 

Wha t is true of the sugarcane is 
>.rue of everything. These are the 
;>roblems Sir, on which I do not think 
I can gi~e hundred per cent satisfac-
tion to anybody because I have not 
got it myself and, therefore, I cannot 
give something to others which I have 
not seen. But I am constantly watch_ 
ing the situajon, and I am quite sure 
I shall be al.lle to have this Committee 
and ultimately some kind of a ~olution 
Of this problem will emerge. 

My hon. friend Shri Radhelal Vyas 
asked whether the kisan would get 
the minimum price. That is exactly 

what is sought to be done. Although 
this Committee is called the Agricul-
tural Commodities Advisory Commit-
tee-I have given a kind of a sweet 
name to it-the main function of it is 
to fix the minimum price. The kisan 
must get it. If the kisans in his Stale 
do not get it it is for other reasons. 

Shri Sinhasan Singh said that there 
is successful State trading in Punjab. 
I am glad to know that it is successful. 

Shri Sinbasan SiD&'h: I read it in 
today's papers. 

Shri S. K. PaW: The Minister from 
Punjab is coming here day after to-
morrow to discuss this matter with 
me. He can say that State trading is 
really necessary. I have never said 
that State trading is bad. But-please 
try to understand me-I have improv-
ed methods of State trading. State 
trading will be necessary in order to 
protect the farmer. State trading i5 
not bad, but it has got to be used when 
necessary. Because you have a sharlJ 
sword it is not necessary that a cucum-
ber also must be cut with that sword, 
for God's sake have a lesser weapon 
for that. Now, the Punjab Govern-
ment as far as I can understand it, 
buy ~nly a lakh or two lakb tons out 
of perhaps a million or more tons 
that is produced in Punjab. Surely 
nobody buys the whole of it. It i. 
not that type of State trading which I 
am envisaging. That buying become'; 
dangerous in a purely buyer's market. 
You can understand it very easily, it 
does not require any f'xtrsorrtinllry 
knowledge. There you will go com-
pletely into the hands of the buyers 
and only a foolish man will do like 
that. There you will have to pay 
intere<t on crores of rupees which you 
take from the Reserve B:mk, you will 
have to pay for storage and all that. 
The cost will thus become so much 
that ultimately your wheat will be_ 
come unsaleable as in Punjab whpat 
has become unsaleable. Not only that, 
because the stock remain~ for one Yf'ar 
the grains deteriorate and become use-
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less. Some farmers came and told me . 
that even the seeds that are given 
there are useless because they have 
been eaten by weevils. In Madhya 
Pradesh, I read in the papers-I hope 
it is not "0- ·that as much n. 20,000 
tons of grains have become useless. If 
it is 20,000 tons it means Rs. 80 lakhs. 
Whether it is this Government or that 
Government, after all the loss is to the 
public exchequer. 

What I am ~aying is, let us always 
keep our weapon ready. If there is a 
dearth or shortage we can use it. Only 
then the type of State trading that is 
done in Madhva Pradesh or Punjab 
will have to be done. But that is not 
the only weapon and for all time, 
whether it is war or peace, we are 
going to use it. To use it always is 
not wise, to say the least. 

Therefore. Mr. Chairman, our mind, 
the mind of the Government of India, 
particularly the mind of the Minister 

Commodities 
is constantly on this problem that 
ultimately the good of the co~try or 
the economic progress of this country 
can never be brought about unless the 
farmer is protected. He is the unit 
and he has to be protected, and in the 
protection of that farmer I would re-
quire all the blessings and support that 
you would give. Very soon I would 
come with my proposals to the Parlia-
ment and I would expect that with 
your natural desire to support the 
farmers in the country you will align 
yourself wholly with me. 

Shrl Braj Raj SiDch: Would you 
COme with your proposals during this 
session. 

Shrl S. K. Patil: Not in this session. 

1'7.30 hrs. 

The Lok Sabha then adjourned til! 
Eleven of the Clock on Wednesdau, 
the 7th December, 1960/ Agrahallana 
16, 1882 (Sakal. 



4217' DAILY DIGEST 

[Tuesday, December 6, IB60IAgrah~yana IS, 1882 (Saka)) 

ORAL ANSWERS TO 
QUE~TIONS ..... . 

CoLUMNS 
1979·-4016 

S.Q. Subject' 
No. 

719 Heart disease in India 3979 - 82 
720 Mental hospital at ShahdRIa, 

Delhi 3982 -86 
722 All-India super-grid for 

Electric power 3986-90 
723 National Library for medi-

ca! studies 399(r91 

724 Family Planning 3991-94 
725 Nangal Fertilizer Factory 3994~7 

726 Electric Locomotives at 
Chittaranjan . 3~97" -4ocO 

727 Land acquisition in Delhi 400:>-05 
728 Japanese method of paddy 

cultivation 4005 -09 
730 Sohana hot water springs. 4009 ~·'3 
731 Rajasthan Canal 4014-15 
732 Bombay-Agra road 4015-16 

WRITTEN ANSWERS TO 
QUE~TIONS ..... . 

S.Q. 
No. 

721 Purchase of aircrafts 
729 Contact dermatitis 
733 P.L. 480 Agreement 
734 Marine officers 
735 Yogic practices 
736 Utilization of frequencies. 
737 Import of rice from Burma 
738 Sleeping coach in Delhi-

Kalka Mail 

739 Reclamation of Ravine 

401 6 ~ 

4017 
401 7-18 

4018 
4018 

4018- 19 
4019 

land 4020-21 

740 Reorganisation of Central 
Water and Power Com-
mission 4022 

741 Postal services 4022-23 
742 South African Horse disease 4023 

743 Mechanized farms. 4024 

u.s.Q. 
No. 

1331 Family Planning h Punjab. 4024 
1332 Buffer stock of foodgralnl 

in Punjab 4024-25 
1333 Replacement of rail tracks. 4025 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Su.bject 
No. 

1334 Minor Irrigation Schemes 

COLUMNS 

in Himachal Pradesh 4025. 26 

1335 Flour mills in Madhya Pra-
desh 4026 

1336 Forest Development in 
Assam 4026 

1337 Export of foodgrains fr~m 
Madhya Pradesh 4026-27 

1338 Bad condition of railway 
stations 4027-28 

1339 Fruit cultivation in Rajas-
than 4028 

1340 Wagons owned by N.P. 
Railway 4028-29 

134 I Conversion of narrow gauge 
lines 4029 

1342 Passenger amenities 4 n9-30 
1343 Leprosy in Punjab . 4030 
1344 Death due to car accidents 

i.l Hintachal Pradesh 4030-31 
1345 Agricultural colleges in Pun-

jab 4031 
1346 Primary Health centres in 

Andhra Pradesh 
1347 Flood control in Orissa 
1348 Mata Tila Project 
1349 Regional Fruit ReseRIch 

~tation in ULar Pradesh. 
1350 Purchase of foodgrains . 
1351 Steamers chartered by 

Indian shipowners . 
1352 Travel agents in Jullundur 

Division 
1353 Bridge on river Kharsua 
1354 Brahmani bridge 
1355 Drainage Channel from 

Dalnadi to Surlde in 
Orissa 

1356 Extra Departmental agents 
in Bihar 

1357 Telegraph offices 
1358 Looting in trains 
1359 Model vital and Health sta-

tistics unit 
1360 Transport of Jaggery from 

Ankapolla (S. Railway) 
1361 Ramagundam Godavari sid-

ing 
1362 Bhakra proj ect 
1363 Air services 

403 1 
40 3t -32 

4032-33 

4034 

40 35 
40 35 

4035-36 

40 36-37 
40 37 
40 37 



WRITTEN ANSWERS TO 
QUESTIONS-Contd. 

U.S.Q. Subju1 
No. 

1364 Post offices 
1365 Shahganj-Mau track 
1366 Sugar industry 
1367 Water rates 
1368 Payment of Minimmn 

Wages. 
1369 Purchue of rice from ab-

road 
1370 Railway bridge over river 

Sone 
1371 Willingdon hospital 
1372 Hostels on Railways 
1373 Retrenched staff of Bhakra 

Dam 
137 4 D~ for treatment of peni-

cillin reaction . . 
1375 Tourism in Kerala . 
1376 Cardamom cultivation 
1377 Accident averted near Brace 

Bridge station 
1378 Indo-Nepal talb on CanaI 

Schemes 
1379 Fishing harbour in Kerala 
1380 Claims against Railways . 
1381 Madras Central Station 
13B2 Postal forms in regional 

languages 
1383 Motor Transport industry 

in Delhi 
1384 Derai!ment near Bilaspur. 
1385 Effect of B.C.G. Vaccina-

tion on Leprosy 
1386 Cancer 
1387 Vital Statistics 
1388 Panchet dam of D.V.C. 
1389 Import of Railway trucks 

from Yugoslavia. . 
1390 Booking of Handloom 

goods • 
1391 Family Planning 
1393 Anti-Sea Erosion works in 

Madras State 
1393 Post and Telegraph em-

ployees 
1394 Railway Co-operative So-

cieties • 
1395 Anti-Sea Erosion in Maha-

rashtra . 
1396 Bridge over Girana river. 
1397 Ad-hoc Tribunal 
1398 Vigilance Organisatioa in 

Railways 

4041-42 
4Q42 
4043 

4043-44 

4048-49 

4051 

4051-52 
40 52 
4052 
40 53 

4053-54 

4055-56 
4056 

4OS6-57 
4057-58 

4060-61 

4061 

4061-62 

4062 
4c62~3 

4063 

4063 

WRI'M'JW ANSWERS TO 
QUESTIONS--eontd. 

U.S.Q. Sub;ect 
No. 

1399 Street Lights on Ring 
Road, New Delhi 

1400 Non-Ferrous Scrap 
on R1! ilWaYS • 

1401 R.M.S. Headquarters at 
Silchar . 

1402 Train-cnr ,cOllision near 
Rajkot 

1403 Speed of Delhi Rewari 
trains 

1404 Medical Store Depots 

1405 Worken; in Medical Store 
Depou 

PAPERS LAID ON THE 
TABLE 

(I) A copy of the Shipping 
Development Fund Com-
mittee (General) Amend-
ment Rules, 1960, pub-
lished in Notification No. 
G.S.R. 1z67 dated the 
29th October, 1960, under 
sub-section (3) of Section 
458 of the Merchant Ship-
ping Act, 1958. 

(:t) A copy of the Report on 
the Committee on Fisher-
ies Education. 

BILLS INTRODUCED. 

(I) The Appropriation (Rail-
ways) No. 5 Bill, 1960 

(2) The Materniry Benefit Bill, 
1960 

4220 

CoLUMNS 

4065-66 
4066 

RESOLUTION ADOPTED 4069-4176 

Further d iSCIlssion on the 
Resolution re. Report of 
Railway Convention Com-
minee was coneluded and 
the Resolution was adopted. 

lJEMANDS FOR SUPPLE-
MENTARY GRANTS (GE-
NERAL), 1960-61 . 4176-95 

Discussion on Demands for 
Supplementary Grants in 
respect of the Budget (Gene-
ral) for 1960-61 commenced. 
The discussion WIll not COIl-
eluded. 



[DAILY DIOJ:ST) 

COLUMNS 

HALF-AN-HOUR DISCUS-
SION 4I9S-43I6 AGENDA FOR WEDNESDAY, 

DBCHMBER 7, I96O/AGRA-
HAYANA 16,1882. (SAKA)-

Shri Braj Raj Singh railed • 
haIf-an-hour discuuion on 
points ariaiDg out of the 
answer given on the 28th 
November, 1960 to Starred 
Question No. SIS regarding 
fixation of minimum prices of 
various agricu1tura1 commo-
dities. 

The Minister of Food aDd Ag-
riculture (Shri S.· K. PatiI) 
replied to the debate . 

Consideration and pasaiDg of 
the Appropriation (Rail-
ways) No. 5 BID, 1960, 
further discussion on De-
mands for Supplementary 
Grants, 1960-61 and dis-
cussion on the motion reo 
production, distribution iand 
export of npr. 

GMGIPND-LS II- I49J(Ai) LS-I3-I3-60-g0I. 
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